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PARLIAMENT OF INDIA
Tuesday, 28th August, 1951.

The House met at Half Past Eight 
of the Clock.

[M r . D e p u t y -S peak er  in the Chair] 

ORAL ANSWERS TO QUESTIONS 

S t atistics

*577. Sbri Sidhva: Will the Prime 
Minister be pleased to state:

(a) the names of Ministries where 
statistical departments exist and the 
cost of maintaining such departments;

(b) whether the Planning Commis
sion have at any time considered this 
question and if so, their view about 
the statistics maintained by the Gov
ernment of India; and

(c) whether the Planning Commis
sion ever considered the re-organisa
tion of the statistical departments with 
the object of getting reliable statistics?

The Parliamentary Secretary to the 
Prime Minister (Prof. S. N. Mlshra):
(a) A  statement is laid on the Table 
of the House. [See Appendix IV, 
annexure No. 27.]

(b) and (c). In certain important 
respects the Planning Commission has 
found the available statistics to be 
inadequate or incomplete. The entire 
subject is at present being closely 
examined.

Shri Sidhva: May I know whether 
these statistical departments also do 
any research work in statistics or they 
merely go on adding statistics as they 
are avaUable?

Prof. 8. N. Mishra: Research work is 
the most natural function that the 
statistical departments are expected to 
perform.

Shri Sidhva: There are two statistical 
departments attached to the Commerce 
and Industry Ministry, located one in 
Simla and the other at Calcutta. May
227 PSD.
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I know whether one is located at 
Calcutta for want of accommodation in 
Delhi or whether it is because they 
are able to get better statistics at 
Calcutta so far as commerce and 
industry are concerned?

Prof. S. N. Mishra: So far as the
accommodation of that statistical sec
tion at Calcutta is concerned, I think 
it has been situated there siilce before 
the war and there would be a great 
dislocation in work if an)rthing is done 
to shift it at present.

Sliri T. N. Singh: The Cabinet has a 
special statistical section attached to 
it; decision to have it was taken last 
year, as far as I know. May I know 
whether that section is doing inter
pretation of statistics and, if not, what 
kind of work is it doing at present?

The Prime Minister (Shri Jawaharlai 
Nehru): There is no special statistical 
section as such attached to the Cabi
net—there is a Statistical Adviser 
attached to the Cabinet and be is also 
functioning in the Planning Commis
sion. In fact, that section did not 
develop because the Central Statistical 
Organisation was being built up; that 
is a kind of nucleus around which it 
should be built up as a separate 
organisation (naturally connected with 
the Cabinet office) under Prof. 
Mahalanobis. The C:entral Statistical 
Organisation is being established and 
that is a co-ordinating agency of all 
other statistical organisations under 
the Government of India.

So far as the Calcutta office is con
cerned, It is not a Government of India 
statistical organisation but an old, 
well-established statistical institute 
which has done extraordinarily good 
work and which is functioning as a 
kind of semi-official body with official 
help, of course, and which the Govern
ment of India and other State Govern
ments patronise and from which they 
get help; it will continue to remain 
there.
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Shrl T. N. Sinffh; This organisation 
nt the Cabinet level was created for 
purposes of co-ordination. A  point 
was raised whether it will also inter
pret the statistics of the various sec
tions. May I know whether this orga
nisation or the Adviser is also doing 
the interpretation of statistics or not?

Shri Jawaharlal Nehru: As I said, it 
is the Central Statistical Organisation 
that is undertaking that work, not any 
particular section of the Cabinet office. 
Undoubtedly, its chief function is not 
the bare collection or compilation of 
statistics but Its interpretation also.

Shri A. C. Guha: May I know if the 
Government have considered the re
commendations of the Estimates Com
mittee on statistical sections and, if so, 
what action have they taken on those 
recommendations?

Prof. S. N. Mishra: I may inform the 
hon. Member that so far as the recom
mendations of the Estimates Committee 
are concerned, they are naturally very 
useful and the Planning Commission 
is conscious of them. I have stated 
that the Planning Commission has now 
undertaken a detailed examination of 
this qifestion; in their final report the 
Planning Commission are likely to 
make full use of them.

Shri Sidhva: May I know whether it 
is the intention of the Planning Com
mission to have one central organisa
tion for statistics for all the eleven 
Ministries, or the present statistical 
sections of the eleven Ministries will 
continue and the Planning Commission 
will guide them?

Prof. S. N. Mishra: So far as this 
Question is concerned, as the hon. 
Member knows even in the President’s 
Address a reference was made to the 
Central Statistical Organisation which 
has started functioning since early 
this year; that organisation is expected 
to co-ordinate all the functions. But 
so far as the other functions perform
ed by the other statistical sections are 
concerned, I do not think the hon. Mem
ber will seriously suggest that this new 
organisation will take over all the 
functions without any loss of efficiency 
of work.

I nd ia ns  in  B u r m a

•578. Shri Sidhva: Will the Prime 
Minister be pleased to state:

(a) the number of Indians in Burma 
who have adopted Burmese nationa
lity; and

(b) the facilities which exist for 
Indians in Burma to return to India 
in the event of their desire to do so?

The Parliamentary Secretary to the 
Prime Minister (Shri Satish Chandra):
(a ) The Government of Burma have 
not yet announced these figures but it 
is understood that the figure is not 
likely to be very IsLcge.

(b) Facilities exist for Indians in 
Burma to return to India if they so 
desire, in the shape of regular sea and 
air servicks between the two countries. 
In the case of Indians who are desti
tutes, the Indian Embassy in Burma 
arranges for their repatriation to 
India.

Shri Sidhva: May I know the total 
number of Indians in Burma?

Shri Satish Chandra: The Indian
population in Burma is estimated to 
be between six and seven lakhs.

Shri Sidhva: May I know whether 
there is a large number of temporary 
staff in services in Burma and the Gov
ernment 6t Burma do not intend to 
make them permanent on thp ground 
that they should leave Burma? If so, 
may I know whether the Government 
of India intend to take any steps to 
protect their interests?

Shri Satish Chandra: The Govern
ment of Burma have given the option 
to all the Indians living in that country 
to opt for Burmese nationality if they 
so like. Those persons who will opf 
for Burmese nationality will be given 
the full privileges of Burmese citizen
ship and those who do not make that 
option will be treated as foreign 
nationals. That is still in the process 
of being done and there is no finality 
about it so far. .

Shri S. N. Das: What is the number 
of Indian nationals who are still in 
the service of Burma Government and 
what is the number of those who have 
been discharged?

Shrl Satish Chandra: I have no
figures with me just now.

[Seth Govind Das: Is there any 
restriction imposed on Indians who 
want to come back to India and to 
bring any property etc. with them?]

^  fWftfT IF f  : 55  ̂ ^  sftr

^  H t ,
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^  iRcTTT ^ ^  %

3n^ ^  ^  ?T5

^  T̂T̂ ff ftr€t“

^ f t r r  ^  ^

^  ^  t  I

[Shri Satish Chandra: THere are
certain conditions and restrictions in 
this connection, but there is no dis
crimination between Indian citizens 
and other foreign nationals. Indians 
are treated in the same way as other 
nationals. But this problem does not 
arise in the case of those persons who 
opt for Burmese citizenship. Those, 
who maintain their Indian citizenship, 
will be getting the same facilities as 
are available to other foreign 
nationals.] .

Shri R. Velayudhan; May 1 know 
what special efforts the Government of 
India or our Embassy at Rangoon has 
taken to bring back those Indian 
nationals who are blocked in the dis
turbed areas of Burma?

Shri Satish Chandra: The disturbed 
areas hardly have any administrative 
machinery of the Burmese Govern
ment; these are in the hands of insur
gents. As soon as the control of the 
Burmese Government is restored and 
the administration begins to function 
again, Indians there will have the 
option either to opt for Burmese citizen
ship or to stay there as foreign 
nationals or to come 'back to India.

The Deputy Minister of External 
Affairs (Dr. Keskar): May I  add a
word in order to clarify the point 
raised by my hon. friend? In spite of 
the disturbed state in Burma and the 
difficulties that the Indians there are 
facing, very few Indians who are even 
in the insurgent areas have expressed 
a desire to come*back to India:

Shri Kamath: After the Deputy 
Minister will not the Prime Minister 
say something to give the finishing 
touch?

Mr. Deputy-Speaker: If the need 
arises.

M ig r a n ts  r e c e iv in q  D oles

*579. Shri S. C. Samanta: Will the 
Minister of Rehabilitation be pleased 
to state:

(a) the percentage of migrants from 
East and West Pakistan that are re

ceiving doles as on the 31st July, 195*1; 
and

^b) how many amongst those that 
are receiving doles are children, women 
and physically inflrmed?

The Minister of State for RehabtU- 
tation (Shri A. P. Jain): (a) East
Pakistan displaced persons—3*8 per 
cent.

West Pakistan displaced persons— 
0*7 per cent.

The last figure relates to 31sf ‘May, 
1951.

(b) Nearly 70,000.

Shri S. C. Samanta: How many of 
these displaced persons are living In 
relief camps and how many in transit 
camps?

Shri A. P. Jain: In the West, 24.000 
are living in infirmaries and aided 
institutions and 11,000 in relief camps 
and ^ided institutions, that is, not 
residing in homes. In the East, all of 
them are living in homes,

Shri S. C. Samanta: How many of 
them are in receipt of cash doles?

Shri A. P. Jain: We have now adopt
ed the system of giving cash doles to 
everybody. There may be an excep
tion here and there.

Shri S. N. Das: What is the number 
of those who are getting this relief as 
a temporary measure and what is the 
number of those who have been accept
ed as permanent liabilities?

Shri A. P. Jain: These are all perma
nent liabilities, except that if we can 
possibly train some of them, or as 
many of them as possible, they can 
then be rehabilitated.

Shri B. K. Das: What is the position 
about the new arrivals, that is to say, 
those who have been taken in the 
transit camps? Are they also receiving 
doles?

Shri A. P. Jain: Everybody who 
comes to the camp is receiving doles.

H in d u  T e m ple s  in  Ch ittag o ng

♦582. Shri A. C. Guha: Will the 
Prime Minister be pleased to refer 
to the starred question No. 4981 dated 
the 7th June, 1951 regarding the ac
quisition and requisition of Hindu 
Temples in Chittagong by the Govern
ment of East Bengal and state whether 
Government have received any reply 
from Pakistan in the matter and whe
ther the Government of East Bengal 
have agreed to release the temple 
compounds?
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The Deputy Minister of External 
Affairs (Dr. Keskar): No reply has so 
far been received from the Govern
ment of Pakistan or the Government 
of East Bengal in reply to the repre
sentations made by our Branch Office 
at Calcutta and the D ^u ty High Com
missioner at Dacca. The Government 
of East Bengal however issued a detail
ed press note on the 20th of June 1951 
in which it has been stated that rertain 
plots of land belonging to temples and 
other places of public worship had been 
acquired but they have assured that 
the sanctity of places of public worship 
had in every case been scrupulously 
respected and that bona fide objections 
when filed had been upheld. I ’he press 
note goes on to say that only such 
portions of the land belonging to the 
Ashrams have been acquired or are 
proposed to be acquired for a public 
purpose as are not required by the 
Ashrams for their own use. It has also 
been stated by the East Bengal Gov
ernment that it is obviously not possi
ble for Government to accept the view 
that every piece of land belonging to 
a place of public worship, even though 
it is not required for its own use. must 
be considered sacrosanet and must not 
be taken over by Government for any 
public purpose, however urgent.

Shri A. C. Guha: What is the mean
ing of the expression 'public purpose’ 
used io the East Bengal Press Note?

Dr. Keskar: I have stated the inter
pretation put by the East Bengal Gov
ernment on these acquisitions. We 
ourselves are not very clear as to 
what thtfy mean by ‘public purpose*.

Shri A. C. Guha: Have Government 
been in correspondence with the East 
Bengal Government or the Pakistan 
Government regarding this matter?

Dr. Keskar: Yes, Sir. The Deputy 
High Commissioner at Dacca has been 
corresponding with them regarding this 
question and I would like to draw my 
hon. friend’s attention to the views 
expressed by the West Bengal Govern
ment regarding this question, where 
they maintain that these lands were 
sources of revenue for the maintenance 
of the places of public worship men
tioned, and they being in the nature 
of religious endowments or trusts it is 
not possible for places of public wor
ship to exist without these lands.

Shri A. C. Guha: Is it not true that 
those lands acquired by the East 
Bengal Government are within the 
compounds of the temple or ashram 
and are often used for religious congre
gations?

Dr. Kodcar. Yes. ftir.

Shri Kamath: Am I to understand 
that the East Bengal Government 
issued this Press Communique without 
replying to the Government of India’s 
communication on the subject?

Dr. Keskar: Yes, Sir. They issued it 
without replying to our communi
cation.

Shri Kamath: Has Government made 
it clear to the East Pakistan Govern
ment that this action on their part has 
been contrary to the spirit and letter 
of the Indo-Pakistan Agreement of 8th 
April 1950?

Dr. Keskar: I think Government has 
drawn attention to the irregularity of 
the proceeding.

Shri B. K. Das: Is any portion of 
this requisitioned land in the actual 
possession of the East Bengal Govern
ment? Are they using these portions 
already?

Dr. Keskar: The fact is that in the 
beginning allegations were made that 
land belonging to four places of public 
worship, three temples and one ashram, 
were requisitioned by the East Bengal 
Government. The East Bengal Gov
ernment denied the report and said 
that it was absolutely false. Later on, 
when the allegations were repeated, 
they admitted that not only had they 
issued notices, but they had acquired 
lands belonging to three of the places 
mentioned here.

Shri B. K. Das: But are they in 
possession? Are they using them?

Dr. Keskar: Yes, they are at present 
using the lands belong^ig to three of 
the four places mentioned.

Shri Chattopadhyay: Did the Minori
ties Minister visit this place and what 
is his report on the subject?

Dr. Keadcar: I am not aware whether 
he has visited. As far as I am aware,, 
he has not visited.

Shri A. C. Guha: May I know for 
what purpose the East Bengal Govern
ment are using these lands?

Dr. Keskar: I do not know for what 
specific purpose the lands are at present 
being used. But they were acquired 
for an important public purpose.

Shri A. C. Guha: In view of the fact 
that the Land Acquisition Act has been 
the same both in India and Pakistan. 
i.e. in West Bengal and East Bengal, 
is it not true that under that Act a 
land or property belonging to a reli
gious trust cannot be acquired?
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Dr. Keakar: I am not able to say 
whether at present the Land Acquisi
tion Act in Pakistan is the same. It 
is not possible for me to say that off
hand.

#5 wm : w  #

t  t  ^
WT ^  ^

% airf t  ?

fScth Govind Das: Have the Govern
ment of India asked for any report 
from our Embassy in this connection 
and whether any report has been re
ceived from them?]

»To a rR tfW  * 1 ^  ^

5 sftr «i<Mw

% *rm% ^  ^  ^  imr ? ^

^ft 011̂  ^ ^ 

3ft inWT#hr %
^  ^ ’Tra' ^ I

f, ^  ^  t, 3ft?: ^
^  ̂  3TT SPT ?ft ^  11 w

%r Pf) 4 H *P?T, *BtT5T >PTT, 
r<HIV«< >ft ^  3T»ft ?TSP

>̂ «iN 3)WI 5 I *tf̂ + 
jf' ?niTw nvTit^ # 3)««ir<t 
snr "fte 'niO f3ra% j »
4 5T 3T»ft ttf 1

[Dr. Keskar: The hon. Member
might be aware of th^ fact that accord
ing to the agreement between the Gov
ernments of East Bengal and West 
Bengal, all such cases are at once 
forwarded to our Minister for Minori
ties in Calcutta. He enters into corres
pondence with the Government of East 
Bengal and sometimes even goes there 
to have personal talks with them. In 
this matter also as I  have already 
stated, urgent action was taken and 
many reminders were sent, but no 
reply has been received as yet. Instead 
of sending any reply to us the Gov
ernment of East Bengal issued a Press* 
Note to the newspapers, some portions 
of which I have already read out to 
you.]

R e h a b iu t a t io n  in  A s s a m

•58*. Shri A. C. Gaha: Will the
Minister of Rehabilitation be pleased
to state:

(a) whether the Sri Prakasa Com
mittee have concluded their enquirieii 
into the question of rehabilitation of 
East Bengal displaced person.« in 
Assam;

(b) whether they have submitted 
their report to Government; and

(c) if so, what are their findings 
and what action Government intend 
to take on their recommendations?

The Minister of State for RehabiliU- 
tion (Shri A. P. Jain): (a) Yes.

(b) The report is awaited.
(c) Does not arise.

Shri A. C. Cuba: May I know 
whether this Committee was entitled to 
enquire into the conditions of the 
whole of Assam or only the Kachar 
area?

Shri A. F. Jain: By its terms of 
reference, the Committee was meant 
for the whole of Assam but the Com
mittee could not visit Kachar. Some 
representatives from Kachar did appear 
before the Committee.

Shri A. C. Guha: When is the report
likely to be submitted to Government 
and when will it become available to 
us?

The Minister of Natural Resources 
and Scientific Research CStari Sri 
Prakasa): May I say that I myself 
regret the delay that has occurred in 
the submission of the report? It is 
due to the iact that we were awaiting 
some further information from the 
Government of Assam. All that has 
come now and I hope to submit the 
report in a week’s tinie.

E xport op  W ool  ^o U. S. A.
*588. Dr. Ram Sabhag Singh: Will 

the Minister of Commerce and Indus
try be pleased to state:

(a) whether India exports wool to 
the United States of America; and

(b) if so, how much wool was ex
ported to the Unfted States duriDg the 
year 1950-51?

Thct Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Yes, Sir.

(b) 8*9 million lbs.

Dr. Ram Subhag Singh: May I know 
the trend of the Indian wool export to 
U.S.A.? Is it on the increase or on the 
decrease?
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Shri Karmarkar: The exports in 
1948-49 were 3 million lbs.; in 19i9-50— 
10 million lbs.; and in 1950-51—8 
miUion lbs.

Dr. Ram Subhar Singh: May I know 
whether India also imports wool or 
woollen goods from the U.S.A. and if 
so. what is the annual value?

Shri Karmarkar: I have no ready 
information on that point. But largely 
our imports of wool are from Tibet, 
in addition to our indigenous produc
tion. It is not from the U.S.A.

Shri A. C. Guha: May \ know 
whether we import any wool or wool 
yarn from outside?

Shri Karmarkar: We do import con
siderable quantity of wool from Tibet. 
But we are mainly exporters of wool.

Shri A. C. Guha: What about wool 
yarn?

Shri Karmarkar: I would like to have 
notice of that question.

Shri A. C. Guha: Have Government 
considered the possibility of converting 
raw wool into woollen yarn in this 
country instead of exporting it as raw 
wool.

Shri Karmarkar: It is a very interest
ing suggestion; but I think it is not 
practicable immediately.

Pandit M. B. Bhargava: May I know 
whether Government have placed any 
restrictions on the export of wool and 
if so what percentage of the total pro
duced is being allowed to be exported? 
What are the reasons for these restric
tions?

Shri Karmarkar: As the hon. mem
ber is perhaps aware we have put a 
ceiling upon export of wool. Accord- 
mg to our estimate the net availability 
of wool in India is 55*7 million lbs. 
Our net requirements are 39 million 
lbs. So we have a balance of 16-7 
million lbs. We have already agreed 
to an export of 16 million tons, which 
leaves a small margin of *7 million lbs. 
as a cushion if necessity arises.

Pandit M. B. Bhargava: Mav I know 
what was the effect of the imposition 
of export duty on wool and whether 
the recovery of the duty has had some 
unsatisfactory result on our export 
trade?

Shri Karmarkar: The net result has 
been an earning for Government. That 
has not adversely affected any interests.

Shri Kamath: Has the import of 
Tibetan wool increased or decreased 
since the conclusion of the Indo-Tihetan 
Treaty?

Shri Karmarkar; The Treaty was 
signed on the 23rd of May 1951 and it 
is yet too early to note the results on 
our exports and imports.

S e a l in g  o r  K h o k h r apar  R oute

*589. Dr. Ram Subhag Singh: Will 
the Minister of Behabilitatlon be
pleased to state:

(a) whether it is a fact that the 
Government of Pakistan have suggest
ed that the Khokhrapar route to West 
Pakistan via Jodhpur be sealed; and

(b) if so, whether the Government 
of India have taken any action in this 
regard?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) At the Indo- 
Pakistan Secretariat level Conference 
held in New Delhi on the 18th to 20th 
June, 1951, the Pakistan representa
tives suggested discontinuance, beyond 
Barmer, of rail traffic as well as other 
means of transport as an experiment 
in an effort to discourage the move
ment of intending migrants by this 
route.

(b) It was explained to the Pakistan 
representatives that the proposal was 
not likely to serve the end in view. 
While the Government of India would 
continue its campaign of reassuring 
the minorities specially in Uttar 
Pradesh, and in this respect they would 
be considerably helped if the Pakistan 
Press desisted from its propaganda 
regarding acute economic distress in 
India and the possibility of a war on 
the Kashmir issue, they felt that any 
use of force would not only fail to 
solve the problems which had already 
been reduced to negligible proportions, 
but may also disturb the equilibrium 
that was undoubtedly being achieved.

Dr. Ram Subhag Singh: Is it not a
fact that the Pakistan Government has 
suggested the grant of journey permits 
through Khokhrapar route on a reci
procal basis.

Shri A. P. Jain: I don’t thhik there 
was any such suggestion.

O r g a n isa t io n s  co-o pe r a t in g  w it h  
U. N. O.

•590. Shri S. N. Das: Will the Prime 
Minister be pleased to state the names 
of non-Gov^mmental orgamisatlions 
for cooperation with the United 
Nations Organisations functioning in 
India?

The Deputy Minister of External 
Affairs (Dr. Keskar): Two non-govem- 
mental organisations in India enjoy 
consultative status with the Economic 
and Social Council of the United 
Nations and these are the A ll India
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Women’s Conference, Bombay and the 
Indian Council of World Affairs, New 
Delhi.

Shri S. N. Das: May I know whether 
any of these organisations get any 
financial help from Government.

Dr. Keskar: In regard to the first 
organisation, the answer, as far as I 
am aware is ‘No*. In regard to the 
second, I would like to have notice of 
the question.

. Dr. Deshmakh: What assistance do 
they get from the United Nations Orga
nisation,

Dr. Keskar: Bodies which enjoy con
sultative status do not necessarily get 
financial help. I do not know whether 
at present they are getting any help 
from the United Nations.

Shri S. N. Das: May I know if  it is 
the desire of the Government of India 
to encourage the establishment of such 
organisations which cooperate with the 
United Nations?

Dr. Keskar: Certainly, Sir.

Dr. Deshmukh: Would the hon.
Minister be pleased to define what is 
meant by ‘organisational cooperation*?

Dr. Keskar: That is for my hon. 
friend to explain.

Shri Kamath: How many kinds of 
cooperation are ther^

Mr. Deputy-Speaker: Such coopera
tion as circumstances permit.

FiNANQAL A id  to N epa M ills

*591. Shri Kamath: Will the Prime 
Minister be pleased to state:

(a) whether it is a fact that the 
Planning Commission have considered 
the matter of financial aid from the 
Centre to Nepa Mills in Madhya 
Pradesh;

( b )  if so, on what terms and condi
tions, if any, such aid has been re
commended by the Commission; and'

(c) whether Government have taken 
a decision in the matter?

The ParUamentary Secretary to the 
Prime Minister (Prof. S. N. Mlshra):
(a) The Nepa Mills have been included 
in the five year plan of the Madhya 
Pradesh Government. The Planning 
Commission has not specifically con
sidered the qiuestion of financial aid 
for this project, but a reference re
ceived on the subject from the Madhya

Pradesh Government is under the con
sideration of the Ministry of Finance.

(b) Does not arise.

(c) No decision has yet been taken.

Shri Kamath: What, Sir, is the gist
of the communication received from 
the Madhya Pradesh Government 
which the Parliamentary Secretary 
says is under consideration of the 
Finance Ministry at present?

Prof. S. N. Mishra: Obviously it re
lates to the financial assistance requir
ed by the Madhya Pradesh Govern
ment for this project.

Shri Kamath; How much assistance 
has been asked for by the Madhya 
Pradesh Government in this regard?

Prof. S. N. Mlshra; I speak subject 
to correction. It is probably Rs. 1*74 
crores.

^  ^  *rr^»r ^ ft? #<Tf

^  vnr ^  <,̂ 1

^  ^  iiftr qwT ^  ^  ?nanT

1̂*1 % ^  'SfPT ^  'Hi'i

^  t ,

^  3TTOT ^ ?

[Seth Govind Das; Is the hon. Mlnls^ 
ter aware of the fact that sufficient 
progress has been made by the Nepa 
Mills and if no immediate financial 
assistance is given to the Qovernment 
of Madhya Pradesh there is likelihood 
of this work being abandoned or
stopped for the time l>eing? How long
will the Government take to come to 
a decision in the light of the present 
circumstances?]

sfto f im : ^  j

ftw  w ik  

y rm w  t, ^
^  I

[Prat. S. N. Mishra: 1 think the 
Minister of Finance is going to take a 
decision on it very soon after examin-* 
ing the financial position and therefort.
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there is little likelihood ot the occur
rence of the development as appre
hended by the hon. Member.] *

Dr. Deshmukh: Has the Government’s 
attention as well the attention of the 
Planning Commission been drawn to 
the fact that the Nepa MiUs are one 
of the biggest industrial enterprises in 
the country. In view of the import
ance of the products of the Nepa Mills, 
may I know why so far no serious 
attention been paid to it.

Mr. Deputy-Speaker: It is a matter 
of opinion.

Shri R. Velayadhan: May I know, 
Sir, how long the request of the 
Madhya Pradesh Government for 
financial aid been pending with the 
Finance Ministry?

Prof. S. N. Mlshra: I may inform the 
hon. member that it must not be for 
more than about a couple of months.
A decision is going to be taken very 
soon and there need be no anxiety on 
that score.

Shri Hassain Imam: May 1 know 
i f  any e x p e r t  e x a m in a t io n  has b e e n  
m a d e  of t h e  c o s t  a c c Q u n t in g  a n d  c a p i 
tal s t ru c tu r e  of th e  Mill that is  g o in g  
to b e  f lo a te d ?

Prof. S. N. Mishra: I think the Chief 
Minister of the Madhya Pradesh Gov
ernment met the Planning Commission 
with all his experts. This question was 
thoroughly examined and the Planning 
Commission after going into complete 
details of the project has come to the 
conclusion that it is commercially a 
sound proposition,

Shri Kamath: Has the Madhya
Pradesh Government in their communi
cation to the Planning Commission— 
either in the latest or in an earlier 
communication—indicated as to when 
the Nepa Mills are likely to go into 
production?

Prof. S. N. Mishra: As originally
scheduled, it was to go into production 
in 1952; but now it is not likely to go 
Into production before early 1953.

Shri Kamath: Apart from the Nepa 
Mills, is Government contemplating 
the financing any other newsprint pro
ject in India?

Prof. S. N. Mishra: I do not think, 
Sir, any other project has seriously 
been mooted so far.
L isb o n  C o n g r e ss  of the In t e r n a tio n a l  

C h a m b e r  of C o m m e r c e

*59*̂ . Shri Kamath: Will the Mmis- 
ter of Commerce and Industry be
pleased to state:

(a) whether a report of the proceed
ings and resolutions adopted at the

recent Lisbon Congress of the Inter* 
national Chamber of Commerce has 
been received;

(b) who represented India at the 
Congress;

(c) whether questions relating to 
Asia, and particularly to India, were 
discussed at the Congress; and

(d) if so, with what result?

The Deputy Minister of Commerce 
and Industry (Shri Karmarfcar): (a)
It is understood that it is not the 
practice to issue formal proceedings. A 
copy of the resolutions adopted at the 
Congress has been received.

(b) A  list of the Indian delegates 
is placed on the Table of the House. 
[See Appendix IV, annexure No. 28.]

(c) and (d). Not specifically. The 
result of discussions was embodied in 
the resolutions adopted.

Shri Kamath: Have the resolutions 
been considered by the Government 
here and is any action being taken on 
them?

Shri B^rmarkar: Ther^ were no 
specific points for our, consideration. 
But we have taken due note of the 
deliberations of this important world 
body.

E vac u e e  T rade C o n s ig n m e n t s  held 
UP IN P a k ist a n

*593. Pandit Rlunishwar Datt 
Upadhyay: (a) Will the Minister of 
Rehabilitation be pleased to state 
what is the entire valuation of ctvacuee 
trade consignments held up in 
Pakistan since partition for want of 
export permits?

(b) How many such consignments 
and of what States are held up in 
Pakistan?

(c) What are the conditions, if any, 
on which release is being made by 
the Government of Pakistan?

(d) What was the reason for this 
unduly long detention of these con
signments?

. The Minister of State fbr Rehabilita
tion (Shri A. P. Jain): (a) and Cb>. 
Information is not available.

(c) A  Statement is laid on the table 
of the House. [5ec Appendix IV, 
annexure No. 29.1

(d) Detention of the consignments is> 
due to:

(i) Non-issue of export permits by 
Pakistan authorities;

(ii) delay in fulfillinf customs to9  ̂
malities;
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(iii) non-issue of permits under the 
January 1949 Agreement by Pakistan 
authorities.

In a large number of cases specially 
of consi^ments booked by rail the 
stocks have either been requisitioned 
by Pakistan authorities, or looted or 
decayed in transit. Wherever stocks 
were not lost or requisitioned the 
Pakistan authorities either sold olT the 
consignments and adjusted the sale 
proceeds under the Railway Regula
tions against freight and demurrage 
etc. or asked for such heavy charges 
that evacuees could not take delivery 
even in Pakistan.

Pandit Manishwar Datt Upadhyay:
What is the value of consignments re
exported to India under the May 1951 
Agreement between Pakistan and 
India?

Shrl A. P. Jain: The figures are not 
available.

Pandit Munishwar Datt Upadhyay:
May I know the reason why there have 
been no releases under the January 
1949 and the June 1950 Agreements— 
whether it was due to reluctance on 
the part of Pakistan or there were no 
materials for release?

Shri A. P. Jain: Mostly it was due 
to the reluctance on the part of 
Pakistan to implement the Agreements.

In d ia n  C loth  in  T ibet

*594. Shri Amolakh Chand: Will the 
Minister of Commerce and Industry
be pleased to state:

(a) whether the Tibetan Govern
ment has made a representation to 
the Uo\'ernment of India regarding 
the defects of distribution of Indian 
cloth there and has temporarily sus
pended the distribution of Indian 
cloth; and

(b) if so, what action Government 
have taken to have the Indian cloth 
market there improved?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
No such representation from the 
Tibetan Government has been received 
by the Government of India.

(b) Does not arise.

Shri Amolakh Chand: May I know 
the number of bales exported to Tibet 
in 1951-52?

Shri Karmarkar: I have the figures 
for the period from February to June 

-and I find that a total of 2,566 bales 
have been released for Tibet.

Shri Amolakh Chand: May I know 
if there is a complaint that Indian

cloth, although superior in quality, is 
highest in price?

Shri Karmarkar: We are not aware 
of any complaint, but that is a fact as 
the hon. Member knows.

Shri Amolakh Chand: Is there any 
Indian distribution machinery in Tibet?

Shri Karmarkar: I am not aware of 
that at the present moment, but I shall 
find out. ^

Shri Sidhva: May I know whether 
the Government of India has made 
any contract with the Government of 
China for .the supply of a large quantity 
of coarse cloth?

Shri Karmarkar: I think my friend 
has travelled from Tibet to China.

Mr. Depnty-Speaker: That is beyond 
the point.

Shri Sidhva: He should have said so 
instead of saying that I have travelled 
from Tibet to China.

Mr. Deputy*Speaker: He says it is 
enlarging the scope of the question.

D ye s  f r o m  T a m a r in d  Seed

*595. Shri Amolakh Chand: Will Ihê  
Minister of Commerce and Indusity
be pleased to state:

(a) the number of licences issued 
for manufacturing Dyes for textile 
industries from tamarind seed testa in 
the year 1951; and

(b) the estimated increase in pro
duction of Dyes on account of the- 
licence fee of Rs. 200 per firm‘d

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
I presume the hon. Member's intention 
was to refer to licences to manufacture 
dye from tamarind seed testa under 
the Government owned patent on the 
subject. No such licence has so far 
been granted in 1951.

(b) I am unable to give any esti
mate. There has so far been no manu
facture of the dye in accordance with 
the patented process, and Government 
has not received any firm offer to 
exploit the patent.

W ar  R eparations

*596. Shri Raj Kanwar: Will the
Minister of Commerce and Industry
be pleased to refer to the reply given 
to my supplementary question on 
starred question No. 3386 on the 23rd 
April, 1951 regarding recovery of war 
reparations, and state what is the • 
total value of war reparations under 
all categories claimed by Government 
from (i) Germany and (ii) Japan? *
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The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (i)
Undivided India originally calculated 
its reparation claims against Germany 
at Rs. 490 crores. By the “Agreement 
on Reparation from Germany, on the 
Establishment of the Inter-Allied 
Reparation Agency and on the Restitu
tion of Monetary Gold** concluded at 
Paris on the 14th January 1946, to 
which India was a party, the Signatory 
Governments agreed among themselves 
that their respective shares of repara
tion, as determined by that Agreement 
shall be regarded by each of them 
(subject to certain reservations) as 
covering all its claims and those of its 
nationals against the former German 
Government and all its agencies. Under 
this Agreement as subsequently modi
fied by a Protocol dated the 15th March
1948, India is entitled to 2*39 per cent, 
of Category B reparations (i.e. indus
trial and other capital equipment re
moved from Germany, merchant sfeips 
and inland water transport) and 1*65 
per cent, of Category A  reparations (i.e. 
all other forms of German reparations). 
It is probable that eventually India 
would receive German reparations to 
the total value of 10-4 million U.S. 
(1938) dollars: ‘

(ii) As regards Japan, undivided 
India originally estimated its repara
tion claims at Rs. 2,800 crores, but it 
is unlikely that anjrthing like this sum 
will be received. The position will be 
clearer if and when a Peace Treaty 
has been concluded.

Shri Raj BLanwar: The war came to 
an end six or seven years ago. When 
is the claim of the Government of 
India with' regard to war reparations 
against Germany and Japan likely to 
be finally settled?

Shri Karmarkar: I think it will be 
settled sojDn.

Dr. Deshmukh: Am I to understand 
that nothing whatever has so far been 
received from Japan nor any calcula
tions made of the estimated reparations 
that we are likely to receive?

Shri Karmarkar: I think that is the
<correct position.

Shri Kamath: In view of the fact 
that the Indian people were not a party 
to the war against Germany and Japan 
and with a view to creating the neces
sary psychological atmosphere for 
peace today and as a gesture to the 
people of Germany and Japan, is not 
Government contemplating foregoing 
further reparations from Japan and 
Germany?

,1Bliri Karmarkar: I would like to 
have notice of the question.

Mr. Depnty-Speaker: I think it is a 
suggestion for action.

The Prime Minister (Shri Jawaharlal 
Nehru): So far as Japan is concerned 
it has been repeatedly stated clearly. 
So far as Cltormany is concerned 1 am 
not quite clear what the present posi
tion is, but as far as I know whatever 
we had to receive we have received.
I do not think any iurther question 
arises.

Shri Kamath: Is India pressing her 
claims still further with regard to 
reparations from Grermany and Japan?

Shri Jawaharlal Nehru: In regard 
to Japan we have never pressed and 
we are not now pressing—in fact we 
have stated clearly that we do not 
want any reparations.

Mr. Deputy-Speaker: It is not over 
so far as Germany is concerned.

Shri Jawaharlal Nehru: I am not
quite certain about the present position 
in regard to Germany except whatever 
we have received. I do not think there 
is any chance of our getting any more.

Shri Hussain Imam: May I know if 
the hon. Minister for Commerce and 
Industry can tell us if the 10 million 
dollar worth of goods have been re
ceived or have been handed over to 
our agents on the Continent?

Shri Karmarkar: I think I shall ask 
for notice.

Mr. Deputy-Speaker: But the hon. 
Minister has already answered that it 
is probable that eventually India would 
receive that.

T rade w it h  B r it a in

*597. Dr. Ram Subhag Singh: Will
the Minister of Commerce and Indus
try be pleased to state the totai 
values of India’s imports from and 
exports to Britain in the years 1949- 
,S0 and 1950-51?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): A
statement showing the total values of 
India’s imports from and exports to 
Britain in the years 1949-50 and 1950
51 is placed on the Table of the House. 
Since it is a short statement I might 
as well give the figures. During 1949
50 the imports were of the value of 
Rs. 149,41 lakhs and exports Rs. 115,46 
lakhs. The balance of trade was—31*3 
crores. In 1950-51 our imports were 
of the value of Rs. 122,74 lakhs and 
exports Rs. 137,60. Our balance of 
trade was 14 86 crores.
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Value (in lakhi of Rt.)

Year Imports Exports Re-cx-
ports.

1949-50 149,41 115,46 2,65
1950-51 . 122,74 132,94 4,66

Year.
Total of Balance of 
exports of 
and re- Trade, 
exports.

1949-50 118,11 —3i.?o

1950-51 • 137,60 — 14,86

N ote .—Inclusive of the supple
mentary returns of Exports amount
ing to Rs. 5,23 lakhs, commodity-wise 
details of which are not available.

Figures are provisional.
Source:—^Accounts relating to the

foreign sea and Air borne Trade and
Navigation of India for March, 1961.

Dr. Ram Subhag Singh: May I know 
the value of machinery imported from 
Britain last year, that is in 1950-51?

Shri Karmarkar: The value of
machinery and mill work imported 
during 1949-50 was Rs. 60,74 lakhs and 
during 1950-51 it was Rs. 51,66 lakhs.

Dr. Ram Subhag Singh: May I know 
whether the import figure from Britain 
also includes the value of Australian 
wheat which was diverted to India?

Shri Karmarkar: Subject to correc
tion, 1 do not think so.

Shri Hussain Imam: May I ask if
Government could indicate what part 
of it formed the Imperial Preference 
and what was outside that?

Shri Karmarkar: I should like to 
have notice.

Shri A. C. Guha: May I know some 
of the main items of export and import 
and their value?

Shri Karmarkar: It is a fairly big 
list. 1 do not mind reading a part of 
to satisfy the hon. Member.

Mr. Deimty-Speaker: I would only 
say that i l such lists are wanted, they.

may be asked from the Minister and 
he has no objection to give them. Let 
him place it on the Table of the House.

Shri Karmarkar: They are easily
available in any issue of the monthly 
sea-borne trade.

Mr. Deputy-Speaker: The details of 
the break-up of the figures of imports 
during the two years may be placed 
on the Table of the House.

Shri Karmarkar: I ivill place it on 
the Table of the House.

F in a n c ia l  A ssistance  to W est 
B en g a l

* m .  Shri Amolakh Chand: Will the 
Minister of Rehabilitation be pleased 
to state what extra financial help has 
been sanctioned for the West Bengal 
Government to meet the situation 
arising out of the heavy influx of dis
placed persons to West Bengal from 
East Bengal in the months of June 
and July, 1951?

The Minister of State for RehabiUU- 
tion (Shri A. P. Jain): Expenditure on 
relief in camps incurred according to 
sanctioned scales is debitable to the 
Government of India. The expenditure 
on displaced persons going into camps 
will thus be automatically borne by 
the Government of India.

Shri Chattopadhyay: Is the expendi
ture in connection with these migrants 
borne by the Central Government or 
a part of it is borne by the Provincial 
Government?

Shri A. P. Jain: The question is a 
very vague one. In fact, we give most 
of the money as loans or as grants in 
regard to various schemes of the State 
Governments. I bclieye that the hon. 
Member wants to know how the losses 
are borne in the Eaci^rn Region. In 
that region the losses are borne cent, 
per cent, by the Central Government.

Shri B. K. Das: May I jcnow if any 
new plan has been decided upon as 
regards the present influx of refugees 
as a result of the recent visit of the 
hon. Minister?

Shri A. P. Jain: Yes. A new plan 
has been evolved and I gave some 
details of it in a Press Conference at 
Calcutta the other day. Briefly speak
ing, the idea is that we want to elim i-. 
nate the transit camps. The new 
migrants will be taken straight from 
the Railway Station to the site of 
colonization. They will be put up 
under canvas tents and they will help 
in the reclamation of land, building
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of hutments and so on and against the 
work they will be paid wages. It is 
possible that some of them may, to 
begin with, not be able to earn enough 
wages and there a certain element of 
subsidy may come in.

Shri Amolakh Chand: May 1 know 
if in view of the Uipexpected extra
ordinary influx of refugees from East 
Bengal, whether the West Bengal Gov
ernment demanded more money and if 
the Government of India contemplate 
to help them?

Shri A. P. Jain: Yes. The West
Bengal Government had demanded 
more money. I had approached the 
Finance Ministry for a supplementary 
grant but the Finance Ministry did not 
agree. Now the question for us is how 
to meet this extraordinary demand for 
money. It may be that we may have 
to reduce the amount of loans which 
were originally provided for in the 
Budget.

Shri B. K. Das: May I know how 
much of that amount has already been 
given to the West Bengal Government?

Shri A. P. Jain: The scheme is like 
this: When the refugees come, they 
have to be sent to the camps and the 
doles are paid by the State Govern
ment and after a month or so, when 
the accounts are audited, the State 
Government is re-imbursed by the Cen
tral Government. The influx started
2 months ago and I am not sure 
whether any of this expenditure on 
these new migrants has yet been 
audited and re-imbursed by the Central 
Government.

Shri A. C. Gaha: The hon. Minister 
stated that these refugees are taken 
straight to the rehabilitation centres. 
May I know how many of these centres 
are in West Bengal and how many in 
other States?

Shri A. P. Jain: I have requested the 
State Governments to find out new 
sites for colonization. The West 
Bengal Government is doing it. I have 
also requested the Governments of 
Bihar and Orissa to do the same for 
the refugees coming lo West Bengal. 
Of course, in Assam and Tripura the 
new influx has not started, but un
fortunately, if it starts, then, Assam 
and Tripura have also to do the same. 
I have requested them also to locate 
new sites.

Shri A. C. Guha: Have any sites been 
selected in Bihar and Orissa and if so. 
where are these sites located?

Shri A. P. Jain: No sites have so far 
been selected in Bihar and Orissa. I 
have requested these Governments to 
do so.

Shri A. C. Guha: In that case, may I 
know if the 75,000 refugees that have 
been calculated to have come within 
the last two months or so have all 
now been taken to sites in West 
Bengal?

Shri A. P. Jain: This question
assumes some wrong premises. Every 
migrant who comes to West Bengal 
does not necessarily go to camp. It is 
a fraction of the total number of 
migrants that come to West Bengal 
who go to camps. During the last 2 
months and twenty days, i.e.. June, 
July and 20 days of August, the total 
nimiber of persons who came was about 
70,000. Of these only 20,000 have gone 
to camps. It is that section of migrants 
who ordinarily go to camps that will 
be taken direct to rehabilitation sites. 
As for the others they disperse and 
find accommodation for themselves. No 
question about those persons arises.

Shri A. C. Guha: Do Government 
keep any record of those migrants who 
do not go to the camp and do they 
make any arrangement for their 
rehabilitation?

Mr. DeputywSpcaker: They do not 
want to.

Shri A. P. Jain: The rehabilitation 
of these persons takes place through 
projecting certain schemes of rehabili
tation. We have got the loans scheme. 
Anybody who wants may have a trade 
loan or a business loan or an Industrial 
loan and he has to apply for It. Simi
larly we have the training scheme and 
anybody who wants It, has to apply. 
Similarly we have schemes of rural 
rehabilitation. If any person who has 
not gone to a camp, wants to settle on 
land, he has to apply for It. It Is only 
for the camp population that we make 
arrangements ourselves because we 
have to feed them from day to day and 
we are Interested In dispersing them. 
As for others they will have to apply 
and take advantage of one or the other 
schemes of rehabilitation.

S t r ik e s  in  T e x t il e  I n d u s t r y

♦602. Shri Rathnaswamy: (a) WUl
the Minister of Labour be pleased to 
state how many man-days were lost 
owing to strikes In the textile Indus
try during the months of May and 
June, 1951 in the whole country?

(b) How many labourers were in
volved in such strikes?
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The Minister of Labour (Shri 
iaffjivao Ram): (a) and (b). The
required information is as follows:

Number Number
Name ol of of
Month. workers man-days

involved lost

May 1951 24,915 88,87
June I95I 39,002 1,22,125

Shri lUihnaswamy: Of these strikes, 
may I know what was the longest 
period for which a strike was in 
operation?

Shri Jaffjivan Ram: I have not got 
here details of individual strikes. These 
stoppages of works relate to the indus
try of cotton and jute and other 
textiles.

Shri Rathnaswamy: May I know 
whether the hon. Minister has any iil- 
formation as to the number of strikes 
in Madras in the textile mills in the 
Madras State alone and what are the 
man-days lost thereby?

Shri Jagiivan Ram: I may inform 
the hon. Member, all these information 
are contained in the Indian Labour 
Gazeite which is published every 
month by the Ministry of Labour and 
it is available in the Library............

Shri Sidhva: They are sent to Mem
bers of Parliament also.

Shri Jagjivan Ram: So any member 
who wants all these details can consult 
that paper and he will get all the 
information.

Shri Rathnaswamy: Is the Govern
ment aware of the award given in 
respect of B. and C. Mills strike a 
couple of years ago and which award 
is not acceptable to the workers of 
those Mills?

Mr. Deiraty-Speaker: How does that 
arise out of this question.

Shri Rathnaswamy:
know.........

I just want to

Mr. Deputy-Speaker: The hon. Mem
ber may want to know many things, 
that do not arise out of the question.

P e n ic il l in  F actory

*604, Shri Sidhva: (a) Will the
Minister of Woriu, Prodnction and
Supply be pleased to state when the 
construction work of the Penicillin

Factory of the Government of India 
will be started?

(b) What will be the total capacity 
of production of Penicillin from this 
factory?

(c) What is the annual total 
requirement of the country in 
Penicillin?

(d) What are the prices of Penicil
lin at present in Delhi?

The Minister of Works, Production 
and Supply (Shri GadgU): (a) It is
expected that the construction work 
will be started towards the e n d  of this 
year.

(b) 3*6 million Mega Units per year 
to start with rising tp 9 0 million Mega 
Units per year.

(c) 5*3 million Mega Units, but the 
demand for this drug is likely to 
increase with the increase of Public 
Health activities.

(d) The price varies from Rs. -/15/
to Rs. 1/8/- for vials of 1 lakh units. 
Rs. 3/11/- to Rs. 7/2/- for vials of 10 
lakh units depending upon size and 
make.

Shri Sidhva: When is this factory 
likely to be completed?

Shri GadgU: The programme is; 
specifications to be completed and pro
curement to be begun by end of Octo
ber 1951; last order to be placed and 
delivery in United States completed by 
suppliers by December 31, 1952; build
ing to be ready by January 1953; equip
ment delivered at plant site 1st April 
1953; erection completed 1st October, 
1953; production started December 1, 
1953; plant in full production December 
31, 1954.

Shri Sidhva: Is the supervision and 
control to be with the Govemnaent of 
India or the Government of Bombay?

Shri Gadgil: I have already answered 
that question on two occasions; the 
control remains with the Government 
of India.

Shri Sidhva: May 1 know how much 
of this amount that is to be invested 
will be contributed by the W.H.O.?

Shri Gadgil: I can say approxi
mately; it is about 60 to 70 lakhs.

Shri A. C. Guha: May I know 
whether this concern will be run as a 
Government department or as a com
pany or as a Corporation?

Shri Gadgil: I have already stated 
it b  a State enterprise pure and simple 
to be run with technical assistance of 
the W.H.O. authorities.
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. Shrl Hussaia Imam: May I request
the hon. Minister to correlate the unit
of production with the unit of prices. 
How many units are there in a mega 
unit?

Mr. Deputy-Speaker: W e are going 
too much into details.

Shrl Hussain Imam: He has stated 
the price per lakh units. The produc
tion Is in mega units. I want to know 
what is the relation between mega 
units and the unit of price.

Shri Gadgil: It is too technical for 
me to answer offhand.

Shri Rathnaswamy; Is it a fact that 
efforts are being made to manufacture 
penicillin from certain indigenous 
plants like drumstick?

Shri GadgU: I have read about it in 
the Papers.

Shri Kamath; Is it a fact that at 
present the landed cost in India of 
Japanese penicillin ig much cheaj^r 
than European and American penicillin 
and if so, did the Government take any 
steps to consult Japanese experts in 
this matter before setting up a factory?

Shri Gadgil: As regards consulting 
Japanese experts, the question does not 
arise because a decision has already 
been taken. As regards landed cost, I 
require notice.

Shri Sidhva: There* are various
qualities of penicillin. Some w e  
superior and some are inferior. Is the 
hon. Minister aware of it

Shri Gadgil: Everybody is aware of
it.

Co tton -w a s t e  (E x p o r t )

♦606. Shri M . Naik: (a ) W ill the 
Minister of Commerce and Industry
be pleased to state the quanUty of 
Cotton-waste annually exported from  
India to other countries?

(b ) To what extent does export of 
Cotton-waste help India in earning 
foreign exchange?

(c) Is there any industry estab
lished or proposed to be established 
in India in order to utilise this 
material?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a )
and (b ). A  statement showing the ex
ports of cotton-waste from India during 
the last three fiscal years together'with 
value of foreign exchange earned is 
placed on the Table of the House.

(c ) Spinnable types of wastes are- 
being utilised by the textile mills which 
have got the necessary equipment fo r  
such spinning. The other uses of waste 
are wadding for tailors, mixing with 
wool after chemical and mechanical 
treatment by means of special 
machinery. No such special type o f  
machinery is, however, available in 
India and as such waste cannot be  
utilised for the above purpose. Waste 
can be used as a raw material in arti
ficial silk manufacture. This \ise has, 
however, not yet been developed in 
India.

STATEM ENT

Year
Quantity 
(m 000 
cwts.)

Value 
(in lakhs 
of Rs.)

1948-49 • i o i6*7 515
1949-50 . 1512*6 822

1950-51 • . . 1306-6 1,241

Shri M. Naik: Is there any quota 
fixed for the annual export of cotton 
waste?

Shri Karmarkar: Such a ceiling is 
normally flxe4. As for the ceiling this 
year, I should like to have notice.

Shri M. Naik: Has there been any 
increase in the export quota this year?

Shri Karmarkar: I should like to 
have notice. ^

Mr. Deputy’Speaker: He has not got 
that figure.

Shri Kamath: What percentage does 
this cotton waste form of the waste of 
all kinds in India?

Mr. Deputy-Speaker: Next question.

Shri Hussain Imam: Could the hon. 
Minister indicate whether the propor
tion of cotton waste to cotton consum
ed by the mills is on the increase now?

Shri Karmarkar: No.

Shri Hussain 1mm: Or on the
decrease?

Shri Karmarkar: Just now on the 
decrease.

Shri Hussain Imam: May I know 
whether any complaints have been 
received that even good cotton is con
verted into waste for purposes of 
export?
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Shri Karmarkar: There is no truth 
in that.

Shrl M, Naik: Is there any truth in 
the allegation that in the name of 
cotton waste raw cotton and other 
cotton goods are exported outside?

Mr. Deputy-Speaker: That is exactly 
what the hon. Minister has just now 
answered that it was so last year and 
that it has gone down this year.

Dr. Deshmukh: May I know if the 
hon. Minister is aware that cotton 
waste is sold at a higher price than 
good cotton?

Shrl Karmarkar: Not so. now. I 
think.

D is t r ib u t io n  of T in  P late , S teel , etc.
IN T ravanco r e -C o ch in  State

*607. Shri R. Velayudhan: (a) Will 
the Minister of Commerce and Indusixy 
be pleased to state whether the 
Government of India have received 
any complaints regarding distribution 
of tin plate, steel and steel sheets to 
merchants in the Travancore-Cochin 
State? .

(b) What is the quantity of tin plate, 
steel and steel sheets allotted to the 
Travancore-Cochin State in 1951?

(c) What is the check that the 
Government of India have got on the 
Government of Travancore-Cochin in 
the distribution of these materials?

The Deputy Minister of Qommerce 
and Industry (Shri Karmarkar): (a)
Yes, in regard to tinplate only.

(b) A  statement is laid on the Table 
of the House. [See Appendix IV, 
annexure No. 30.]

(c) Distribution arrangements of the 
State quotas of iron and steel is left 
entirely to the State Government and 
Government of India do not normally 
interfere. I should add that in this 
particular case, we have recently 
made a recommendation to the 
Travancore-Cochin Government to re
consider their decision asking two 
firms of exporters of cashew nuts to 
take tin plates from' a third firm. That 
is very recently, by letter, dated 23rd 
August of this year.

Shri R. Velayudhan: May I know in 
regard to the answer to Fart (a) of 
the questk)n what was the nature of 
the complaints received from the mer
chants or from the Government of 
Travancore-Cochin? .

Shri Karmarkar: I was ]ust refenini^
to the precise nature of the complaint. 
There are two principal exporters of 
cashew nuts ^nd they manufactured 
their own tin boxes for purposes ot 
packing them. They were asked by 
the Travancore-Cochin Government to 
get their requirements of tin plate 
from a third firm. This was, according 
to the first two firms of exporters a 
hardship and since their requirements 
were being fulfilled by these two firms, 
we have recently recommended to the 
Travancore-Cochin Government to re
consider their original decision asking 
these two firms to get their tin plate 
requirements from a third firm. As I 
said, we have left the whole matter to 
the Stale Government.

Shri R. Velayudhan: May I know
whether the Travancore-Cochin Gov
ernment have allotted an excessive 
quantity to one of the two merchants 
which was not the legitimate quota 
which he deserved?

Shri Karmarkar: That was not so.
Shri R. Velayudhan: May I know

whether the two merchants had repre
sented directly to the Government of 
India about the injustice done to the 
new quota hdlder because of the exces
sive quota allotted to the particular 
merchant?

Shri Karmarkar: As I said, the com
plaint was that they were not being 
given the quota to which they were 
entitled: not that the third firm was 
getting more, blit that they were 
gettipg nothing.

Mr. Deputy-Speaker: Now, the ques
tion list is over. Let us go back to 
the absentees one after another. Mr. 
Kesava Rao. (Not in his seat). Sardar 
Hukam Singh. (Not in his seat.) Mr. 
Jnani Ram.

Shri Jnani Ram: No. 586.
The Minister of Works, Production 

and Supply (Shri Gadgil): This is defi
nitely encouraging absenteeism. Sup
pose 1 had left the House as the Mem
ber was not present, what happens? 
You should call the Member to order 
also.

Shri Kamath: What happens to the 
Minister when the Member is present 
and the Minister is absent? A minister 
must be present throughout the Ques
tion-hour.

An Hon. Member: The Question-hour 
is over.

Mr. Deputy-Speaker: Let the Ques
tion-hour be over. A  question has 
been raised. I am really surprised 
that the hon. Minister should have said 
this. What is done is this. Questions 
are called one after another and when
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an hon. Member is not in his seat, 
tiiat question is passed over. If  all the 
questions are not exhausted, he is not 
calied. Today it happens that the 
questions in the list have been complet
ed. We are going back, and the ques
tions of absentee Members are called 
one after another. What does the hon. 
Minister mean by that?

Skri Gadgil: My point is simply this. 
If the list is exhausted, suppose the 
hon. Minister on the assumption that 
the Members are not present, has left 
the House and has gone; what is the 
position?

Mr. Deputy-Speaker: The position is 
this. When I call the questions of 
absentees one after another, and when 
the absentee Member is once again on 
his legs and is here  ̂ the hon. Minister 
must answer that question.

Shri Gadgil: On several occasions 
the Chair has ruled that the Minister 
must not be absent when a question is 
being put, and very often the Minister 
has been called to order. I only want 
the same or equal treatment to be 
extended to hon. Members who are 
absent when their names are called.

Mr. Depaty-Speaker: A  Minister is a 
greater representative than the others. 
I can read out a previous ruling where 
the Chair has said:

“ I proTpcse to adopt the practice 
followed in the British House of 
Commons where, if time allows, ques
tions that have not been answered in 
the first round are called a second 
time. I also propose to adopt the 
House of Commons practice in this con
nection in its entirety^ that is to say, 
in future those members who hold 
authority to put questions of other 
members will be permitted to do so
in the second round only.......... I trust
that this change in practice will not 
act as an inducement to members to 
come late during, the Question-hour.**

Of course, the hon. Member also will 
note that they must be present when 
their questions are called, otherwise 
the penalty is that the question is not 
likely to be put. To-day unusually we 
have completed the first round and so 
could come back. Otherwise they 
would have gone without any supple- 
mentaries being put. The hon. Minis
ter evidently wanted to inform the 
hon. Members that they ought not to 
eompiain hereafter if he is absent at 
his will.

An Hon. Member: Why not com
plain?

Mr. Deputy-Speaker: That evidently 
is his intention; but it should not be 
allowed. (Interruptions.) Order, order.

Nothing more is necessary now. The 
hon. Minister has unnecessarily raised 
this point here.

Shri Kamath: What about the ques
tion which was called by you?

Mr. Deputy-Spcaker: But the ques
tion-hour is over now.

WRITTEN ANSWERS TO QUESTIONS 

Salt Expert Committee Report

*580. Shri Kesaya Rao: Will the 
Minister of Works, Production and 
Supply be pleased to state:

(a) what are the main recommen
dations of the Salt Expert Committee; 
and

(b) whether any of the recommen
dations have been implemented?

The Minister of Works, Production 
and Supply (Shri GadgU): (a) A  state
ment showing the main recommenda
tions of the Salt Experts Committee is 
laid on the Table of the House. [See 
Appendix IV, annexure No. 31.]

(b) "Yes. The important recom
mendations already implemented in
clude (i) the abolition of local inter
mediaries in the distribution of salt 
from the Government Salt Works, (ii) 
the appointment of Swiss experts to 
prepare a scheme for the development 
of the Mandi Salt mines, (iii) conti
nuance of the Zonal Scheme of Distri
bution, and (iv ) the setting up of a 
Salt Advisory Committee.

Steel (DiSTRiBunoN)

*581. Shri Kesava Rao: WiU the 
Minister of Commerce and Industry
be pleased to state:

(a) what is the basis of allotment 
of steel to various organisations under 
the Iron and Steel (Control ol Pro
duction and Distribution^ Order 1941;

(b) whether there is any change in 
the policy of distribution durizxg the 
current year: and

^c) v-̂ hether any priority is given to 
certain organisations and schemes at 
the time of allotment and if so, what 
are the organisations and schemes?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Allocation of steel is made once a 
quarter. After meeting normal main
tenance requirements, allotments are 
made on considerations of urgency and 
importance of the demands.

(b) No, Sir.
(c) Demands of Defence Services, 

Railways, agriculture and rehabilitation 
are accorded special treatment*
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PURANA QiLLA QuARTEHS

5̂84. Sardar Hukam Singh: Will
the Minister of Rehabilitation be
pleased to state:

(a) llie number of displaced per
sons residing in the Purana Qilla
quarters;

(b ) the size of room or rooms al̂  
lo;ved for a normal family:

(c ) the amenities— such as lights, 
conservnncy and sanitation— piovided:

(d) the rent charged for one unit; 
and

(e) the contribution made by the 
displaced persons themselves for cons
truction of these quarters?

The Minister of State for RehabiUta- 
tion (Shri A. P. Jain): (a) 3,776.

(b) A  single room tenement measur
ing 14'X10' or 12iXl2^

(c) Conservancy, sanitation, water
supply and street lighting have also 
been provided. '

(d) Rs. 12 per mensem.

(e) No contribution was made by 
the refugees in the construction of 
these quarters. In this connection the 
attention of the hon. Member is invited 
to the reply given by me to question 
No. 158 on 20th November, 1950, in 
Parliament.

D isplaced  P e r so n s ’ H ouses  
(D e m o lit io n )

<̂>85. Sardar Hukam Singh: Will the 
Minister of Works, Production and 
Supply be pleased to state the number 
of residences of displaced persons de
molished in Delhi? ^

The Minister of Works, Produetion 
and Supply (Shri Gai^il): About 2,100.

T ax under  C oal M in e s  St o w in g  A ct

♦586. Shri Jnani Ram: Will the
Minister of Works, Production and
Supply be pleased to state:

(a) the amount of tax realised un
der the Coal Mines Stowing Act up till 
June 1951;

(b) the amount spent by the Board: 
and

(c) the Collieries where stowing 
jvork is being carried on?

The Minister of Works; Production 
and Supply (Shri Gadgil): (a ) The
amount of excise duty realized imder 
the Coal Mines Safety (Stowing) Act, 
1939, upto the 30th June 1951 is 
Rs. 3,67,55,646.
227 P.S.D.

(b) The amount spent by the Board 
upto the 31st March 1951, Is 
Rs. 2,56,36,981.

(c ) A statement showing the names 
of coUieries to which assistance for 
stowing operations during 1951-52, has 
been sanctioned by the Coal Mines 
Stowing Board, is placed on the Table 
of the House. \Sce Appendix IV, 
annexure No. 84.]

Indo -T ibetan  T rade

*587. Shri A. B. Gurung: Will the 
Minister of Commerce and Industry
be pleased to state whether the trade 
between Tibet and India has been ad 
versely affected after tl^e Sino-Tibetan 
Treaty?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): The
Government have no information so 
far. Statistics of India’s trade with 
Tibet after the Sino-Tibetan Agrees 
ment are not yet available.

K e r o s e n i  O il

*599. Shri Kishorimohan Tripathi:
Will the Minister of Works, Produc
tion and Supply be pleased to state 
the total yearly consumption in India 
of kerosene oil as also its various 
sources of supply?

The Minister of Works, ProdiMtion 
and Supply (Shri Gadgil): The present 
yearly consumption of Kerosene is 
about one million tons. Apart from a 
small indigenous production, the re
quirements of this product are met 
from Imports from Iran, Bahrein 
Islands, Saudi Arabia and the Far 
East.

Soda A sh

'̂ 600. Shri Kishorimohan Tripathi:
Will the Minister of Commerce and 
Industry be pleased to state the total 
yearly consumption in India of soda 
ash as also its various sources of 
supply?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): Esti
mated yearly consumption— 1,24,000 
tons.

Sources of supply—
(a) Indian:
(i) Messrs. Tata Chemicals Ltd., 

Mithapur.
(ii) Messrs. Dhrangadhra Chemical 

Works. Dhrangadhra.
(b) Foreign:

The United Kingdom, British East 
Africa (Kenya Colony), U.S.A., Italy 
and Pakistan.



737 Written Answers 38 AUGUST m i Wripen Answers 73H

A s sa u l t  o u  Se w a d a r s  in  G u r d w a r a  
N a n k a n a  S ah ib

*601. Sardar Hukam Singh: (a) Will 
the Prime Minister be pleased to state 
whether Government have received 
any information about the recent re
ported assault by a Pakistani mob 
on the Sewadars in Gurdwara Nankana 
Sahib in West Punjab?

(b) Is there any truth in the reports 
that the Sewadars have been injured 
and the Guru Granth Sahib sacriliged?

(c) Have Government lodged any 
protest with the Government of 
Pakistan?

(d ) If  no information has so far 
been received, do Government pro
pose to consider the desirability of 
directing our High Commissioner to 
visit the Gurdwara and report the 
actual facts?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) The Deputy 
High Commissioner has been informed 
by the Punjab (Pakistan) Government 
that no assault by any mob or other
wise has taken place. Information, 
has» however, been received that some 
firearms were taken away by the local 
police from the Gurdwara at Nankana 
Sahib in the last week of July.

(b) No.
(c) A  strong protest has been lodged 

with the Government of Pakistan with 
regard to the seizure of the firearms 
from the Sewadars and they have been 
requested to restore them. A reply is 
awaited; but meanwhile the Punjab 
(Pakistan) Government have informed 
our Deputy High Commissioner that in 
a search five unlicensed arms and some 
ammunition were found and taken 
away.

(d) Does not arise, but if necessary 
the Deputy' High Commissioner at 
Lahore, who is nearer, will be directed 
to visit Nankana Sahib to contact the 
Sewadars and enquire about their 
welfare.

T ea G arden  L abour

*̂ 603. Siiri Yenkataraman: Will the 
Minister of Labour be pleased to
state:

(a) whether it is a fact that the 
supply of rice to the tea garden 
labour in Assam and West Bengal has 
been stopped;

(b) whether it is a fact that the tea
garden labourers of Assam have 
threatened to leave the tea estates; 
and .

(c) what steps Government are 
taking In this matter?

The Minister of UOHmr (Sbri 
Jagjiyan Ram): (a ) I understand that 
the quantity of rice has been reduced 
and replaced by other cereals, viz. 
wheat, milo, etc.

(b ) It has been brought to my notice 
that in certain tea gardens workers 
demanded repatriation because of 
reduction in the scale of supply of rice,

(c) Because of the difficult supply 
position of rice, it will not be possible 
for the Government to supply only 
rice in ration. Reduction in the 
quantity of rice will be replaced by 
other cereals like wheat, milo, etc. 
Labour leaders and Unions’ co-opera
tion has been sought for explaining 
this position to labour.

I n d ia n  S entenced  to  D eath  i n  M a laya

*605. Shri Biyani: (a) Will the 
Prime Minister be pleased to st^te 
whether Government are aware that 
a young 23 year old Tamil youth has 
been sentenced to death by the 
Malayan Federal Government for 
possessing a rifle without licence?

(b) If so, have Gk)vernment taken 
any steps to get the death sentence 
commuted?

(c) If so, what steps have Govern
ment taken and with what result?

The Deputy Minister of External 
Affairs (Dr. Keskar): (a) Yes, Sir 
Possession of a flre-arm without a 
licence is an offence punishable with 
death under the Emergency Regula
tions in force in Malaya.

(b) and (c). The Representative of 
the Government of India in Malaya 
has been instructed to support the 
mercy petition of the condemned per
son should the latter decide to make 
one.

A du lter atio n  of  T ea

125. Shri A. C. Guha: Will the
Minister of Commerce and Industry
be pleased to state:

(a) whether in the middle of July 
1951 there was a sort of crisis in the 
Calcutta tea auction market due to 
the convictions of some tea firms at 
Calcutta on the charge of adulterating 
tea;

(b) if so, the subsequent action 
taken to relieve the crisis;

(c) whether the existing law has lo 
be relaxed so as to allow what may 
be technically called “adulterated 
tea’*; and

(d) if so, the reasons therefor?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
Yes. Sir.
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(b) The Arms charged for adulterat
ing tea are Messrs. Gordhanbhai 
Ambalal and Co. and Lip ton Ltd., both 
o f. Calcutta. Pending clarification of 
dennition of tea under the Calcutta 
Municipal Act, the Calcutta Corpora
tion will not launch fresh prosecutions 
with regard to teas containing stalk 
and the Corporation will also arrange 
to take adjournments in pending cases 
to enable the Government of West 
Bengal to examine the matter.

(c) The question of relaxing the 
existing law does not arise as it is a 
question solely of interpreting the 
existing definition.

(d) Does not arise.
t

M e ta llu r g ic a l  C oal

126. Shri A. C. Giiha: Will the
Minister of Works, Prodnctioii and 
Supply be pleased to state:

(a) when Government have received 
the report of the Committee on the 
conservation of metallurgical coal;

(b) whether Government have taken 
any action on the report or whether 
Government have taken any step I’or 
the conservation of metallurgical coal;

(c) whether any metallurgical coal 
is being exported; and

(d) if so, to what countries, of what 
quality and at what price? ^

The Minister of Works, Production 
and Supply (Shri Gadgll): (a) In June
1950.

(b) The steps to be taken for con
servation of metallurgical coal are 
under active consideration by the Gov
ernment and the Planning Commission.

(c) Yes, Sir, to a limited extent.
(d) (i) Japan only,
(ii) Selected ‘B’ 66 per cent, and 

Grade I 34 per cent.
(iii) Rs. 30/7/- per ton F.O.B. 

Calcutta.

H ouses  for D isplaced  P ersons

127. Shri A, C. Guha: WiU the
Minister of Rehabilitation be pleased 
to state:

(a) the housing schemes under
taken by Government for the East 
Bengal displaced persons in different 
States;

(b) Ihe number of houses and tene
ments already constructed for che 
East Bengal displaced persons in 
ciift'erent States: and

(c) the number under construction 
rlurinK the current financial year?

The Minister of State'for RehabiUta- 
tion (Shri A. P. Jain): (a) to (c). The

information is being collected and will 
be laid on the Table of the House in 
due course.

 ̂ E xport  op  W ool

IZiL Shri GaumoUii: Will the
Minister of Cemmerce and Industry
be pleased to state:

(a) whether it is a fact that the 
Special Officer for the development of 
woollen industry has recommended to 
the Government of India to Impose 
restrictions on the export of wool from 
the Madras State; and

(b) if so, what steps Government 
propose to take in that retard?

The Deputy Minister of Commerce 
and Industry (Shri Karmarlutr); (a)
and (b). Development Officer (Wool), 
of the Ministry of Commerce and 
Industry has not made any such recom
mendation. However, on the advice of 
the Joint Drugget Industry Advisory 
Board for Madras and Mysore, move
ment of tannery wool only produced 
in Madras and Mysore States is re
stricted except to Bangalore, Wallajah 
and Salem vide Notification S.R.O. No. 
964, dated the 2:̂ rd November 1950, 
issued by the late Ministry of Industry 
and Supply. [See Appendix IV, 
annexure No. 32.]

C usto dians  and C u sto d ians -G eneral

129. Shri Raj Kanwar: Will the 
Minister of Rehabilitation be pleased
to state:

(a) the number of Deputy and 
Assistant Custodians-General appoint
ed under section 5 of the Administra
tion of Evacuee Property Act, 1950, 
showing the dates of their appoint
ment and the salaries and allowances 
drawn by them;

(b) the number of Custodians and 
Additional. Deputy or Assistant 
Custodians appointed in the various 
Part A, Part B and Part C States to 
which the above Act applies under 
section 6 thereof; and

(c) the total number. State-wise, of 
evacuee properties vested in the 
Custodians of the various States under 
section 8 of the Act?

The Minister of State for Rehabilita- 
Uon (Shri A. P. Jain): (a) Deputy
Custodian-General— 1.

Appointed with effect from 17th 
April, 1950 at Rs. 1,800 P.M. (fixed).

Assistant C!ustodian-General—1.

Appointed with effect from 17th 
October, 1949 at Rs. 1,050 P.M. plus 
dearness allowance. The post is beinff 
held in abeyance since 6th January,
1951.
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(b) and (c). Time and labour in
volved in collecting the information 
will not be commensurate with the 
result achieved.

P aper

130. Shri Kishorimohan Tripathi:
(a )  Will the Minister of Commerce 
and Industry be pleased to state the 
total number of wholly Indian enter
prises manufacturing paper?

(b) What has been the capacity of 
production in each of the years 1948, 
1949 and 1950 as also the actual pro
duction in each of these years?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
There are 18 paper mills in India of 
which 13 are controlled by Indians.

(b) The installed capacity and 
actual production of the paper mills 
are as follows:

Ymt.

Initalled 
OMPyity 

of 
all the 

18 niillt 
(In tons)

Installed 
c«p«city 

of 
the 13 
mills 

controlled 
by 

Indians 
(in tons)

1948 105,000 53,000

1949 110,000 56,000

1950 • • . 118,900 61,690

Year.

Actual 
produc
tion of 
all the 
18 mills 
(in tons)

Actual 
production 
of the 13 
mills 

controlled 
by Indians 
(in tons)

1948 • 97,905 49,084

1949 103,194 50,330

1950 ■ 108,907 54,773

M in is t r y  op  R e h a b ilit at io n  (S tapp )
131. Prof. K. T. Shah: Will the

Minister of Rehabilitation be pleased
to state:

(a) the number of (i) Gazetted,
and (ii) non-Gazetted officers, clerks 
and Class IV servants in his Ministry 
and Its attached and subordinate
^ c e s  on:

( i )  15th August, 1947; (ii) 31st 
March, 1948; (iii) 31st March, 1949;

(iv ) 31st March, 1950; and (v)^ 31st 
March, 1951; and

(b) the number of officers, clerks 
and Class IV  servants appoiijted 
temporarily in the ftrst instance and 
subsequently (i) made permanent,
(ii) retired or (iii) retrenched, during 
each o f the years 1947-48 (post-parti
tion), 1948-49, 1949-50 and 1950-51?

The Minister of State for Rehabilita
tion (Shri A. P. Jain): (a) and (b). 
The information is being collected and 
will be laid on the Table of the House 
in due course.

Cloth P rices

132. Shri Kshudiram Mah^ta: Will 
the Minister of Commerce and In
dustry be pleased to lay on the Table 
of the House a statement showing the 
prices of cloth produced in 1951 as 
compared with the prices of cloth in 
1943-44 when cloth control was first 
introduced?

The Deputy Minister of Commerce 
and Induiftry (Shri Karmarkar): A
statement showing prices of representa
tive varieties of cloth as on 1st July 
1951 as compared to those in 1943 is 
placed on the Table of the House. [See 
Appendix IV, annexure No. 33.]

Coiin>uiT P ipes and A ccessories

133. Shri Radhelal Vyas: (a) Will
the Minister of Commerce and In
dustry be pleased to state whether our 
country is self-sufficient in conduit 
pipes and conduit accessories?

(b) I f  not, what steps have been 
taken by Government to achieve self
sufficiency?

(c) What are the yearly import 
figures for the conduit pipes and 
accessories for the years 1940 to 1950?

(d) From what countries have they 
been imported?

The Deputy Minister of Commerce 
and Industry (Shri Karmarkar): (a)
No. Sir.

(b) Every encouragement is given to 
parties who evince interest in the 
development of this industry. It is 
expected that self-sufficiency will be 
attained through the implementation of 
production programmes already ap
proved, provided raw material is avail
able.

(c) and (d). No information is avail
able, as import figures and the sources 
of imports are not recorded separately 
for conduit pipes and conduit acces
sories.



'V|.
I  ̂ I

PARLIAMENTARY DEBATES

(Fut_n—Fioceedings other than Questions acd Answers) 

OFFICIAL REPOET

VOLUME XIV, 1951 

(6th August, 1951 to 29th August, 1951)

Fourth Session 

of the 

PARLIAMENT OF INDIA

IS6I

Tuesday, 28th August, 1951



, c o m i E ^

Monday, 0th August, 1951—
President’s Address to Parliament .

Tuesday, 7th August, 1951—
M o tio n s  fo r  A d jo u r n m e n t—

Exorbitant rise in the price of cloth . . .
Civil Deferxse of India against invasion by Pakistan .

Papers laid on the Table—
President’s Assent to B i l l s ..................................................................
Report of the India Delegation to the Twelfth Session of the United 

Nations Economic aUd Social CJotmcil . . . • • •
P re s id e n t ’ s  P ro c la m a tio n  assuming to himself all fimotions of the Govern

m e n t of Punjab . • . • . . . . . •
Expenditure incurred on Medical Treatment in India and abroad o f Ministers
Toofan Express Accident ..................................................................
Ordinances promulgated after the termination of the Third Session of Parlia

ment 1960-51 . • • • • • • • • •
Essential Services (Prevention of Strikes) BilK-Introduced . .
Indian Railways (Amendment) Bill—lntrodueed . . . .
P a r lia m en t Prevention of Disqualification Bill—Further consideration of

clauses—Postponed 
Assam (Alteration of Boimdaries) BiU—Disoussion on m tion to consider—

Not concluded . . . . • • • • •

Wbdnbsday, 8th August, 1951—
Business of the House—

Hours of Sitting . •
Papers laid on the Table—

Expenditnre from the Aviation Share of the Petrol Tax Fund . .
Indian Companies (Amendment) Bill—Introduced . . . •
Punjab State Legislature (Delegation of Powers) Bill—Introduced .
Assam (Alteration of Boundaries) Bill—Passed, as amended . .
Ancient and Historic^ Monuments and Archaeological Sites and Remains 

" — claration of National Importance) Bill—Discussion on motion to consi
—Not concluded ...........................................................................

Volume X I  V,— €th August, 1951 to 29th August, 1951 Columns
1—28

29
29—31

31

31—32

32 
32 
32

32
33 
33

33—79

80—100

101

102
102
102—03
103—62

162—90

Thxtbsday , 9th A u g u s t ,  1951—
Papers laid on the Table—

Notifications under Section 2C of Insurance Act, 1938 . . .
A m e n d m e n ts  to Cinematograph (Censorship) Rules, 1951 . . .
Notification in accordance with Section 4 A of Indian Tariff Act, 1934 .
Appropriation Accountls—Defence Services, 1948-49 : Audit Report, Defence 

fervices, 1950 ; Commercial Appendix to Appropriation Accounts, Defence 
Services, 1948-49; Appropriation Accounts—Railways, 1948-49 (Part« I
a n d  I I ) : Railway Audit I l^ r t ,  1950; Balance Sheets of Railway CoUieries 
and Statements of all-in cost of coal etc. for 1948-49; and Capital Statements,
Balance Sheets and Profit and Loss Acco\mt« of Govt.. Railways, 1948-49.

Resolution re President’s Proclamation o n  Failure of Constitutional Machinery
in Punjab—Adopted . . • • • • . . .  . 193—255

" Anoi«m1bTand Historical Monuments ar d Archaeological Sites and Remains
(Declaration of National Importance) Bill—Further Consideration postponed 255—60'

191
191
192

192—93



_ (« )Thubsday, 9th  August, W l —CorUd. Columns
Business o f  the House—

Change in Hours of Sitting . . . . ^ ........................................ 260-62
Employment of Children (Amendment) BiU-^Passed, as amended i 262—67
O p h ^  Revenue I^ws (Ertension of AppUoation) Amendment B i l l -  ’x'assed, as amended 267_71
Sea Customs and the Central Excises and Salt (Amendment) Bill—Passed . 271—73
Rescdution r^onvention for Suppression of Traffic in persons and exploita

tion of Prostitution—Further discussion postponed . . . 273 78
Notaries Bill—Motion to consider moved • . . . ! ! [  278—80

F r i d a y ,  10th  August, 1951—
Death of Shri Narayana Murthi 2 gj
Motions for Adjournment—

Dalkhowachar and Salapara I s l a n d s .........................................................281______83
Alleged election arrangement between Food Minister, U. P „ and Suear

Industrialists.................................................................. \ 283—84
state Financial Corporations Bill—Presentation of Beport of Select Conunittee 284 
Tariff Commission Bill—Presentation of Beport o f Select Committee . 284

BiU-Extensionof time for presentation of report of Select Comm ittee............................................... ^  ̂ 284—85
Delhi Premises (Requisition and Eviction) Amendment Bill—Extension of

time for presentation of Report of Select Committee . . . .  286___ 9 3

of time for presentation of Report of Select 

Motion on Address by the President—Discussion not concluded . . . 294—329

Papers laid on the Table— 330—72.
Correspondence between the Prime Ministers of India and Pakistan . . 329

Saturday, 11th  August, 1961—
Presentation of the Report o f the Committee on the Conduct o f a Member . 3 7 3

Motion on Address by the President ......................................................... 373—600
M o n d a y , 13th  August, 1951—

Papers laid on the Table—
Statement re Railway Stores Enquiiy Committee • . . , . 5 0 3

Resolution re raising of export duty on groundnuts and levy of export duty
on oilseeds and vegetable oils not otherwise apecified—Adopted . . 6 0 4___ 43

Evacuee Interest (Separation) Bill—Introduced . . . . .  . 6 4 3
Punjab State L^islature (Delegation of Powers) Bill—Discussion on motion

to consider—Not concluded . . . . . . . .  6 4 4— 9 9

Tuesday, 14th  August, 1951—
Message from the P r e s i d e n t ........................................................................... ........
Business of the H o u s e ............................................................................................ .......
Punjab State Legislature (Delegation of Powers) Bill—Discussion on motion

to consider—Not concluded ........................................................................... ....... .......
Thursday, 16th  August, 1951—

Indian Explosives (Amendment) Bill—I n t r o d u c e d ......................................  Qg
Punjab State Legislature (Delegation of Powers) Bill—^Further consideration

portponed....................................................................................................... ........
> O^dian Companies (Amendment) Bill—Referred to Select Committee . . 710—74

F r i d a y , 17th  August, 1951—
Papers laid on the Table— .

Statement showing action taken by Qovemment on ae»urane«8 etc.. eiven
during Third Session (Second Part) 1961 . . . . . .  7 7 5

Punjab State Legislature (Delegation of Powers) BiU—Passed, as amended . 776—821
Delhi and Ajmer Jlent Control Bill—Referre(J to Select Committee . . , 821—31



F b i d a y ,  1 7 t h  A u g u s t ,  1 9 6 1 — O o n td . O olu m n a

NotarieeBiU—Discussion on motions to consider and to refer to Select Ck>m-
mittee— N̂ot concluded 832—41

Import of Dates ............................................................................................... 842—62

.S a t u r d a y , 1 8 t h  A u g u s t , 1 9 6 1 —

Displaced Persons (Debts Adjustment) Bill—^Introduced . . . . 863
Notaries Bill—Referred to Select C o m m i t t e e ...............................................  853—66
Evacuee Interest (Separation) Bill—Referred to Select Committee . . 8 66—99
Tariff Commission Bill—^Discussion on motion to consider—Not concluded . 899—930

M o n d a y , 2 0 t h  A u g u s t , 1 9 6 1 —

Forward Contracts Bill—Presentation of Report o f Seleet Committee . . 931
Displaced Persons (Debts Adjustment) Bill—Referred to Select Committee . 931— 74
Tariff Commission Bill—Discussion on motion to consider, as reported by the

Select Committee— N̂ot concluded . . . . . . . 974—1014

T u e s d a y , 2 1 s t  A u g u s t , 1 9 5 1 —

Papers laid on the Table—(») Amendments to Delhi Motor Vehicles Rules,
1940, (it) Amendments to Punjab Motor Vehicles Rules, 1940 . . 1016— 16

Tariff Commission Bill—Consideration of clauses— N̂ot concluded . . 1016—98

W e d n e s d a y , 2 2 n d  A u g u s t ,  1951—

Papers laid on the Table—
Declarations of Exemption under Registration of Foreigners Act, 1939 . 1099—1100
Agreement re Loan from U. S. A. for purchase of Foodgrains . . . 1100—01

Motion for Adjournment—
Fast by public men of Andhra re formation of Andhra Province . . 1101—03

Tariff Commission Bill—Consideration of Clauses—Not concluded . 1103—80

T h u b s d a y , 2 3 » d  A u g u s t , 1 9 5 1 —

Resolution re meMures for increased food production—^Negatived . . 1181— 1206
Resolution re necessity for an All India Bar—Withdrawn . . . 1206—09
Resolution re opening of Provident Fund Accounts in Post Offices— With

drawn . . 1209— 11
Resolution re altering the boundaries of West Bengal—^Negatived . A . 1212—64

S a t u r d a y , 2 6 t h  A u g u s t , 1 9 6 1 — . •

Railway Companies (Emergency Provisions) Bill—Introduced . 1265
Papers laid on the Table—

Statement re Food Position . . . . . . . . .  1266—56
Business of the House . . . . . . . . . .  1266—69
Tariff Commission Bill—Passed, as amended . . . . . . 1269—87
Benares Hindu University (Amendment) Bill—Referred to Select Committee 1287— 1328
Aligarh Muslim University (Amendment) Bill—Referred to Select Committee 1287—1328
Government of Part C States Bill—Consideration of clauses—Not concluded 1328—66

M o n d a y , 2 7 t h  A u g u s t , 1961  —
Statement re Japanese Peace Treaty . 1367—62
IBusiness of the House . . . . 1362—63
Papers laid on the Table—

Constitution (Removal of Difficulties) Order No. II (Third Amendment) Order 1363
T h i r d  A n n u a l  Report of Industrial Finance Corporation . . . . 1 3 6 3
Indian Companies (Amendment) Bill—Extension^ of time for presentation of

report of Select Committee...........................................................................  1363—64
Government of Part 0 States BiU—(?oi»sideration of clauses—Not concluded 1364—1426

(iii)



T d b 8d a i^  28t h  A u g u s t ,  1961—

Papers laid on the T€0 >1&—
(») Recommendation by I. L. C. concerning Vodational training of cuiults in- 

c lu d ^  disabledperaoDB; and (« ) Action proposed to be takenby Govern
ment o f India on the recommendation . . . . .

Occupation of two islands in the Brahmaputra by Pakistan Police . .
Government of Part C States Bill—Consideration of clauses—Not concluded

(iv)

W e d n e s d a y ,  29t h  A u g u s t ;  1961—

Moti(m for Adjournment—
Maintenance o f electrical equipment in Parliament Chamber 

Papers laid on the Table—
Delhi Road Transport Authority (Advisoiy Council) Rules, 1951 .

Madras Port Trust (Amandment) Bill—Introduced . . . .
Government of Part C States Bill—Consideration of clauses—Not concluded

Cdtumns

1427
1427—30
1430—1624

1626—27

1627
1627
1628—94



(P a r t  I I -

THE

PARLIAMENTARY DEBATES
-Proceedings other than Questions and Answers) 

OFFICIAL REPORT

1427 1428

PARLIAM ENT OF INDIA
Tuesday, 2Bth August, 1951

The House met at Half Past Eight
of the Clock,

[M r . D epu t y -S peaker  in  the Chair}
QUESTIONS AND ANSWERS

(See Part I)

9-32 A.M.

P A P E R S  L A ID  O N T H E  T A B L E
(i) R ecom m en datio n  b y  I.L .C . con

c er nin g  V ocational T r a in in g  of
A dults in clu din g  D isabled  P e r s o n s ; 
AND (ii) action  proposed  to  be
TAKEN BY GOVERNMENT OF INDIA ON 
THE Recommendation.

The Minister of Labour (Shri 
Jasjiyan Ram): I beg to lay on the 
Table (i) a copy of the Recommenda
tion (No. 88) concerning the vocational
training of adults including disabled
persons, adopted by the International
Labour Conference at its thirty-third
session held at Geneva in 1950; and (ii)
the statement indicating the action 
which the Government propose to take
on the Recommendation. [Placed in
Libran/. See No. P-199/51.]
O ccupation  or t w o  Islands in  the

B r a h m a pu tr a  b y  P a k ista n  P olice

The Prime Minister and Minister of 
External Affairs (Shri Jawaharlal 
Nehru): I beg to lay on the Table a 
statement containing the information
promised during the discussion on Shri
H. V. Kamath’s Adjournment Motion
on the 10th August, 1951 regarding
the occupation by Pakistan of certain
islands in the Brahmaputra in Goalpara
District of Assam.

STATEMENT

254 PSD

The boundary between India and
Pakistan in the neighbourhood o f
South Salmara Police Station in
Goalpara District in the State o f
Assam nms a M ss  the bed o f
the . Brahmaputra for a distance
of fifteen miles. The boundary- 
cuts across a number of islets
in the river, the position of these
islets changes from year to year
due to fluvial action Daikhowa- 
char and Salapara are two such
island villages forming part o f
Gauripur Raj Estate, who survey
the land on the islands every year
before and after the rains. Revi^
nue from these two island.s has 
been collected by Gauripur Raj
Estate for many years and criminal
jurisdiction has always been exer
cised by South Salmara Police
Station, before and after the 
Partition.

2. On the 10th of May, the
Gauripur Raj Estate Kanangoo and
his two companions were arrest
ed by East Bengal Police while
surveying land in Daikhowachar
and‘ Salapara. They were releas
ed after a few days. In June
the East Bengal armed police occu
pied Daikhowachar and Salapara
thereby encroaching into Indian
territory. In last week of June
East Bengal armed Police also tres
passed on Behalarchar island in
Indian territory and attempted to
recover chowkidari tax but did
not occupy the island.

3. The District Magistrate, Goal
para asked the District Magistrate, 
Rangpur (East Bengal) for a joint
enquiry and for the withdrawal of
the Pakistan Police immediately
after the occupation of the islands
in June. The Gk)vemment o f
Assam, to whom the matter was
reported, hard to examine the geo
graphical and factual position
which took some time. On the
25th July, 1951 the Government o f
Assam telegraphed the Goviem-
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ment of East Bengal and asked for 
nearly . instrumental survey of the 
-area. The East Bengal Govern
ment acknowledged this on the 
26th July, 1951 and said that they 
were lootdng into the matter and 
would take action after ascertain
ing the position. Normally such 
cases are taken up directly between 
the State aiid Provincial Govem- 
m ^ ts  and are taken up between 
the Governments of Pakistan and 
India only if agreement cannot be 
reached.

4. a b o r ts  and comments about 
this matter appeared in the Press 
from the 27th July, 1951 onwards. 
The GovCTnment of India wired to 
the Government of Assam on the 
^ame day, viz., 27th July askjng . 
for the;laets. A  telegraphic reply 
waa received on 28th in which a ; 
deiaited better was promise^. This 
lettw^ was received on the 31st 
Julyi 1951. According to this the 
Govenmient of Assam were await
ing a further reply from East 
Boqgah The Government of India 
therefore also waited for a few 
•dajK, iHit since no further progress 
was reported, they wired to the 
<iOvernroent of Pakistan on 9th 
August and asked for withdrawal 
-of tlie East Bengal Police pending 
demarcation of the boundary by 
joint ins^m ental survey.

5. The East Bengal Government 
agreed to joint inspection by the 
IDirectors of Land ^ co r d s  of East 
Bengal and Assam and by the 
X>eputy Commissioners of Rangpur 
and Goalpara. The joint inspec
tion was fixed for August 11. The 
meeting took place on the 11th and 
it transpired That at the time of 
aerial suryey of the boundary cer
tain ground marks had been fixed 
t)n the boundary during plane table 
traverse carried out jointly by 
survey parties of India and Pakis
tan during the last winter. Ac
cording to these ground marks, 
the boundary cuts across the 
islands of Daikhowachar, of which 
■just over half the length of 2i  
wniles lies in India and the rest in 
Pakistan. The whole of the island 
of Salapara lies in India. The 
T)lrector of Land Records, East 
Bengal, did not, however, accept 
the boundary as indicated by these 
ground marks fixed jointly. The 
two directors therefore agreed to 
do a theodolite survey of the Char 
Breas, Tile theodolite survey is 
exp^c)«^,K<» ocpmmenjce from ; 22n#;

several months in the present con
ditions when there is very little dry 
land to fix intermediary marks.

6. At the meeting the two Dis
trict Magistrates of Rangpur and 
Goalpara agreed that East Bengal 
Police will withdraw from the two 
Isl^ ds and Assam Police wiU 
w i^draw  from another island, 
Nilakhia, in the vicinity, subject to 
approval of the Governments. As 
Ei^t Bengal Police have not yet 
withdrawn the Assam Government 
is asking the East Bengal G<5vern- 
ment that either East Bengal 
Police should withdraw behind the 
provisional boundary and tiie area 
on Indian side of this provisional 
boundary should be handed over 
to Assam Police or the status que 
ante be restored by East Bengal 
Police withdrawing entirely from 
both islands to which no Assam 
Police will be sent during the 
survey.

GOVERNMJiNT o r  PART C STATIS 
BILL.-—con td.

Mr. Depaty-Speakerr The House will 
now proceed with the further con
sideration of the Government of Part 
C States Bill.

Hon. Members will remember that 
we -have now ^pent some time over 
this matter. In the original discussion 
some time was spent and after the Bill 
has come back now we have spent 
two days on this matter. It will be 
useful to have some kind of a time
table when discussing it further.
' Shri Kftmatii (Madhya Pradesh): 

Only one day was spent on it, for the 
otoer day was taken up by the hon. 
Minister.

Mr, D^uty-S^ieaker: But the hon. 
Minister is also a person interested In 
this Bill. We have spent two d ^ s  
and I think two more will be enough 
for the whole Bill to be dealt with, 
Let us try to finish it within to^ay 
and to-morrow. I suggest this so that 
hotti Members may have some idea 6f 
the time which we may take over this 
matter and give proper priorities so 
far as the Tflauses are concerned. If 
it is not humanly possible to complete 
it in two days, we may take a third 
day; but we shall see.

Shri Kamatb: That means we have 
two days excluding to-day?

Mr. Deputy-Speaket: No, including 
to-day, for to-day has not yet com
menced as far as legislative busineas 
is concerned.



I4^t C ovem iSt^ Part C im

Dm Sb^  (M «a h ^  P r a d ^ y : 
not request the Government to 

reconsider the whole BiU and bring 
forward a new one?

Mr. Deputy-Speaker: I do not know 
if  the hon. Member is voicing the view 
o f the Part C States. Yesterday Shri 
Munavalli was on his legs.

Shri Munavalli (Bombay): Sir,
yesterday I was referring to the state
ment made by the Prime Minister on 
the* adjournment motion moved by 
Prof. Ranga when the House rose for 
the day. Speaking with reference to 
the merger of Coorg I wanted to show 
that in the fitness of things Coorg 
needs to be merged because Coorg is 
part and parcel of Karnataka and 
Coorg is intending to be merged with 
Mysore. And Mysore also welcomes 
that step because it has passed a Re
solution in its Constituent Assembly 
that the neighbouring areas  ̂ if they 
inteod to merge with Mysore are quite 
welcome to do so. So under these 
circumstances, there was no other go 
for the people of Coorg but to merge 
with Mysore, for the people them
selves desire this merger. Moreover, 
unlike in the case of Bhopal there is 
no difficulty in the way of this merger 
o f Coorg with Mysore on account of 
any covenant. In the case of the 
merger of Bhopal there is the covenant 
in the way. But in the case of Coorg 
there is no such covenant. Moreover, 
it would be a step further towards the 
unification of .Itonataka if Coorg is 
merged with Mysore. However, I am 
surprised to find that when the Prime 
Minister made his statement welcoming 
the desire on the part o f  the public 
to have linguistic provinces and stating 
that if there is agreement on larger 
issues between the neighbouring States 
the Government will go ahead with the 
formation of these linguistic provinces, 
out hon. Minister of Home Affairs, 
Shri Rajagopalachari comes with a 
statement the very next day that here 
there is a fear just how, rather there is a 
threat hanging over us—this linguistic 
division. I protest very strongly 
against this expression of view. I do 
so because I think when our Cabinet 
announces a policy and one of its 
members strikes a discordant note it 
eremites an impression that it is not 
definite about it. Here is the Prime 
Minister making one statement and 
the hon. Minister of Home Affairs al
most the next day comes out with a 
divergent view about the same matter. 
Under these circumstances I am at a 
loss- to know what the Government 
really indends to do. Will they get 
the cohfidence of the people if they

go on giving divergent view9 like this? 
How can they expect to get the co
operation and confidence of the people?

In short, the formation of the 
linguistic provinces has become an 
acute problem with the people and it 
is very much agitating the minds of 
people in South India and the very 
adjournment motion of Prof. Rang^ 
itself shows that the problem is ther® 
in the Andhra, Karnataka and else
where. Something shall have to 
done and must be done. But at this 
very time when this BiU is brought 
before us, I find that Coorg is given a 
separate place with responsible gov
ernment and it is to be kept as a 
separate entity altogether. This is 
another impediment in the way of the 
formation of the linguistic provinces, 
especially in the way of the unification 
of the Karnataka. I therefore request 
the Government to take note of this. 
If it lays idown one policy and acts in- 
a d lam et^ally  opposite way, then tl^  
people will not have that faith in them 
as the CJovemment expects. Tliat ir  
w t^  I wanted to bring this to the notfcf 
of the hon. Minister that the divert 
gent views expressed by him were not 
at aD proper under the circumstances. 
Personally he may be against the foiv 
mation of the linguistic provinces and 
he may have his own views. But the 
Cabinet is collectively resj)onsible to 
the people and to this House and he 
ought not to have expressed a view 
different from the one expressed by  
the Prime Minister.

Lastly I plead that Coorg should be 
merged. I do not say that it should 
be merged without taking the express 
views of the people of the State. I 
have reliably come to know that the 
people of Coorg would also like to 
have a merger. Instead of having 
these petty States, they should try to 
see that they are merged with the 
neighbouring States and thus reduce 
the burden of expenditure. If Coorg 
is kept apart there will then be the 
Chief Commissioner, his staff and al! 
the other paraphernalia. If it if 
merged it will be so to say a TaluH 
which will be administered by ont 
mamlatdar and much of the expendl- 
ture will be cut down. It can be done 
similarly with the other States.......

Dr. Deshmiikh: Pandit Bhargava will 
have a Deputy Commissioner. .

Shri Munavalli: There will be an
other advantage to those people also. 
Instead of becoming diminutive Minis
ters they can become Ministers 
larger units if Coorg is merged with 
Mysore or Kamatak. That is why I  
request the people o f Coorg Xhsit t h ^  
should be literal enough to support the
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cause which has been so long upheld 
by the people of Karaatak. I hope the 
arguments I have advanced will con
vince the Minister and he will take 
such steps as will satisfy not only the 
people of Coorg but the people of 
Karnatcik and Mysore as well.

Mr. Depaty-Speaker: Merger is only 
an incidental issue. He is elaborating 
that argument and is opposing the Bill 
on the ground that it will interfere 
with merger later. He is also speaking 
on linguistic provinces in general. 
How are they relevant?

Shri Munavalli: As regards, the
Council of Ministers and the powers of 
the Chief Commissioner I would like 
to say a word. The last word will be 
with the Chief Commissioner instead 
of with the Council of Ministers. The 
Chief Commissioner is all in all in 
judicial and quasi-judicial matters. 
He will preside at every meeting of the 
Council of Ministers and in some 
matters nothing can be done by the 
Council of Ministers without the con
currence of the Chief Commissioner, 
With regard to Delhi on certain ques
tions, whether they refer to New Delhi 
or not, the Chief Commissioner’s deci
sion will be final and only when there 
is a divergence of opinion between the 
Council of Ministers and the Chief 
Commissioner, the matter will be 
referred to the President, whose deci
sion will be final. Although it seems 
that some powers have been given to 
the Council of Ministers, still I feel 
that a substantial autocracy has been 
created, so to say, by making the Chief 
Commissioner the supreme head of 
the State. This will not be liked by 
many of us. However, I must say 
that the hon. Minister Mr. Gopala* 
swami A 3ryangar has gone a long way 
to meet the wishes of the represen
tatives of Part C States in ttiis House. 
1 thank him for showing so much 
regard for the wishes of the represen
tatives of Part C States and trying 
to meet them wherever possible. For 
all that he has done i congratulate 
him and I support the amendment of 
Mr. Sidhva.

Shri Sarwate (Madhya Bharat); 
The proposed amendments give six out 
of the ten Part C States mentioned 
Legislative Assemblies and responsible 
government. This raises some very 
^mdamental questions on which this 
House must come to a definite conclusion 
as also the Government. If for certain 
reasons it is deemed desirable that 
units not viable, which cannot carry on 
the administration in a modern and 
efficient manner through their own re
sources, are to be maintained, such as

Delhi, Cutch or units in the border 
areas, let those units be alone kept in 
the Bill and all those units which have 
to be merged at one time or another 
should be dropped ou tr i^ t from the 
present Bill.......

Pandit M. B. Bharsava (A jm er): On 
a point of order, Sir, may I know 
what is the scope of the discussion at 
this stage? The House has already 
adopted the consideration motion, 
which means that the House has ac
cepted the principle of the Bill. The 
question before the House is what 
should be the measure of responsible 
self-government which should be grant
ed to the Part C States. After the 
consideration motion has been adopt
ed it is not open to any Member of the 
House to raise the very principle of 
the grant of riesponsible government 
or whether these States should exist 
as separate entities or not.

Pandit Thakur Das Bharjcava
(Punjab); The whole House should ex
press itself on the point and not only 
some Members from Part C States. 
Your ruling will also determine the 
scope of t'.ie discussion and that will 
regulate the discussion.......

Shri Sarwate: May I submit that to 
make a suggestion that certain things 
should be dropped from the Bill is not 
out of order. It is always within the 
scope of the discussion either on an 
amendment proposed or any Bill be
fore the House. I am perfectly with
in my rights to suggest to the Mover 
to drop certain portions of his Bill.

Pandit Thakur Das Bhargava: The
proposal before the House is that there 
should be Legislative Assemblies and 
Coimcils of Ministers in certain PartC 
States and it is open to the House to 
say ‘Yes’, or ‘No*. In that connection 
the question of merger is very perti
nent. Unless a Member Is able to dis^ 
cuss the question of a future or a 
present merger as being possible he 
cannot give his views on the Bill. The 
entire question so far as Pari C StalM 
are concerned is before ihe Koufie.

Mr. Deputy-Speaker: That is not the
point raised. There is no objection to 
referring to the question of merger 
in arguing for the deletion of any par
ticular State on the ground that per
sons who are able to create vested 
interests might see to it lhat there is 
no merger in future. To that extent 
I have been allowing references to 
merger to strengthen their a r ^ - 
ments or as an alternative to this BiU.

Pandit Thakur Das Bhargava: There 
is no amendment as regards merger.
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Bfr. Depoty-̂ ^eaker: 1 am not able 
to follow the hon. Member. A  number
^  States are so u ^ t  to be regulated 
by this BilL Mr. Sarwate’s amend
ment is that two or three States mighl 
be dropped and witb respect to that a 
point of order has been raised.

The point of order relates to this: 
when once the principle of the Bill has 
been accepted at the stai?e of considera
tion, is it open to move an amendment 
now to delete from the scope of the 
Bill particular portions, particular
States? I think that is the i>oint of 
order, but let me be clear first as to 
whether that is the point.

Pandit M. B. Bhargaya: The hon.
Member was entering into considera
tion of whether certain units are
viable or not and as such whether 
they should be merged or they should 
remain separate. My point of order is 
this: at this stage when we are con
sidering the Bill clause by clause it is 
not open to any Member to go to the 
very root of the quiBstion because hav
ing adopted the motion for considera
tion the House has accepted that these 
ten States are to subsist as separate 
entities. The only point open for 
consideration at this stage is whether 
a particular measure of responsible 
government should or should not be 
granted, or whether there should be a 
Legislative Assembly or a Council of 
Advisers or not—that is the only limit
ed scope now.

Mr. Depaty-Speaker; There is no 
good elaborating points like this; the 
simple point has to be stated. I have 
understood the point of order.

Pandit Koiizni
What is it?

(Uttar Pradesh):

Mr. Depaty-Spipaker; The point of 
order is this. There are a number of 
States mentioned in the Bill and some 
hon. Member wants to omit a parti
cular State for various reasons. For 
Instance, Capt. A. P. Singh wanted to 
omit Vlndhya Pradesh.......

Capt A. P. Singh (Vindhya Pra
desh): Now there is another amend
ment of mine which replaces the two 
old amendments consequent upon the

4. new amendments moved by the hon.
. Minister. The old amendments Nos. 73 

and 74 are out of order on account of 
the new amendment that I have given 
notice of.

n ■
Mr. Deputy-Speaker: There is no 

<juestion of it being out of order. It 
is open to hon. Members to give up 
any amendment that they m ove

Capt A.. P. Singh: It becomes super
fluous.

Mr. Deputy-Speaker: “Superfluous”
is absolutely different from “out of 
order” . The simple point here is 
whether it is open by way o f an 
amendment to exclude any particular 
State from the scope of the BiU. That 
is the narrow point. I do not see there 
is any point of order. On the other 
hand, I am against it; it is open to 
any hon. Member to say that certain 
States may be excluded— t̂hough at the 
consideration stage a nimiber of States 
have been brought within the purview 
of the Bill, it does not mean that the 
House is not entitled to exclude from 
the Schedule, if a Schedule had been 
attached, any State. The reason may 
be that it may stand in the way of 
future merger; another reason may be 
that it may be elevated to Part A. 
For one reason or another it is open 
to hon. Members to table amendments 
to exclude any State from the opera
tion of the Bill.

The hon. Member may go on.
Shri Sarwate; To continue the thread 

of my argument, I say that Part C 
States are divided into two kinds: one 
is that some States are to remain as 
units in future permanently; another 
kind is those States that are tempora
rily there as separate units but which 
at some stage or other are to be 
merged with certain other Part A or 
Part B States. Now I submit and 
appeal to the Mover that those States 
which are to permanently remain as 
separate units only should be retained 
in this Bill; the others should be 
omitted from the purview of this Bill. 
My reasons are as follows. It Is a 
recognised principle that the status of 
all imits in a democratic federation is 
equal. So even if these small units atre 
not viable and they have not sufficient 
resources to carry on their adminis
tration on modern lines, it is the duty 
of the Centre to supply them with 
necessary funds to enable  ̂them to 
carry on their administration. Let 
that be c lea r  and le t us for once make 
up our minds that these units are to 
continue whatever be the cost to the 
Centre. This is one point on which we 
have to be very clear.

My second point is that those units 
which are to be merged at some future 
date with some other States should be 
omitted from this Bill. It has been 
very significantly and very rightly 
observed that better is the enemy of 
the best. If you are satisfied, with 
something because it is better than the 
present stage of things and you accept 
it then you are undone. The entire
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feitative and urge for reform goes 
and the power of inertia sets in then 
laid things continue indefinitely. Let 
me take a simple instance. Under 
article 371 of the Constitution control 
Of the Cen^e over Part B States is to 
go. It was assured to us so often that 
all those Part B States which are 
efficient in their administration would 
be excluded from the purview of that 
article, that is they would not be under 
the control of the States Ministry. I 
read in a Mysore journal a statement 
o f the Chief Minister there that this 
change was going to take place in the 
case of Mysore "very shortly” and six 
months have passed and nothing has 
happened. There are other States 
whose administration is suffering be
cause of interference or fear of inter
ference from the Centre. Therefore, 
my submission is, let us take a lesson 
from other instances and once for all 
decide that we should have the best 

.an<l nothing less Uian the best̂ — ŵe 
sluB not be satisfied with better. I 
appeal to all those C class States...........

Pandit M. B. Bhargava: They are not 
C class.

Shri Sarwate: By C class I should 
be understood to mean Part C States. 
The Bill as it is would give Legisla
tive Assemblies to these States with 
certain curtailed powers, and there 
Would be a Council of Ministers pre
aided over by the Chief Commissioner. 
It is evident that this would involve 
certain extra expenditure and burden 
on the Centre Here I invite the 
attention of the Chair and of the Mover 
to Rule 57 of our Rules of Pxocedure 
and Conduct of Busihess which says 
that a Bill involving certain extra 
Expenditure should be accompanied by 
a financial memorandum. This has 
not been done, though I think it is 
imperative, and I .think the Bill should 
not have been proceeded with unless 
the requirements of that Rule were 
fulfilled. However, I am not takhig 
Objection on thaft score. I wish the 
hon. Minister would now at least give 
Us a fhiancial memorandum showing 
what is the expenditure in respect of 
«ach of these units at oresent incurred 
by the Government, what are the re
venue receipts in respect of them, and 
what would be the extra expenditure 
whit!-h his proposals w ou ld  invoive. It 
is very necessary to do so for the 
House to come to a conclusion because 
it would be one of the considerations 
which would ultimately influence our 
decision.
10 A.M.

Among the five or six States involv
ed in this Bill and to which Legiplatlve 
Assemblies are to be given, one is

Vindhya Pradesh. The ease ol 
Vindhya Pradesh stands apart from  the 
rest Once Vindhya Pradesh was a 
Part B State. When we passed the 
Constitution, it was a viable unit, that 
is, its revenues were considered to be 
sufficient to meet the expenditure re
quired to maintain a modem standard 
of administration. But certain deve- 

 ̂ lopments took place later on and it was 
said that Vindhya Pradesh was not 
managed properly. Therefore, it was 
demoted from Part B to Part C. The 
best remedy for this is to drop Vindhya 
Pradesh from this Bill. It is not diffi
cult for • Government courageously to 
bring an amendment of the Constitu
tion. The only consideration that it 
would involve is that Vindhya Pradesh 
should be transferred from Part C to 
Part B. and let this constitutional 
amendment be passed by this very 
House. Compared to the very import
ant amendments we passed in the last 
session, this one is a very much less 
contentious one. Therefore, let the 
hon. Minister take courage in both 
hands and drop Vindhya Pradesh from 
this Bin. If he is satisfied that by 
holding elections according to the elec
toral rolls now prepared a set of 
Ministers would come who would be 
able to manage the unit efficiently, 
then his logical step is to drop V in ^ y a  
Pradesh from this Bill and bring a 
constitutional amendment to confer 
Part B status on it. I think that the 
hon. Members ‘ from Vindhya Pradesh 
should not be satisfied With the m « ^ t  
proposal. Let them not Say: “ We are 
compromising. We are taking what
ever is given; otherwise, nothing Wiould 
be given.”  them not be in ^ a t  
complacent mood; Let them make ^p 
their minds and say that they are not 
prepared to accept this.

The Minister of States> Transport 
and Railways (Shri Goiialaswaini);
May I ask my hon. friend a question so 
that he may c la r ^  ^ e  su^^stibh he 
has made? said that^Eiis paitt- 
ciilar State had been ^ e m o ^  from 
P ixt  B to Part C because of the con
tu s ion  that the administration was 
unsatisfacto^. I am the hihentor of 
this state of things. Does he say that 
I should have courage now to drop 
this State from this Bill and ask that 
this particular State about which the 
opinion was that the administration 
was not satisfactory should be pro
moted from Part C to Part B by a 
courageous ajuendment of the Consti
tution? If he does give credit to the 
Government for having come to the 
conclusion which justifies the demotion, 
where is the courage that I am to 
summon in order to sffy that this State 
should go back to Part B by an amefad- 
meat the Constitution?
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fce: I have not been quite 
v; i f^ ^ e  obje;<itte 

word ‘cdurage\ I ' 'wHU put it to  
another language. I have no objectioii
to do so, so long as my purpose is 
served.

To go oil with my argument, there 
are four or five other State?. Regard
ing them I suggest that they may be 
merged, because they are not viable. 
But because certain other considera
tions prevail, Government say that the 
merger cannot take place now. For 
instance, it is said that Ajmer cannot 
be merged into Rajasthan at once, 
because it would lead to so many ad
ministrative difficulties. It is said that 
the level of efficiency in Rajpuianais 
lower than that of the Ajmer Civil 
Service. If these two levels are minted, 
it is said that it would create chaos. 
May I in this connection draw the 
attention of Government to the fact 
that the Madhya Bharat Union 
formed of 22 units. Suppose we take 
the measure of efficiency as 100 units, 
the level of efficiency of these differ
ent units ranged somewhere between 
80 and ten per cent. The lowest 
unit was a small princip^ity where 
thCTe was almost no civil service, ex
cept a few servants. The highest 
iinit on the other hand had High 
Courts. Public Service Commissions 
etc. If these 22 units could be merged 
and formed into one Union with a 
stroke of the pen and with absolutely 
ho intervening time. I do not see why 
two units like Ajmer and Rajasthan 
cannot be merged straightway. After 
all there cannot be so much difference 
between the (efficiency o f Ajmer and 
the efficiency of Rajasthan. After all
I.CiS. servants from the G ovem m ^t 
of India are working in the Rajasthan 
Government. In my opinion, there
fore, there cannot be ahy difficulty 
worth the name in merging the two. 
In judging this issue the only considera
tion should be whether by imposing ian 
intervening time we art enabling the 
final stage to come speedily. That Is 
the only consideration that should p i«- 
yail and no other. Therefore. I sub
mit that the hon. Members from Part 
C States should not be satisfied with 
this Bill. Let them with one voice 
say that they are not going to have 
it. You appoint a Commission, some 
agency by which this process of mer
ger can once for all be decided. If 
it is to be decided after the General 
Election, let us wait for six months. 
Nothing would be lost. Four years 
have already elapsed. After all, this 
question of merger is not so very 
difficult as it appears and I am sure 
With the statesmanship and skill which 
the hon. Minister of States possesses,.

assisted by the Homej liiiM «^,vfae can 
solve this question o f merger if  giikn 
time, l^ e y  w ^ t  time a ^  -Ifcey "iEtte 
ajEraid o l  this, namely, that p i^ le  are 
murmuring. So, I say Tjet us 
them.’ Let us say that we are cont
ent to wait for six months more and 
they can go on with their final scheriie 
of merger. Let it be decided once 
for all. If Bhopal is to be merged with 
Central India or Central Provinces, let 
the Ministry make up its mind and: 
ask the people of Bhopal if necessary, 
and then arrive at a decision. Som ^ 
time ago, it was said in this House (I 
believe from the Government-Benches) 
that Bhopal was going to be m ^ e d  
with Madhya Bharat. If that be so, 
are the people o f Bhopal really so im
patient that they do not allow a i^  
rest to the hon. Minister? I do not 
think they are so impatient. If t h ^  
are not, then let them make up 
minds and come to the rescue of the 
hon. Minister and tell him that t h ^  
are prepared to wait. same is
tile case with Coorg and certain other 
States.

Now, I come to those imits which 
are to be retamed as units hut whi(^ 
have not necessarily got tbie ^requir^ 
resources. In their c » e s , some tem
porary arrangement is made in 4hiŝ  
Bill which to my mind is unsatisfac
tory. Let us give them whatever -we 
have to give them, not in 'indtalmente 
but in one whole. If you intend te 
give them ai^ything, then make up 
your mind to give them that thulng 
tmcondrtibnally. If Delhi is to tie 
given self-government, give it, fiiit 
you 4o  not ^ o that, with Ihe result 
tbut people keep on agitanng. Th»t 
aerves jiebody-a puipose. Let 
therefore make up our mind m  4ibfŝ  
question. Argimiients ^uch as the 
ones very often mooted tbat thiese 
small u&its have not the vi?escNii'Oe» 
should not stand in our way. It is aa. 
acc^ted  nrinciole of democracy that 
whatever V lie the size of a unit, or 
whatever be its resources, it must be- 
able to «n joy  the full brae6]ts 4rf demo- 
cri^tic Government. Once 
pie is accepted, whatever is necesaarjr. 
ought to  be ^ d  must be done. 
Statesmanship today is not lacking In 
our coil^try that we cairtnot find out 
what would be the proper, efficient 
and satisfactory arrangement o f  
democracy in that particular unit.

For Kutch also a Council of Minis
ters is proposed. It is said that at a 
certain point of time, Government may 
by notification extend to that State 
<?ertain other provisions of the Bill. 
TTiis sort of promise creates an ex -' 
pectancy—a state of mind in which 
ejtpectations are raised. At the same
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time you are not able to fulfil them. 
I would, therefore, urge upon the
States Ministay to give up this kmd of 
statesmanship. Let them not raise
hopes which they are not able to fulfil. 
I f hopes are raised they should be
fulfilled at once.

In the Definitions I find that **State** 
means every State, except Bilaspur. 
which means that Cooch-Behar is also 
Included within the purview of this 
Bill.

Mr. Depvty-Speaker: Does the hon. 
Member come from any Part C State?

Shri Sarwate: I come from a Part 
B State, Sir.

Mr. Deputy-Speaker. Any hon. 
Member is entitled to speak on the 
Bill. But more opportunity must be 
given to Part C States Members.

Shri Sarwate: I have nearly finished. 
I chose to speak because I am interest
ed in Part C States. ^

Mr. Depnty-Speaker: The whole House 
is interested—there is no doubt about 
It. But I would like to give prefer
ence to hon. Members from Part C 
States.

Shri Sarwate: What I was saying 
was that the provisions of this Bill 
would extend to Cooch-Behar also.

Sltfi ChattoiHidliyay (West Bengal): 
Cooch-Behar is now marked with West 
Bengal.

Shri Sarwate: But the Schedule to 
the Constitution has not been amend
ed to that effect. In that case I have 
Tiothing to urge.

Shri Pooaacha (Coorg): Sir, the
arguments that have been advanced 
in support of Mr. Sidhva*s amendment 
have largely been outside the scope of 
the Bill and I should say in some res* 
pects on hypothetical grounds.

air. Depnty-Speaker: Mr. Sidhva’s
amendment relates only to Ajmer and 
Bhopal. There is no mention that 
Coorg may be omitted.

Shri Sidhva; Some hon. Members 
are in favour of inclusion of Coorg as 
well. If it comes to that we will in
clude it later. -

Mr. Depaty-Speaker: As at present 
there is no danger to Coorg.

Shri PooBacha; Unfortunately, argu- 
:ihents have developed to a large extent 
outside the scope of the BiU. i  say 
tlwt for the reason that the present 
piU has come up in its present form 
t>efore this House after long delibera

tions and discussions— I might even 
say from the very beginning of the 
Constituent Assembly.

I might, in brief, refer to certain 
developments and deliberations that 
took place when the CoMtituent 
Assembly was in session. This ques
tion of Centrally administered areas 
was then referred to the Union Con
stitution Committee as it hapt)ened to 
be under the direct jurisdiction of the 
Union Government, The Union Con
stitution Committee at that stage 
recommended that these centrally ad
ministered areas should be governed 
as under 1935 Act. That actually 
created a good deal of disappointment 
in the Constituent Assembly as such 
and Members coming from Part C_ 
States took this as the very negation 
of the newly-won independence India 
had achieved. It was represented to 
the Constituent Assembly that this 
matter should be reopened again and 
fiurther examination was necessary. 
In pursuance of that demand the 
Constituent Assembly by a resolution 
decided to constitute  ̂ special com
mittee called the Chief Commissioners’ 
Constitution Committee of which our 
revered leader Dr. Pattabhi Sitara- 
mayya was the Chairman and the 
Minister in charge of the present BUI 
was also a member. It included two 
other members of the Constituent 
Assembly and the three members 
coming from the Chief Commissioners’ 
provinces of Coorg, Ajmer Merwara 
and Delhi. That committee after 
good deal of deliberation and discus
sion submitted a unanimous report. 
I do not propose to take the time of 
the House in detailing its recommen
dations, but I would like to mention 
that that report formed the very 
basis of the present chapter relating 
to Part C States, particularly articles 
239 and 240. Dr. Ambedkar while 
moving those particular articles 
before the Constituent Assembly ex
plained that the Pattabhi Committee 
Report, as it was then called, could 
not be adopted— if I were to use the 
language of my friend Captain 
Awadhesh Pratap Singh—mutatis 
mutandis but that a most accommoda
tive formula could be got by adopting 
articles 239 and 240. That is to say, 
those articles by virtue of their being 
framed in the present fonn were quite 
capable of giving authority to Parlia
ment to legislate in an appropriate 
manner for such kind of administration 
that was best suited to these areas. So, 
instead of oroviding elaborate pro
visions in the Constitution itself pro
visions were made which gave power 
to Parliament, the supreme authority 
of the land to provide such necessary
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machinery for the prooer administra
tion of these areas. Therefore, that 
Report formed the basis of articles 239 
and 240.

After having adopted those provi- 
.sions in the Constitution the next 
stage came for demanding the actual 
implementation of article 240 and we 
the Members coming from the Central
ly  Administered Areas, which are now 
called as Part C States, were agitating 
from  time to time, during Budget de
bates in this House and on such 
suitable occasions for democratising the 
set-up in Part ‘C’ States. So, from 
time to time the attention of this 
House was pointedly drawn towards 
one fact. It was this: whether, after 
adopting the Constitution of free India, 
the people of Part C States should go 
without any share in the^ay-to-day 
administration of their State, whether 
the people of the Centrally Administer
ed Areas should not have any voice in 
the day-to-day administration of their 
Province. That was the pointed issue 
which was raised from time to time, 
and from time to time this House fully 
appreciated that point of view and I 
should say this House accorded its 
sympathies and whole-hearted support 
to that demand. From stage to stage 
that demand from the representatives 
of Part C States was given support in 
this House.

I would like to draw the attention 
of this House to the debate that cen
tered round the Representation of the 
People (Amendment) B ill 1950 where 
a system was evolved to give repre
sentation to these Part C States in the 
Council of States. And that s y s t ^  
as it was envisaged at the beginning 
was completely contrary to spirit con
tained in article 240. After a good 
deal of fight the entire scheme was 
changed and the House was pleased to 
accept the new scheme that was spon
sored by Dr. Ambedkar constituting 
certain electoral colleges w i^  an 
assurance that these electoral colleges 
or such of the electoral colleges that 
would be constituted in those areas 
would possibly be given some legisla
tive functions too. What I mean to 
say is that the course of the fight stage 
by stage, both in the Constituent 
Assembly as well as in this Parliament, 
was focussed towards the ultimate 
goal of seeing that the people of Part 
C States should have their due share 
in the administration of their own 
areas.

Then the final stage was reached 
whan a non-ofilcial Resolution moved 
by my hon. friend. Pandit Mukut 
Biharilal Bhargava here in this House 
was discussed, and the Government

was then pleased to annoimce while 
replying to that debate that they 
were prepared to bring in appropriate 
legislation to accommodate the wishes 
of this House in respect of giving ad
ministrative reponsibilities or reforms 
to Part C States.

My idea in referring to these stages, 
in the Parliament as well as in the 
Constituent Assembly, is to say that 
this House evinced such keen interest 
so far as the demands of the people of 
Part C States were concerned and they 
accorded their full support to those 
demands that the people of Part C 
States should have their due share in 
the day-to-daj' administration of their 
areas.

It would be very interesting to read 
out here the names of the Members 
who actually gave notice of the non
official Resolution demanding responsi
ble government to these areas. My 
hon. friend Shri B. N. Munavalli is one 
of those who gave notice of that non
official Resolution—I mean to say who 
actually si^ported the sponsoring of 
this Bill. And now that the Bill has 
come up in its final form conceding a 
certain measure of responsibility to 
the people of Part C States, I wonder 
how he can now turn round and say 
“Let these areas, X, Y or Z, be dropped 
out”—^while he himself in his own 
Resolution wanted that in all these 
areas where popular Ministries were not 
functioning immediate steps should be 
taken for the constitution of popular 
Governments and popular Ministries.

Shri Kamath: He is entitled to
change his mind.

Shri Poonacha: Of course that r i^ t  
is there to everybody.

Pandit Thakur Das Bhargava: By his
proposal he wishes that you may get 
the status of a Part A  or Part B State.

Shri Poonacha: My friend Mr.
Sarwate also is one of the sponsors of 
that particular Resolution which I 
mentioned just now in passing.

In regard to the provisions o f the 
present. Bill it has been suggested that 
the names of Bhopal and Ajmer be 
dropped out and that they should be 
merged. I wonder whether hon. 
Members who advocate this proposal of 
merger have ever understood the feel
ings of the people of these areas behind 
this demand of merger. Merger in 
my opinion is not a happy term. I 
would much rather like to substitute it 
by the word ‘amalgamation*. Merger, 
o f course, is to get oneself sub-merged.
I should say emphatically that the 
people of Part C States would never
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like, or would certainly resist, a kind 
o l merger or sub-mersion. I am sure 
& e House also would not feel happy 
that they should be simply sub-merged,

Shri Sidhva (Madhya Pradesh): But 
you agree to that?

Shri Poonacha: ‘Merger’ is not the
term.

Shri Kamath: Union.

Cairi Poonacha]

Shri Poonacha: I would very much 
like it to be substituted by the word 
■amalgamation*. With regard to amal
gamation, no doubt there have been 
agitations in most of the Part C States 
for amalgamation with a nei^bouring 
unit, but not unconditionally. It was 
with certain special conditions attach
ed to it. Conditions wherein they 
wanted cert«dn safeguards, certain 
guarantees so far as their own customs 
and privileges were concerned, certain
ly ceilain conditions and safeguards 
in tespect of administrative set-up and 
in respect of representation. They 
were not at all prepared to have a 
sort o f straight-forward merger or a 
neck-push, if I may put it so, which 
means, where they were simply left to 
the sweet-will or whatever it is --o f 
the absorbing unit. If you are to ap
proach that problem from that point o f 
view of merger, I would certainly tell 
you that the opposition from these 
areas will be absolutely intense. It 
could not be done as an ex  parte , 
business. It should be, of course, after 
the conditions being made known to 
the people and their views ascertained 
and their being satisfied and only alter 
such an agreement so that their in
terests are not jeopardized or complete
ly extinguished. It could not be 
simply explained or debated or ad
vocated here in this House without the 
other party in the picture. The 
matter will have to be referred to the 
people. Therefore the provisions in 
the Constitution in Articles 239 and 
3 and these things wiH have to be got 
done by a certain procedure which 
means that you should ascertain the 
wishes of the people and only a^ter 
satisfying them, certain things may be 
done. All this is left to the future. 
1^ far as this Bill is concerned, as I 
was mentioning earlier, it is the out
come of certain deliberations and dis
cussions that took* place from time to 
time and stage by stage. It has now 
reached a certain stage and I am 
surprised that certain Members now 
want to stand up and say that some 
States should be dropped. Do you 
mean to say that these States should 
A|(ain go  back to the position of being

ruled by one man, the Chief Comis- 
sioner? Should I take it that hon. 
Members who seek for the deletion of 
certain States from the list now would 
entertain the idea of these people being 
subjected to one man’s rule? (An 
Hon. Member: Nobody says so,) Is 
that the sense of the House? I am 
sure that would not be the sense of the 
House? Then what does it mean? 
(Interruption). What it means now is 
that these States should now go back 
immediately to the system of one man^s 
rule and they sliould not have their 
due share in the administration of their 
province. As I said the other things 
could only be done by ascertaining the 
wishes of the people. Therefore, much 
of this £trgument which has been ad
vanced in my opinion is quite outside 
the scope of the BiU and the Bill as 
it stands «s mor^ or less an outcome 
of continued deliberations, and now 
the time has come for this House to 
finally pass this legislation and not to 
stand against it and create any kind 
of impediments or obstacles.

Certain arguments were raised in 
respect of the financial position of 
certain States, or viability as it is 
known. It is true that the Centre was 
responsible for the financial arrange
ments of these States excepting per
haps Coorg. Coorg has been having 
its own financial arrangements separsft- 
ed from that of the Central finances 
ever since 1924. I might mention to 
t i^  House that the State o f Coorg has 
never been a burden on the Central 
Exchequer any time, and that being « ), 
I am qiiite confident that it will ateo be 
possible for Coorg to run on sim il^  
lines hereafter too. So far as o^ er  
States are concerned, the question is 
not so as to be an entire b u rd ^  on the 
Central finances. Hereafter, ft is cph- 
tiemplated that each of these States 
wiU have its own Consolidated fund. 
That means that the straijn on the 
Central finances will g radii^ y  be a 
le^ening one. Tliat o i ^ t  to be so 
and my own feeling is teat if you con
cede Ihese reforms to liiese areas, I 
sftkmld say that they would not be a 
regular burden on the CenUtil finances; 
but bn the other hand they would give 
much relief iand I am also confident 
that a good deal of economy 
could be effected in these areas. 
A  good deal of retrenchment could 
also be effected in these areas 
and the present rate of expenditure 
could be brought down considerably 
and a balanced budget could be achiev
ed in most of the States. Hence the 
argument advanced aJ)out the viability 
of these States could not be sustained 
for the present.
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The other point raised was a hypo
thetical one. According ta Dr, Pattabhi 
if this scheine to constitute what is 
termed by him as dimimitive minister
ships in these provinces is accepted, it 
m i ^  create impediments in the 
amalgamation of these areas with 
neighbouring units. This is purely 
hypothetical.' It Is not a thing which 
is directly concerned with the Bill; it 
only presupposes that this scheme 
might well stand in the way but it all 
depends upon the terms on which you 
seek to amalgamate these areas with 
neighbouring units. Therefore, my 
submission is that any kind of talk 
about merger or amalgamation should 
only be with due reference to the 
people concerned and getting their ap
proval in that respect and not in a 
fashion which might be called ex  parte.

The AOiilster of Home Affairs (Sliri 
EaJ^opalaehari): I ask for permission 
to speak-because my hon. friend, Mr. 
Munavalli went hammer and tongs for 
me and I should display some degree 
of courage in response to that attack, 
having been present in the House. 
Ihe provocation was......

Mr. Depnty-Spealcer: Hon. Members 
who speak, o u ^ t  not to leave their 
seats and go away. Very often it is 
complained that Ministers are not in 
their seats. It must equally apply to 
hon. Members.

Shri Rajacropal«cliari: I see that he 
is not here. Mr. Munavalli made a 
deep impression on me. I should deal 
with him first, if you will permit me. 
M e  took the provocation from what I 
«aid the other day on a totally different 
o^asion and subject. I tried at that 
Mine to moderate the linguistic fanati
cism which I certainly do not approve 
of. Linguistic claims are one thing, 
but fanatfcisi;n is a different thing and 
because I tried to moderate fanaticism, 
t  appear to have provoked Mr. 
Munavalli to take the time of the 
House over a totally different issue on 
^ is  occasion when my hon. colleague is 
lUready feeling very tired of ^ c h  long 
Speeches being delivered at this stage 
b f  the Bill over and above those 
deHviered at the first and earlier stage, 
f  shall not keep the House very long 
except to explain this. Mr. Munavalli 
was speaking about the linguistic 
doctrine. I have been a student of 
this doctrine for some time, and if hon. 
M em bers.....

Sbri Kamath: Have you elevated this 
matter to the position of a doctrine?

Shri Rajagopalachari: If Members
are ready to elevate it to fanaticism, I 
tbink 1 will be doing it some good by 
t^ating it as a . doctrine.

I have been a student of this doc
trine for some time: not a few  months, 
but for some years. In fact, I ;naay 
disclose a fact, which is not generally 
known that when first the Congress 
organisations, were formed in 1920. I 
recommended to our departed and dear 
leader that it should be on the basis 
of language, for at tHal time, we were 
engaged in language, on platforms, in 
agitation and things like that. But. the 
position is slightly different when we 
come to administration. Language is 
only one of the things that go to make 
up good administration. But, I shall 
not deal with 'the point in a laborious 
manner just now. I shall only deal 
with the point raised.

This doctrine of language division 
has many interpretations. I have 
heard very eminent supporters o f  
linguistic provinces put forward a 
.formula like this: we have no objection 
to many States speaking one lan^age; 
but we have objection to one State 
enclosing many languages. That is to 
say, one language one State. Inter
preted this way, it means, no multi
language States. But, the argument 
that was put forward by Mr. Munavalli 
took me to a dilferent interpretation. 
He seems to think that wherever ohe 
language is spoken, it shouldi be amal
gamated into one State. That is to 
say, Maharashtra from one end of the 
Marathi speaking country to the o t^ r  
end. Many other consequence 
follow if that doctrine is adopted. Mr. 
Munavalli and others seem to f o i^ t  
that Coorg is now a separate State. It 
has its Legislative Council also. It 
has been working for some time al
though under certain restricted condi
tions. It is a separate Starte. Are we 
now to entangle the p rese t  proposals 
with the formula, one State one 1 ^ 'u -  
age, in the s^ se  that wh^6ver you 
may find a person speaking Kannada, 
he should go into the big Kkrnaitak& 
province? That is a totally different 
problem. But. the whole of Mr. 
Munavalli’s argument was based on* 
this. I am sorry, he is not here.

Qiri Munavalli; I am here, hearing 
you.

v^Shri Rajagopalachari: I am glad hê  
is here and I had an opportunity ta 
explain my position. In very great 
humility I wish to ask hon. colleagues 
of mine in this House not unnecessari
ly to mix up issues. It is hard enough 
to decide issues when disentangled. 
But, the more 'we entangle them, mix 
them and amalgamate them, the more- 
difficult, answers become and the more- 
unsatisfactory any answer becomes. 
Let us try to divide and a n a l^ ; let 
us not try to confuse and i i ^  up
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[Shri Rajagopalachari] 
various things. If Coorg is there and 
i f  Mr. Munavalli could tolerate the 
existence of Coorg in the present con
dition, surely, he should be able to 
tolerate it in a slightly improved 
condition and not make the better the 
-enemy of the good, to use a phrase 
which was quoted by another hon. 
Member.

Shri Munavalli: Even the Govern
ment could do no better than to merge, 
when the people want Jt.

Shri Rajagopalachari: Let us not 
further entangle by talk across the 
seats. My position is perfectly clear.
I do hope that if the hon. Member does 
not agree with my proposition, he will 
Idndly think over and then come to a 
conclusion and on a suitable occasion, 
give vent to his opinions. We can
not convince one another straight off 
in the course of a minute’s disc\ission. 
I hold to a certain proposition that 
language is one of the many things that 
go  to make for good administration, 
when we are responsible for adminis
tration and not for effective agitation. 
There was a time when agitation had 
to take the place of force and of com
pulsion. Therefore it was th ou ^ t 
that all attention should be paid to 
agitation. We have now to deal with 
nen, their comforts and their require
ments. Language is not the only thing 
that will do it.

That takes me to what was said 
about the better and the good. Very 
often it is true that the better is the 
^nemy of the good. It is not the 
other way about. Good is never the 
•enemy of better, for man is bound to 
ascend and not go down. But, the 
better is the enemy of the good very 
often because in view of the bird in 
the bush, we let go the bird in the 
nand, to use another phrase in answer 
t o  this phrase about the better and the 
good. My hon. friend Mr. Poonacha, in 
fact, brought it out nicely in a different 
way, without intending it. He said: 
let us have no merger, but an amalga
mation. What is the difference bet- 
"ween a merger and an amalgamation? 
Hon, Members know what an amalgam 

' Is. Very often, we do not get an 
amalgam at all. The tw > things may 
look very much alike; but we do not 
:get an amalgam. You can beat to
gether lead and silver as much as you 
■can. You can only cheat the people; 
you do not get an amalgam. You can 
put brass into gold. You won’t get an 
•amalgam; you can only cheat the 
■people. Sometimes, we do get an 
amalgam. We honed Travancore and

Cochin would be an amalgam. But.
lo and behold, what is happening. 
Merger on the basis of language has a 
standing warning before you in 
Travancore-Cochin. I am not hopeless. 
They speak the same language and 
have the same manners. Not only 
language; but customs, traditions, and 
even personal laws are almost the 
same. Yet, there are difficulties. We 
must not therefore be in a hurry for 
the better. 1 am stiU hoping that 
Travancore and Cochin will be beaten 
out into an amalgam; but, we want a 
hammer for it and it requires a hard 
pressing machine. Therefore it is that 
my hon. friend and colleague wants 
certain restrictions and a certain pacing 
in respect of this matter. When we 
bring about changes, we should not be 
in a great hurry. You should not think 
that every attempt made tq restrain 
by way of caution is an attempt to 
retain power to oppress the people. It 
is necessary, not for vested interests, 
but in order not to create difficulties 
in the way of further improvement, to 
have restrictions and restraints and 
that is the very justification that my 
hon. colleague may probably elaborate 
at greater length later on.

Shri Kamath: May I submit. Sir, that 
Mr. Poonacha was opposed more to 
sub-merging than to merging.

Shri Bajagopalachari: These words 
need not confuse us. Whether it is to 
be merger involving sub-merging or 
amalgamation involving pressure from 
outside to make a union where it does 
not exist before, all these things finally 
result in one thing: that we should not 
be in a hurry, that we should pace our 
progress and not think that the bird In 
the bush is always better than the bird 
in the hand.

There is too much talk of taking the 
opinion of the people everywhere. The 
plebiscite idea is very good when we 
deal with different fighting nationalities. 
But, when we have taken the Govern
ment of India into our own hands 
after turning the British out, are we 
still to go on taking the opinion of the 
people on various issues, in various 
talukh? What will it amount to? It 
will be tantamount to a confession of 
defeat and to a confession of havixig 
told stories when we were talking to 
the British. We represent the people. 
We have a right in Parliament to con
sider and decide for the people. We 
should not go back to the idea of a 
plebiscite for making administrative 
divisions. Then, we will have to de
militarise the area; we will have tc 
take away all the officers and the 
policemen who correspond to the mili
tary forces in the plebiscite areas; ia
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order to take a free vote. Then, I 
get telegrams that so and so is in
fluencing the voting. Surely* I must 
ask you, with all confidence, not to be 
talking of taking the opinion of the 
people too often. Wherever there is 
real difficulty, Ministers and Parliament 
know how to take the opinion of the 
people. It is not by voting on every 
separate issue or by referendum that 
we carry on the administration. That 
would be simply impossible.

About Coorg, Delhi, Ajmer, Bhopal 
and others, after prolonged debates and 
consultation, after even I might say 
tiresome reiteration of arguments and 
considerations,—we met again and 
again— my hon.» colleague and I, at our 
respective ag:es, have come forward 
with a consolidated prooosal for the ac
ceptance of the House. It has the 
largest measure of acceptance. But, if 
one or two areas are taken away and 
are asked to be taken away, it will 
again confuse the issues and peoi^e will 
compare the one with the other. For 
instance I will refer to the case of 
Coorg which happens to fall in my 
Ministry. Coorg has had a Legislative 
Council. If you put up legislatures in 
other States, what reason is there for 
not treating Coorg also like that? The 
better is indeed the enemy of the good 
that we are proposing. It may be 
taken clearly as understood that both 
of us, and the Prime Minister included, 
are clear in our minds that any future 
proposals regarding merger or any 
other proposals for better and more 
efficient administration and the like, 
cannot be barred and should not be 
taken as barred by what we now pro
pose as being necessary for the imme
diate present—even if it be for two or 
three months. I want hon. friends 
who talk of the general election to 
understand this. It is not a party 
matter. It is a matter for the whole 
Government—these general elections— 
and we must not mix up the issue of 
merger or non-merger with our sending 
the best men to Parliament, whoever 
they may be. A local issue should 
not be raised to the position of being 
able to deteriorate the general result. 
I beg of Members to bear in mind that 
this Bill is not going to come in the 
way of any proper and well-considered 
proposals for the improvement of 
boundaries or of administration or 
methods of administration.

Thakiir Lai Hin^h (BhotDal): Will not 
the local legislatnrrs rorvo in the way?

Shrl Ralasropalachari; They will not. 
The Members of the local legislatures 
should be expected to be as Rood as 
the Members of Parliament in their 
0^  spheres. We do not stand in the

way of reform or of improvement just 
because we have the power in Parlia-' 
m ent Certainly we must give the 
benefit of the same expectation to the 
members who will come into the local 
legislatures.

Shri T. N. SlBsfa (Utter Pradesh); I 
would like to know. Sir, whether after 
the creation of these small States there 
will not come into existence certain 
vested interests which will in turn 
oppose merger? After all that is the 
human factor.

Shri Rajasropalacliari: I do not want 
to have any discussion; but I do not 
want to be misunderstood. I do not 
believe that smallness is necessarily 
bad. I do not believe that a small 
area is less competent to govern itself 
than a big area. On the contrary, our 
limited energies and limited telents 
may be better suited for smjiller gov
ernments than for the governments 
of larger areas. At the same time I 
have very grave doubts whether every 
town could be made into State. Every 
city, because of concentrated popula
tion can get a certain number of people 
by counting of heads, but that does 
not necessarily mean that it can stand 
by itself. If for instance, Madras city 
should be made into a separate State, 
what will happen if the villasjes do not 
send vegetables or fruits to the city? 
These difficulties will have to be taken 
into account. It has to be viable, but 
‘viable’ is not the word. Proper and 
efficient administration can exist if vou 
have a certain number of component 
parts. A certarin amount of rural 
area is necessary for the urban 
area to stand by itself. Similarly a 
certain amount of urban area is 
necessary for the rural areas also. 
Whart is best has to be decided 
upon after taking all the elements 
into account, and Parliament is 
best suited to take all these into 
account. At the same time, whatever 
may be the nature of the qualifications 
required will also be considered by 
Parliament at the time the proposals 
are made. We need not be living in 
an atmosphere of apprehension that 
when we do something, we prevent 
som e^ing else.

Shri Ghiile (Madhya Bharat): Then 
why were the Indian States which were 
sufficiently large merged together? 
And why is it that the man who did 
all this is still being eulogised?

Shri Rajagopalachari: I am sorry 
that I made that statement. No 
statement of mine should be iaken for 
absolute truth or as absolutely correct 
I will explain. I do wish to be correct 
I wish to be truthful and precise. 
When I say that taking into account
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[Shri R^agopsdachari] .
otir limited talents and caparftijn 
smaller States would be  better thaii 
lopger onesi it d o ^  not mean tbal: 
everything small is good and the 
smaller it is the better it is. That is 
not the case. Sometiines we want a 
mixture, an amalgam. But my 
personal inclination is— it is not the 
Government’s policy—but I can speak 
io r  myself and with personal knowledge 
•of the Prime Minister’s also, that we 
on the whole are inclined to think that 
lu ll responsibility given to smaller 
units will produce better results than 
any other kind of experiment. That 
“does not mean that the smaller it is 
the better, or the larger it is the worse. 
-And as regards the appeal to the 
•memory of my deceased friend and. 
colleague and partner, that is not 
rigiit. Nobody is commenting on what 
he did. What he did Was perfect^ 
r i^ t  when he did it. What we do now^ 
in  that, we must put our best energy 

examination, before we take any 
p a ^ cu la r  step. ^

Shri a « iv a :  Wh at is the meaning 
•of “ small unit**? That has to be 
interpreted.

Sltti S. N. Sbnkla (Vindhya Pradesh): 
Sir, I  want to support the amendment 
moved by my hon. friend Capt. A. P. 
Singh and at the same time oppose the 
amendment moved by Shri Sidhva.

As regards Vindhya Pradesh, I want 
to lay before the House certiiin facts 
which will help in the solution of the 
problem now before the House. 
Vindhya Pradesh was a Part B State 
and a popular Ministry was working 
there. On account of certain difficul
ties the popular Ministry was dissolv
ed and substituted by a nominated 
Ministry. But after some time, even 
that nominated Ministry was done away 
with and Vindhya Pradesh was im- 
fortunately reduced from the status of 
a Part B State to that of a Part C 
State. Why that was done Ls best 
known to the Government. But as we 
read it from the papers, and also from 
contacts with the Government, we 
understand that there was the inten
tion to merge Vindhya Pradesh with 
some area. But why was this punish
ment given to Vindhya Pradesh is not 
yet known. But the punishment was 
decided upon and it was to be inflict
ed. The people of Vindhya Pradesh 
stoutly resisted the merger move and 
after some time that idea was given 
up. When Shri Sarwate asked the 
Government to take up courage and 
deal with the Part C States. I think 
the Treasury Benches were just a little 
upset by the use of that word. I vtrould 
not ma^e its& of that word “ courage^V 
but I would isUgg-^ that in tackliti^

the jMToblem o f the Part C Stat^. 
eroment for a long time 
the greai^t indecision that was e v ^  ■ 
possible. At one time it was said 
that the Part C States would be merg
ed with other areas. At another time ‘ 
it was said that they will not be 
merged. Then after some time it was 
said that some interim arrangement 
would be set up in the Part C States. 
And then even that idea was given up. 
And lastly there was the question of 
bringing a certain degree of democrati- 
sation in the Part C States.

4 11  these changes in the attitude and 
ideas ot the Government about the 
Part C States go amply to show that 
Government was always indecisive 
about the future fate of these States. 
Vmdhi^a Pradesh was reduced from 
being a Part B State to a Part C 
State for being merged. It could not 
be merged. Now, justice demands 
that Vindhya Pradesh should again 
be restored to the status o f  a Part B 
State. The people resisted and oppO»- 
ed the Government and there wer» 
firings and people were killed. There 
was so much of maladministration 
and injustice there. But a large 
section of the people also remain
ed silent under the impression that 
they would not oppose the Government, 
that on public nlatforms they would not 
make violent and fiery speeches. But 
they came to the Government and had 
consultations with the late Sardar 
Patel and they told Government that 
the people of Vindhya Pradesh did not 
like merger. But because they did not 
make violent and fiery speeches from 
platforms, they were attacked and 
abused and maligned because it was 
said that they were in league with the 
Government. It is a matter of pride 
to be always suoportlng the Govern
ment or to be with the Government. 
There was a stage when we were 
decidedly for and with the Government. 
Now our demand is that Vindhya Pra
desh should again be restored to Part 
B.. It is not demanding anything which 
we do not deserve, because we were 
already a Part B State.

11 AM
It is said that there are certain 

constitutional difficulties for restoring 
Vindhya Pradesh to Part B. They 
may be there but when the question of 
giving a status to any State comes up 
the question of constitutional difficul
ties should not come in the way. 
There was a constitutional difficulty 
aoour the abolitionx of zamindari and 
the Constitution was amended. There 
were constitutional difficulties about 
freedom of speech and freedom at the 
press and Constitution was am en^
ed suitably. N o#  when the auait&ii
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o f  restorin* a State to Its fonner stot^ 
c o n i e i  up the Consfitiflipn com*« in, 
thi waj'. If thfe Ci^titutton jraoM m 
thef way it should be aniend^ and 
that we have always demanded from 
the Government.

It has been said by a person o f tte  
highest authority in the G o y e r ^ e n t  
namely the Prime Minister, th ^  it is 
not possible to change the stati^ or 
restore Vindhya Pradesh to Part B but 
it is possible to put it under Part A. 
Why is it not possible to restpre it to 
Part B? The fear is expr^sed thfit 
we wiU have a Rajpramukh. I say 
that any Rajpramukh who is a consti
tutional head will be decided^ a 
hundred times better than a Chiel 
Commissioner. We do not nght s ^  
o f the fact that there may be 
Rajpramukh it  our State is restored to 
Port B. If we get a Rajpramukh we 
will be saved from all those indigmties 
to which we are subject now.

We asked the States M m i^ r  Ho set 
up interim governments in Vindhya 
Prad^h and in ot îei* Part 
That was recently done in PEPSU M d 
Rajasthan. Wh^ should it not be 
done m Vindhya Pradesh? W e were 
told that PEPSU was in Part B and 
therefore it could have a popular set
up whereas Vindhya Pradesh being a 
Part C State, a pariah, it cannot have 
a popular set-up. What is the logic 
behind it? In clauses 2 to 10 there waa 
? proposal for having interim set-ups 
and now it has been given up and sub
stituted by other provisions. We are 
denied every thing in the name of 
being a Part C State. Therefore w« 
would request you to raise our status 
if possible. If the Constitution come#: 
in the way, certainly amend it. It 
will be amended a thousand times, as 
there are so many flaws in it. Nobody 
can be perfect and therefore a time 
will come when the Constitution will 
have to be amended and il so, why not 
just now?

The amendment of Capt. A, P. Singh 
most probably, I am not sure, may be 
declared out of order or the House 
may vote it down. I would request the 
Government to consider this jwroblem. 
It is not an ordinary one. It concerns 
our basic existence and the ideals and 
principles for which our great organi
sation, the Congress, has stood for so 
long.

The other amendment placed before 
the House was one by Mr. 3idhva that 
Ajmer and Bhopal should be deleted. 
Thete was a time in our own consti
tutional development when the integra
tion of all the States was going on, and 
almost all .the people of the Indian 
Statfes were nervous. They were 
thinking that they were goizix to be

inte^ated with this or that Umoii but 
by some chance or logic b e ^  touw n 
to fb e 'G o v e m m ^  these States h^ve 
survived. They asked again and 
agdin “ Merge us: we waiit to be merg
ed. ’̂ Bhopal raised the cry and there 
was a cry in Coorg as well. But no 
decision was taken and rather a state
ment was made on the floor of the 
House by the States Minister and later 
by the Prime Minister that these areas 
will not be merged but would be later 
given a popular set-up. Even then 
there was the idea that in Part C States 
there will not be legislative assemblies. 
They were envisaged only for Vindhya 
Pradesh and Himachal Pradesh. After 
arguing the matter for long and after 
convincing the Ministry of States we 
came to the conclusion and even the 
Government and the Cabinet agreed 
that Part C States should have legisla
tive assemblies except Manipur, Tripura 
and Cutdi, for which it is provided 
in the BiU that this Act should be 
exi^ttided at a later date. Therefore we 
have arrived at a situation which is 
sa^^actory as far as Members from 
Part C States are concerned. Most ol 
t h ^  are satisfied. Now the argu
ment is advanced, why should th^y 
not be merged? One reason menti<m- 
ed by some hon. Members for m erga 
is that these are deficit States. There 
are so many deficit States in India, 
then why not merge them? Evie^ 
year there is a new'T>udget in Apru 
and some State or other is deficit But 
if a Part C State has the chance of 
being deficit, it is said that it should' 
be merged. It is not a reasonable or 
correct approach, that a State which is 
deficit should be finished for ever. II 
that should be the argum ^t, most of 
the States will go away and there will 
be one unitary government.

It is said that if Legislative Assem
blies are given there will be created 
vested interests. I ask, are not vest
ed Interests created in other provinces 
or States? Suppose I raise the ques
tion that U.P. is too big and must be 
broken into three provinces. They 
will rise in revolt against the Centr^ 
Government if it should suggest i t  
They will say that they have their 
vested interests, that U P. is their 
home land, mother land or native 
land. So many sentimental ©rounds 
will'be put forward for keeping an un
wieldy province I'ke the U.P. intact 
At the same time when the question 
of giving democratic reforms to Part C 
States is put forward, it is said “Do 
not give them: it will create vested 
interests.”  It was said about Bhooal 
that if it is ^iven a Legislative Assem
bly it will create vested interests and; 
it may not be possible to merge Bhopal 
later. Is there any idea in the minds
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[Shri S. N, Shukla]
of Government to merge Bhopal? If 
so they should take an early decision. 
If they have not taken any decision 
up to this time then I think the posi
tion is quite clear and we should get 
these Legislative Assemblies. But il 
there is any move to merge these 
Part C States again, I want to make it 
clear to the House, it will not be a 
bragging on my part but I say that 
the people of these Part C States will 
stoutly resist any merger move whirh 
may be initiated by anybody in the 
country. We are not going to tolerate 
these things— t̂hese things are dead and 
they should not be revived again. But 
if they do come up before the public 
and the country again, then even ac
cording to you there are people who 
will not consent to merger, on accoimt 
of the creation of vested interests. I 
say the interests have been created— 
you have promised them Legislative 
Assemblies and you have told them 
they will have Councils of Ministers. 
There are people in Bhopal, there are 
people in Coorg who are saying that 
with the time approaching they will 
also be called Home Ministers, Foreign 
Ministers.....

Shri Gopalaswami: No Foreign
Minister.

Shri S, N. Shukla: I mean the Minis
ter to deal with the Central Govern
ment.

Mr. Deputy>Speaker: Have the States 
already become so foreign to the 
Central Government?

Shri S. N. Shukla: I mean relations 
with the Central Government. There 
are certain things that are already 
there. For instance, article 371 is still 
there. All these things are there, 
vested interests have been created. 
Tnere is no point in saying they will 
be created—they are in existence. So, 
there is no question of merging these 
States.

I do not claim any authority for 
saying that there may be any change 
in the provisions of the Bill which are 
so salutary and which should be pass
ed by the House. One friend said that 
the provisions of the Bill come in the 
way of the creation of linguistic States; 
they are very keen about linguistffc 
States and they think their existence 
depends upon the extinction or upon 
the death of a particular State. 
Karnatak will come into existence 
when Coorg will die; therefore they 
say let Coorg die so that Kamatak 
may come into existence. That is not 
logic unless it is a selfish logic. ^  
-whether linguistic States come into

existence or not, whether the deficit 
position of these States continues or 
not we stand for democratic rights 
which had been guaranteed to every 
citizen of India and we shall not rest 
satisfied unless we get those demo
cratic rights because it is our b ir i^  
right.

W To filWRt .*

F fp ft ^  ^  tWT 5 f t

pRT t  I
^  ^  ^  ^RT ¥5TT3ff ^

Pnrf«r ft^rr | ^
*̂r ^

^  w  ^  5 1 ^  T<

(L ie u t e n a n t  G o v e r n o r )  ^  
(C h ie f  C o m m is s io n e r )

I  I ^  ^  ^

3TT 1 1 
A «fl f^5TT afhc #»crr-
TiTirr 5ft i  f

3HWT, ^  fr^TRIcff,

t > ^  ^  ^  

t :

I

fft ariTo f iw r f t : ?ft
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3TF3r ^TT r̂rfr ^  ^ ? H i ^  % 3T T ^ 
^  ^TRR" ^  TfT I  I ^  ^  'JiHrif ^  
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^dT^«^41 ̂ 5T m  ^  ^  ’!TT I 

WT (merger) ^
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[  ^  3fn:o, ^ o  ]

'3FRTT 3T5^ ^  +̂<̂ 1
t  I w 5ft w r

3iTT«-n:

^  % I lf  5n«?7f fp  ^  5T^
ifr ftJirat -i'-o T C  #  I

^  ^fto 'ilt  % *11*1 Sdl ^  ^
^ - f  a i «  s  ariflf 1 Ji^

srK<fi 5  1

{English translation of the above 
. speech)

Shri E. S. Tewari (Vindhya Pradesh): 
Sir, 1 thank Shri Gopalaswami, jthe 
hen. Minister of States who has again 
brought forward the postponed Bill 
oefore the House in an amended form. 
But the L.egisiative Assemblies ot the 
States, as envisaged in the Bill, have 
Jiot been given enough freedom and 
provision has been made for the inter
ference of -the Lieutenant-Governor 
and the Chief Commissioner at every 
step. This has detracted considerably 
from its usefulness. Sir, I oppose the 
amendments moved by Shri Sidhva and 
Shri Pattabhi Sitaramayya because 
they do not'favour any attempt to set 
up legislative assemblies in States like 
Bhopal and Ajmer. There cannot be 
two things simultaneously, as has been 
said in Ramayana:

Dui na hohin ek  sang bhualu 
Hansab thathai phulauh galo.

<You cannot have both at the same 
time, a hearty laugh and a 'distended 
face.)

Babu Ranmarayan Singh (Bihar): 
Very good.

Shri R. S. Tewari; Either ^ e  Gov
ernment should merge them or if they 
are not merged, they should be granted 
responsible government. Had they 
opposed the idea of merger or not 
allowed merger to- take place, t h ^  the 
Government and Shri Sidhva would 
have been justified in moving the 
amendment that these States should 
n6t be granted responsible government. 
'But these two things cannot go together.

Sir, I would submit that after India 
achieved the status of a Republic 
there should not have been any State 
or region where a legislafive assembly 
was not set up. That should have 
been done at the very time when India 
was proclaimed a Republic and as a

matter of fact people expected that to 
be done. But, for us that thing is 
coming with many difficulties even to
day and we are getting it with no easy 
efforts, I would submit that the hon. 
Minister should certainly see that no
State is placed in any category whether 
it be A, B or C. They should all be 
brought to the same level as has been 
suggested by our hon. Panditji in his 
statement We should how try to bring 
about that stage where A, B and C 
categories do not exist.

I would like to submit that those 
States in our country which are very 
small should either be merged with the 
neighbouring States or be granted the 
right of self-government. That alone 
can lead to the welfare of the lakhs of 
people living in those States. If this 
is not done, the people of those States 
would have little cause to find a change 
between the present time and the 
days of the British Government. I 
am also— fortunately or unfortunately— 
a resident of a Part C State, namely 
Vindhya Pradesh. Vindhya Pradesh 
was formed as a result of the merging 
of thirty-five big and small States. 
You know those were the days of the 
autocratic rule of <he princes. Today 
a Chief Commissioner is running thp 
administration of the State. There
fore the people of these States had to 
undergo double hardship— once under 
the princes and again under the civH 
servants. For some time, in between 
these two administrations, a democra
tic government was also set up there 
but owing to the merger or in pursu
ance thereof.it was bereft of its Part B 
status and placed in Part C. They 
had no difficulty in reducing its 
status from B to C but now when it 
comes to raising its status to B or A, 
they find it to be a difficult job and 
say that it would mean changing the 
Constitution.

Sir, the hon. Pandit ji once observed 
that the Constitution of a country 
should be flexible so that changes 
might be inade in it whenever neces
sary. I think if that necessity arises 
la changing Pari C into Part A or B 
then that lac.har (flexibility) should be 
used now so that that change might be 
effected. '

Some Hon. Members: Say lachak
and not Uichar.

s.. 'Tewari: Y&. lachak  ̂
(flexibility). Sir, there is a sort of 
proverb current in our State for us. 
who come *from Vindhya Pradesh. You

L  (a worthy son)
and the thif-d a kttpntra (an unworthy
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son). Putra is one who may just keep 
the affairs going as they wore in the 
time of his latiier and forefathers, 
^uputra is that who by his doings adds 
to the reputation of his family and 
kuputra is that who brings a bad name 
^nd discredit to the family. So, we, 
o f a Part C State, who have been 
degraded and placed in Part B, can 
only be known as kuputras amidst the 
people. The public cannot look on us 
with a respectful eye. Therefore I 
would request the Prime Minister aa 
well as Shri Gopalaswami Ayyangar, 
the hon. .Minister of States, that they 
should remove Vindhya Pradesh and 
all other States from Part C group and 
make efforts to set up responsible 
Governments in those States. That is 
all I wanted to submit '

Shri Ghule; The Government by 
bringing this BiU and all these amend
ments forward have put the Members 
o f the House in a very anomalous • 
position. If we oppose the amend
ments we are branded as uiirepubli- 
can and undemocratic, byt we see a 
positive danger in supporting the 
amendments which have been out for
ward by the hon.- Minister. What is 
the danger? The. danger is this. We, 

r in the last two years, have been fo l
lowing a policy of consolidating India 
into as big units as possible. By pas- 
sign these amendments, we shall be 
forming, small units in the country, 
many of which would not be viable.
I agree with Mr. Sarwate that only 
those units which are viable should be 
given Legislative Assemblies. Those 
that are on the face of ihem not via
ble should not be given this luxury.

Sardar Sochet Singh (P.E.P.S.U.): 
What is your criterion of ‘viability’?

Shri Ghule: It is obvious. Those 
States which cannot maintain the para
phernalia of these Legislative Assem
blies, High Courts, Ministries, Public 
Service Commissions etc. with their 
own resources are not viable and the 
rest are viable. My hon. friend v^ho 
<X)mes from Part B State must know 
that in the All Ihdia States Peoples' 
Conference a definitlion was framed 
tbnt :■> comorising more than
five lakhs of people or something like 
that and having an income of over 
Rs. 20 lakhs should be supposed to be 
a MH’-f I do not think units
such as Bhopal, Coorg and Ajmer can 
maintain all these paraphernalia.

Shri Dwivedi .(Vindhya Pradesh) • 
Why not PEPSU. Saurashtra etc.?

Shri Ghule: It they are not viable, 
then they come under this definition 
*nd should be included. Government 
should give thoujsht as to whether tiiese

imits could survive with their own re- 
surces; if they could not, then legisla
tures should not be given to them. 
They can wait for six months. I do 
not say that the process of merger 
should not be started. It is long due 
and should be started. But Govern
ment should bring in an amendment of 
the Constitution for that They wanted 
Zamindari abolition- They brought an 
amjendment of the Constitution. Why 
cannot they bring in a similar amend
ment for the merger of these small 
units?

Shri J. B. Kapoor (Uttai Pradesh): 
That can be done without any constitu
tional amendment.

Shri Ghule: Then so much the bettpr. 
That process should be begun. An as
surance should be given to Part C 
States people that the process has been 
started and they would be merged with . 
the neighbouring States within six 
months. This is the only solution of 
the problem.

The provinces of India were not 
formed with foresight by the Britishers. 
They went on acquiring lands and 
areas, and from time to time they 
formed them into units. But we see 
the difficulties of this process today. 
Some provinces are big; some are 
small. , Some provinces speak four 
languages; others speak only one. These 
difficulties we are facing today. It is 
very difficult to solve them. Demands 
for linguistic provinces are the result 
of the formation of Ihe provinces with
out any basis. But we are, I am afraid, 
committing the same mistake by 
creating small units. We are creating 
difficulties for people who will come 
after us. My hon. friend stated that 
no vested interests would be created. I 
say definitely that they would be creat
ed. When Sardar Patel started his his
toric tour, he first went to Orissa and 
merged the Orissa States with Orissa 
Province. At that time there were de
mands from people who were Congress 
Ministers-in the States that their States 
should not be merged.

Shri Dwiredi: Are there not vested 
interests in Part A States?

Shri Ghute: Sardar was a strong man * 
and their demands could not hold water 
before him. With his strength, he 
merged those States with  ̂ Orissa. If 
the Sardar could merge 500 and odd 
States and gain the consent o f those 
Princes, cannot our present Minister 
of States and Minister of Home Affairs 
gain the consent of one man, the Nawab 
of Bhopal and the consent of some 
Members of Parliament who come from 
such States where there is no question 
of gaining the consent of any Prince?
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rShri Ghule]. ,
La respect of Bhopal, it is said that a 
covenant has been signed that for five 
years to come that State would remain 
as it is. In the last session this ques
tion was discussed and the Minister of 
States had stated that the Nawab of 
Bhopal was agreeab^^e to merge his 
State in the neighbouring province if it 
was shown that it was in the interests 
o f the people of Bhopal. I am very 
sorry that the Minister of States or the 
Home Minister has not been able to 
convince the Nawab that the merger 
of Bhopakwith the neighbouring State 
is in the interests of the people of 
Bhopal. The day before yesterday, the 
hon. Minister stated that there were 
two sections in Bhopal and that some 
people do not want merger. In Ajmer 
also he said there were two sections. 
I ask where there are not two sections 
You go to a village, or travel in a bus 
or tram. You will see people expres
sing the opinion that the' Britishers 
should be called back. Do you propose 
to call the Britishers back simply be
cause they hold this opinion? Similar
ly, there are very many people who do 
not want Congress rule. They are fed 
up with it. They want fhe Britishers 
back? Are you going to bring Briti
shers back because they want them 
back? Similarly, in Bhopal there may 
be— and there are—some people who 
oppose the merger. They were Minis
ters before and they are the creations 
of the Nawab to oppose the merger and 
to oppose the Government of India’s 
stand. . Therefore, this argument does 
not appeal to me. What is the sense 
in saying that the covenant cannot be 
changed. I know of at least one case 
in which Princes who had signed a 
^venant agreed to change it at the 
behest of the late Sardar. We can 
amend the covenant of Madhya Bharat, 
but we cannot, amend the covenant 
which has been signed by the Nawab 
of Bhopal? Is that so? I. think that 
Government should address themselves
2 persuading .the Nawab

o f Bhopal, and my own opinion is that 
if they had done it seriously, the 
covenant could have been changed. In 
the 9ase of merging Ajmer with Rajas
than, where is the question of gaining 
the consent of any Prince? The Gov- 
ernm ^t do not want it; As to why 

 ̂ they do not want it, I do not know. I 
was unable to find a single argument 

, in the speech of the Minister of States 
lo r  k^pm g Ajmer separately. In re
gard to Coorg it is said that for so 
many long years it has.remained se
parate and therefore it should continue 
in separ^e. So many States

separate. Why were 
4u it was in theinterests of Ih- country. Similarly, do

you think that Coorg remaining sepa
rate is in the interests of the country? 
Do you think that Ajmer remaining 
separate is in the interests of the coun
try? Do you think that Bhopal remain
ing separate is in the interests of the 
country? If the country is consolidat
ed, if the policy of the late Sardar is to 
be followed, then all these small units 
which are not viable should be merged 
and Government should seriously ad
dress themselves to this task. It might 
take three months, six months or eight 
months. I would ^sk my hon. friends 
from Part C States to wait for six 
months in the larger interests of the 
country. They should not seek minis
tership or jobs. My hon, friend Mr. 
Shukla rightly said that vested interests 
have already been created. Perhaps, 
this is the reason why hon. Members 
from Part C States, while in private 
talk they oppose this Bill, do not oppose 
it on the floor of this House. I have 
not seen a single Member opposing this 
Bill here. I think they want to satisfy 
their people. A position has been creat
ed by the Bill brought forward by the 
hon. Minister that these people cannot 
oppose the official amendment, because 
if they do, then their people would say;* 
“ Government was ready to give us 
rights and you opposed them.” We, 
who do not belong to the Part C States 
have been placed in a very anomalous 
position in relation to this Bill. If we 
oppose the amendments, we are branded 
as undemocratic. That is noL so. We 
do want these people to get their rights. 
There are two ways of doing it: one 
is by keeping them aloof and forming 
them as separate entities; the other is 
by merging them with the neighbour
ing States. If they are merged they 
will not be deprived of their rights.

Shri Dwivedi: Wherever merger has 
taken place, the conditions of the peo
ple have become more deplorable.

Shri Ghule: Is the Government go
ing to undo it then? If that is so, let 
the Government come forward and say 
that the policy followed by the great 
Sardar was a wrong one. You sepa
rate Indore from Madhya Bhrrat. you 
separate Travancore from Cochin.

Shri Dwivedi rose— *
Mr. Deputy-Speaker; Hon. Members 

should not exchange arguments.
Shri Ghule: For some time to come 

you shall have to face some difficulties. 
But after that I am sure they will 
emerge successful and prosperous. 
There is no other way. You have to 
think for yourself as to which is the 
right policy. Is the policy of consoli
dating India into viable units the right 
polic^' '\r the oolicy of establishing



1467 Government of 28 AUGUST 1951 Part IS Bill 146S

small independent units? If Govern
ment are convinced that 
integration is a wrong o“ e * e y  sho^d 
at once declare openly that the policy 
up till now foUowed was a wrong one 
and they are repenting about it, toey 
are repenting over what our late Sar- 
dar did and that is why they are creat
ing separate units now.

I am really sorry to oppose this offi
cial amendment. I support the prmci- 
nle behind Mr. Sidhva’s amendment, 
and would even suggest the mclusion 
of Delhi and Coorg in his amendment. 
I would reauest the Government to 
think over the matter twice and en
treat them not to create ^iffic^ties for 
the people who wiU be adormng those 
benches afterwards. *

TO ?
gft 3TRT I ,
^  fW f t  ^  ^  3rr^

^  f t  t ,  ^  ^  m i r m

WTT ^  f3TT,

afK 5T#Fr ^

^  f ,  ^

f e f t  cq-f^ m  ŷ TTSf ^  ^  

^  T ir f^  ^  ^  ^
|3TT, ^  ^  ^  ^

#  5Ttf shtrt ? r r i^

% f̂ «TT w  ^  3 ^  ^
^  ( Subjects )
(Tenants) 3t«rt wt % €*rPT ^  i
arrsr ^  ^  f  ^  ^

TT?

% 'jq-rt ^  f t  t ,  ^  
apt Tsw 5tt 1 1  ^  ^

?55T ^  ^

I  afn: ?TR?T #  ?T^ 3TT̂  ^  ^
5pft t ,  3fk  ^  ^

^  ^  ^  t ,

^  ^  5?57r Tft t  ?
^PT?r % q-f ar f^ IT

f̂ T̂ T ^ ^  ^
^r !̂T 5Tf T ^  I  ^

(Constitution)
t, ^  ^  f  

lit 3rr<T 5FT

^ '
^«To ^rnhr: ^rr^m ^

^  f  i *

TO  %-7r^»TiTr ^  I »̂ c», 3fh:

(elis3ification) f̂ rr |,
T̂T̂ rrsr? | i ^  ^

iT̂ r f^HfTT t  I ir^ ifr 3TJ|t

«̂Tr>: m f  ^
^  3T5y4T sr^ r̂
3fk ^  (merge) ^  ^  
^ri^; irmt ?ft #'

^   ̂
% zft<tTt r̂ ^  jft^T #

5̂ 1, 3fk  IT  ̂ TT̂  ?r^K

ft«r 5nr^.«rr, ^  #  
^ ( R o m a n  Empire) 
^  •̂̂ rr, >ft ' T ^  ^
«rr, 'ft#  fsrr, ^

I  I ^r |
3Tf^^R: f  ^  f  ̂  ^
I  ^  ^  =3n| ^

^  ^  t  I w  ^
(Government of India)
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ft) €i ^n# ^  ^  T|t t
3ftT j5T|?T ^  ^  ^  ^  ^  t

f% ft ^  ^  t| t
3fk  ^  ^R3T ^  ^  T O  ^  f ,

^ <«+.!< ^
^  ^  I ,  . ^ T  ^  t  3ITf^

^  W  T̂T̂  ^  TfT t  r

?Tf I  ^  ^rr^nft
5TR ^arspK ^  ^  3Tit 3 fk  t

TCITW % ’ T̂TRTT f  ^  ^
j f fw  % I ^  Tff^nr^

t ,  t ,  ^  t»

" ? R ? T # ^ 3 r r a T t ‘
3fk ^  ’TT̂RT f?:

??5I% ^  ̂  t  ^  ^  ^
a m  ^  ^  w  ^  a r fr o r

t  ‘
I>r. Bcshmukh: On a point of order, 

Sir, the hon. member has called the 
Ministers a group of fools. Is it par
liamentary?,

T O  TWfnTOT ^ ^nra-

^  pTJ f^

r j^  I  I

Shri T. N. Singh: On a point of ordex. 
Sir, 1 believe you can call a man 
foolish, but you cannot call him a fool.

Shri Gopalaswaml: May 1 say a word 
on this point of order?

Unfortunately, I have been unable to 
follow the language of my hon. friend 
the speaker. If he did say what he is 
credited with having said, I can only 
admire the wisdom that has enabled 
hhn to use such an exp^^ssion in an 
assembly of fairly respectable persons 
like Parliament. I do not propose to 
object to it. He is accustomed to levity 

, -language. Let him have it to the

Mr. Deputy-Speaker: I can say only 
this much. It is one thing to say it is 

.unparliamentary and another thing to

say one ought to be chary of using such 
^pressions. In other Parliaments 
they begin to fight with each other and 
quarrel. They use so many words of 
abuse. But we are trying to avoid aU 
that. A  casual reference at what the 
Government are doing may be all right, 
though the language in which it has 
been put need not have been used. 
It is open to any hon. Member to say 
that the Government is not wise or 
that it is even foolish. But to say that 
the Cabinet is a council of fools is not 
proper.

A. P. Singb: He has not said 
that. He has said "moorkh** which 
means only ignorant.

Shri Sivan PiUay: May I know 
whether he is withdrawing the word?

Shri R. Velayudhan: It is not un
parliamentary.

i w  T m m i m  ^

^  f , art ^  ^ ir r
^  ^  ^  ̂  3TT ^  T O  SPTTTT

.3fk ^  i^rfr ^

TO (Wisdom) t,
^ 3^ % T O  3T«F7 I  3rk ff̂ T̂ TT ^
% TO  I , k

T?: # >ft (Protest)
i  3ftr q r  ^  arrr 3f»>

^  I

 ̂ Dr. M. M. Das: But he has not 
called you a fool 'which you have raUed, 
the Government. '

: srrr ^
^ felT  I ^

^  5T|5 f  I ^

(individual) Prfror 
^  t ;  ar? ^  shtrt

w t  ’ t?1f ?

Sbri Sidhva: Sir, he is saying the 
opposite of what you have said.
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Mr. Depnty-Speaker: I was saying 
that you can even call it foolish but to 
say that the whole Government or me 
whole Cabinet is a fo^^t)r 
mandli” is not right. The hon. M ^ -  
ber need not have said so. J?,

M} 4  ^  I
^  trap" ^  ^  ^  ^  ^
m  t ,  ^  ^  ^

^ 4  ^  ^  t  • ^
f  f% 4  ^

% 5Tff f  I 3ft^ ^  ^  t
apTT ^  ^  ITT ^  ^

T R M  ^  t ,  ^  ^  I

3TTi^ ^  ?» ^
* ?ftiT 3t̂ 4  t  I ^rr^T %

3 m  ^  ^  tv
afk ^ ^  ^  ^  ?
^  qr? ^  ^  3 r r ^ ^  ^

t  • ^  ^  
^ri??r t  3frc ^ ’T T ^i 3r%f^rn: t  ^  

^ /^ T t  3TT# 

artr 3TFrT TR2T ^  i ^  ^

^  t  ^  ^  ^
^  ^  ar-T^ ^  ^
ift ^  ^  T̂T̂ T̂ Tifr 5̂ =̂  ̂ frr^ ^

^  ^  I'

Mr., Deputy-Speaker: I would like 
him to s£iy whether he is supporting 
the amendment moved by the Govern
ment or supporting the amendment 
moved by Shri Sidhva. What is it on 

‘ which he is speaking?

: ^nTTTf^

^  w \ ^ T ^  i t  t .  ^
IM ̂  I ̂  ^ I

Mr. Deputy-Speaker: It is all irrele
vant. There is no good going over like 
that. The hon. Member must confine 
himself to clauses 1 to. 10 and the am
endments that have been moved, for

'a n d  against, or the orginal clauses. I 
think what he says is far beyond the 
scope of the present clauses. ,

n w  T T w r n w

^  W  ^  f

 ̂ (amend
ments) t  in' ^  t, ^  ^  ^

i  I

Mr. Deputy-Speaker: The principle of 
the BiU has been accepted by the 
House.

^  TrHHKrqpqr ^  t.
^  5T?lr I f t r  ar^^ r̂ar^T 

fe r t  ^  TTFT % ^  ^  ^
3ft «frt ^

WR^ ^  I

ty ^  I

All Hon, Member: He is supporting
it.

Mr. Deputy-Speaker: Supporting
What‘S He is opposing both the amend
ment of Shri Sidhva as weU as that 
o f the Government. What is it that he 
is supporting? ,

n w  TT»Rm<TO ft i f i : 3T»n:

aft?: ^  ^  3-|^[ >ft *r^f
f  ^  5fT I  I JTf 5T^

t  pp Vi ftffft- ?Tf ^  JTf

^  I

«ft % w  ; eft 3rn%5 f  ?r | ?

3TN ^  rct^r ^Tr I  ?

TlWTT>m R i? : 5T^ #'
^  T?r f  aftr 3rr<T ^
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[  arr  ̂Tf w c m  ]  *

3T̂ T̂ rft ^  3T ^
t  ^  a r f^ R  I  #  

^  f  1  ̂ ^  ^  ‘

^  % r ^  % ^«r I ^
^  ^  ^  ^  fW H T ^  f’ T ^

I eft ^  I

TT̂F ^  I
3nft ^  w  I  ^  ^
^  ^  ^  ^  ^ 
^  ^  V ?w f)r ^

§T f̂T ^Hr, ^  ^  ^
f% fiRf ^  'T ? ^  ^

5ITI^  ̂ (ProviiKJial
Governm euts) | ^  ̂  ^
^  ^  ^  ^

^  I ^  ^  ^  1  ̂ ‘
3H1T W  ^  ^•'1 ^
^  ^  *1^ ^  ^

^  i \w> ^  t  ^
3fn: ^  ^  ^  ’
eft 4<?̂ W %
(classification) ^  ^
^T ?r ^  ^
W ^  t  ^  ^  ^  ^  t » ,

^  1 '^  t  w  ^  ^
TT̂ I ^  3 m  ^  3fk  f?T
3 1 ^  ^  ^  3TTT iT Tf^  ^

3rf«Rrn: >jk^ 

'^^TT t  • ^ ^ ( a s s u m e )  
^  I  f'P ^ ^  ^TT^ % ^

^  ̂  ^ 1  t» ^  ^
^  t  ^  ^  i sri^̂ pTT ^
% t|  t  I ?T̂  ari^frr^ ^  WA ^

arrr ^  t  ^  arl '̂frr?: t  ^
% %# ^r t  I ^  ^ n r
^  =5TTt ^  ^ r  ^>TT =q-rr^ t

t  T̂ ^  %
^nj% =5TR ^  qt^ ^  ^
2TT ^  ^  ^  I ^l%5T ^

5 ^ s r r ^ ^  i?yT^r% ^ k 
^  ?n :m  3f&¥ ^

fr % = ît ^
 ̂  ̂ 31̂  ̂t  f  ̂r ^

f  afrC T ^C5T f

^rr ^  ^  ^
^ifr fr>Tr | i arsfr
# ^ 1  3tt̂  ” (levity
of language) affî  ??t5̂  i
^  ^r 5̂cr r̂r srr^^^
t ,  ¥?TT t  I %.%;r
<̂=Tr| i

t  f¥ ^   ̂mk
 ̂ r ^  t  • ^  ^  r̂f̂ RHT

t  ?% fft r̂^T T t  ETT =T W  I

ir̂  mr< t  i
TO ?fl- j?2Ê r % -JTrf ?^^'r ^  arrr
^   ̂ 13T=5®r î \
3rrr 3it€ w   ̂ r*r̂  1̂ i 
4' ^m, m̂ :
€ \  3rr<T t .  W
^  ii: 3ft?: 3Tq^ ^er^sr^rr i

3TR ^  a r f^ m  t  3rrr ^ ( tt ^  

fH r̂nr
^  I 5̂T ^  3T>T t  4 ’
^^rr ^ a r r  g  f^r^fft ^r? ^  ^  

t  ^ =^ii4‘ I
m

f t  §  I
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{English translation of the - above ' 
speech)

Babu Ramnarayui SSnirli: Sir. I sub
mit that this Bill regarding the Gov
ernment of Part C States, a& well as 
all the proceedings that have taken 
place in~this connection from the beg
inning till today is totally invalid, un
fair and improper.
* Sir, when the British left the country, 
every section and every part of India 
that may now be called -a State 
and every jJerson of India became free. 
It did not happen that the British made 
a certain person or a party the sole 
master of the country and then left, 
nor have the people of the country 
sat together and passed a law declaring 
a certain party or a group of persons 
as the administrators of the country 
and making the rest of the people their 
subjects or tenants. Today it gives me 
much pain when I hear that certain 
States would be given some rights and 
that my hon. friends from Part C 
States are very happy that they are 
being given these rights. I do not un
derstand why and how the Govern
ment of India and its Ministers have 
lost all sense and why they have as
sumed themselves to be so big and 
powerful. What law has given them 
the right to bring forward Bills like 
this? My hon. friend Pandit Thakur 
Dass Bhargava says that the constitu
tion has given them the right but I 
would say that even the Constitution is 
invalid.

Pandit M. B. Bhargava: But you also 
took part in the making of that Con

stitution.
itabu Ramnarayan Singh: Yes, but 

I voted against it. The classification of 
States as A, B and C is absolutely 
unfair. As I said earlier, every part of 
the country is independent. Now, my 
hon. friend Shri Ghule said that tiny 
States should not remain independent 
but should be merged with the 
neighbouring States, but I would like 
to tell him that before the European 
War of 1914, practically every city 
of Europe was independent. Rome was 
a city in the beginning, it was some 
time later that it developed into the 
Roman Empire. Similarly Athens was 
also an independent city; it is a 
different thing that after some time it 
expanded into an empire. All that I 
mean is that‘ every part of our country 
has a right to be independent and self- 
governing, it  it chooses to be so. The 
Government of India has not been made 
the .sole authority to decide by itself 
w hether. such and such State can be 
granted this right or not. I am really 
^istj-essed when I find that the grant 
o f this right is a subject of discussion

and that people joyfuUy say that they 
are being granted these rights. They 
feel immensely happy 
gratulate the Government and thank 
them. I am really perturbed for what 
is all this hanky-panky. The proper 
course would be that the admimstrators 
shed their overbearing manners, and 
that the G e v ^ m e n t  come to its senses.
I pray God to ^ t o w  w i^ on i on them ., 
I do not duilfe ^ e r s t a n d  whether ^ e  
present GoveiP^iietit is a M an tn-^anM  
(Cabinet oi Mmisters) or a Moorkh 
Mandli (Cabinet of fools). I beU^e 
and everybody must share tiieir belief 
with that every State has a right to 
choose and nm  the kind of adminis
tration which it likes best.

Dr. Deshmukh: On a point of order. 
Sir. The Hon. Member has called vne 
Ministers a group of fools, is it parlia
mentary? ^

Babu Ramnarayan S ^ h :  Well that' 
is what I feel and my hon. friend who 
has raised the objection should know 
that it is just an opinion.

Shri T. N. Singh: On* a point of order, 
&r> I believe you can call a mari 
foolish, but you cannot call him a look

Shri Gopalaswami: May I say a word 
on this point of order?
I have been unable to follow the langu
age of my hon. friend the speater. If 
he did say what he is credited with 
having said. I can Only admire the wis
dom that has enabled him to u s e  such 
an expression in an assembly 
respectable persons like Parliament 
I do not propose to object to u. He ^  
accustomed to le\nty of language. Let 
him have it to the full extent.

Mr. Deputy-Speaker: I can say only 
this much. It is one thing to jay it is 
unparliamentary and another thmg to 
say one ought to be ch ^ y  of using such 
expressions. In other Parliaments the> 
begin to fight with each other and quar
rel. They use so many words of abuse. 
But we are trying to avoid all teat. A 
casual reference at what 
ment are doing may be all right thou.,h 
the language in which it has been put 
need not have been used. . 
any hon. Member to s a y  that the G w - 
ernment is not wise or that it is even 
foolish. But to say that the Cabinet is 
a Council of fools is not proper.

Capt. A. 7*. He has not said
that. He has said “moorkTi” whicn 
means o»ly ignorant.

Shri Sivan PiUay (Travancore- 
Cochin;: May I know whether he is 
withdrawing the word?

Shri R. Velayudhan (Travancore- 
Cochin): It is not unparliamentaiy.
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Baba «amiiarayaB SiBgh: Sir, refer

ring to the words used by Shri Gopala- - 
swami Ayyangar, I would ask him that 
he should also talk sensibly and proper
ly. He should cast aside that vanity 
which has led him to believe that he is 
the only man possessing wisdom and 
the rest are all devoid of it. I stoutly 
protest against his remarks and I hope 

,y ou  would give your ruling on it.

Dr. M. M. Das (West Bengal): But 
he has not called you a fool which you 
have (failed the Government.

Mr. Deputy-Speaker: I have given 
my rfeply. •

Babo Ramnarayan Singh: Whatever 
I have said is perfectly correct. When 
an individual minister can be called a 
fool, why cannot the whole cabinet be* 
called like that?

* Shri Sidhva: Sir, he is saying the 
' opposite of what you have said.

Mr. Deputy-Speaker: I was saying 
that you can even call it foolish but to 
say th3t the whole Government or the 
whole Cabinet is a fool or **mooirkh 
mandlV" is not right. The hon. Member 
need not have said so.

Baba Ramnarayan Singh: Sir. when 
one minister can be called like that, the 
whole Government can also be called a 
cabinet of fools. Anjnvay, I would like 
to make it clear that I am not saying 
this with any intention of injuring any», 
body’s feelings and it will certainly 
pain me if any hon. friend of mine gets 
annoyed at what I say. But the fact 
is how can I keep mum when so much 
injustice is being done. After all whose 
masters they think themselves to be 
and who has made them the supreme 
authority in the country? Who are 
they to grant rights to Part C States? 
People of all States are free themselves 
and they have a right to set up any 
form o f Governments they like in their 
States and run them. Of course, efforts 
should be made in the direction of en
listing the co-operation of all sections 
of people in regard to the functioning 
o f the Government so that the expendi
ture might be minimised and the ad- 
ipinistration might also run on proper 
lines.

Mr. Deputy-Speaker: I would like 
him to say whether he is supporting 
Ihe amendment moved by the Gov- 
ermient or supporting the amend
ment moved by Shri Sidhva. What is 
It on which he is speaking?

Babu Ramnarayan Singh: Sir., I have 
already submitted that all the pro
ceedings from the beginning to the 
end, in connection with this Bill, are 
invalid.

Mr. Deputy-Speaker: It is all irrele
vant, There is no good going over 
like thait. The hon. Member must 
confine himself to clauses 1 to 10 and 
the amendments that have been mov
ed, for and against, or the original 
clauses. I think what he says is far 
beyoaj tho scope of the present clau
ses.

Babu. Ramnarayan Singh: As I havei 
said, I oppose the whole proceedings 
that have taken place in that regard 
and that means I oppose all amend
ments moved in connectioh , with the 
Bill.

Mr: Deputy-Speaker: The principle 
of the Bill has been*.accepted by the- 
House.

Babu Ramnarayan Singh: That is 
right but it does not mean that if the 
House agrees to a certain thing we, 
who do not think it to be right and 
fair, would also lend it our support.

Mr. Deputy-Speaker: He can speak
only on the amendments. That is all.
 ̂ An Hon. Member: He is supporting

Mr. Deputy-Speaker; Supporting 
what? He is opposing both the am
endment of Shri Sidhva as well as that - 
of the Government. What is it that 
he is supporting?

Babu Ramnarayan Sing!x: 'But, if it 
I’omes to niles, I hav̂ e a right to speak 
on this subject even without support
ing or opposing it. It is not obligatory 
on me to support or oppose anything.

Sbrl Sidhva; After all what is the 
matter? What is it that you intend 
to say?

Babu Ramnarayan Singli: Well, I 
am saying what I have to say and you 
are understanding it. What I mean

- to suggest at present is that all hon. 
Members of Parliament includ
ing all persons of the various parties 
should get together and find out a way 
v/hereby it might be possible that if 
any part of the country wishes to re
main separate it ran do so. It has 
that right but at the same time I also 
admit that it would not prove good. 
But we people or the Government 
have no right to merge forcibly any 
part of the country with the other 
parts. They may be merged with 
their consent but if they wish to re
main aloof, there should not be any 
objection.

It has been said just now that if 
there are diminutive States, it would 
mean coming into being of diminutive 
ministers and diminutive officials which 
would lead to auarrels and rla.shes..
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It was also pointed out that a sugges
tion was made in the course of debate 
m the Constituent Assembly that all 
the i>rovincial governmfents should 
be abolished and instead there should 
be one Government at the Centre, in 
the whole country. This was also 
one of the suggestions. If we wish 
we can do thiat also by agreeing 
amongst ourselves that there would 
be only one Government of India 
which would run- the administration 
of the entire land. This would render 
the classification into A, B and C 
classes unnecesary. But even if 
classilication is done, what I mean to 
submit is and what parins me is when 
the Ministers think themselves to be 
masters and believe that the Govern
ment of India have all rights and all 
authority. These persons assume that 
they are masters.' People offer conr 
gratulations and thank them, believing 
that it is they who are granting these' 
rights to them. You have no authority 
to confer lights on them and there 
is no question of aliybody’s receiv
ing these rights. The administration 
of a place or part of the country 
should be in accordance with the 
wishes of the people txf that area. It 
is a different thing that we might, 
after consulting each other, agree to 
divide the whole country in four or 
five or more sections. But all that 
is going on at present, including this 
classification should not be there and 
there should also not be any such 
suggestion that the Government of 
Indiaf, being sucr:essors to the Bri
tish Government might or might not 
grant anything. I protest against 
such things and request you to con
sider why an attitude like this has 
been adopted by you. Shri Gopala- 
swami just now used words Like
“ levity of language” etc. May I know 
what right and what authority have 
led' him to ‘  cast aspersions on 
others. I must express myself when 
Ruch things pain me. ♦ It seems as if 
a foreign Government has conquer
ed our country and that it has the 
right to keep the whole country in
tact or not. This is really very bad. 
I would urge the people of Part C 
States that they should £dl be ^pre-
pared. It would, of course, be better
i f  they can live conjointly with their 
neighbours. That would be better 
but if they are not agreeable, they
might do as they wish. They might 
set up their ov/n assembly and dec
lare their autonomy. They all have 
the right to make whatever constitu-. 
tion they like and run iheir adminis
tration accordingly. I have noticing 
more to say except that all these ir
regularities and anomalies should go. 
Only that would be proper which is 
done by common agreement.

asTM ^

^  |3fT I ^

(Constituent Assembly) % ^

^  ^  ^  % f W  3fhc
"PTT ^ ^  ^

^  ^  #  3T¥ spTfTT f
^  f  ^  ^

3ff?R>R m  f  [

'Tfpyr t  :

“ Subject to the other provi
sions of this Part, a State speci
fied in Part C of the First Sch
edule shall be administered by 
the President acting, to such ex
tent as he thinks fit, through a 
Chief Commissioner.”

(Legislatures) %
(functions) ^
(determine) ^  ^
f^ T  I  :

“ a Council of Advisers or Minis^ 
ters. or both with such constitu
tion. powers and functions. in 
each case, as may be specified in 
the law.”  ‘ ■

^
% 3F^ (provisions)

'  ^  ? y o  % t' \





^  ^  ^

S^l^ 5T ftfJtT 3m, *1'*'̂  t  '
^  ^  Jif (choice) ^  ^
ft; * %  TI .(merger)

^i|ir ^  ^  fT

^  ^  spl ^  'TRT ^

^  5TT555!F t  ^  ^
ft I (maaifesto)

f̂ t  ^
#  ? f r  t  ^

?5ra t  I ’ ’I f  ^

V
Shri Deshbandhu Gupta: Not in all

respects? .
Pandit Thakiir Das Bhargava; I

will come to Delhi very soon.
Sardar Sochet Singh: He is in New 

Delhi.

qfl?f STJT ^TPk : ^  ^  ^  
art ^  «TT {% 3TFT

t  TC tr m  

'a n ^  TO ^

^  5FTT ^  t  • ^  ^  '
i r ^  t  ^  t  ^
^  ^  5f?t ^  ^  ^  ^
^rrfp I #  3T3T̂  % ^  ^ T  i

^  HI ^  ^  fi3: ^
T̂̂ RTT ^
cfk  3T̂  ^  W  ^  ^

^  i w  t  j ^  ^  ^
i  sftr fq>T srrsr ^  ^  

5|?HT. i  ^  3 T ^  ^  %
^ 5T f  ^  ^  r«l<Hif .^'tE-

1483 . Government o j

(Minister W îthout Port
folio) SPTPIT ^  3fk
55^ sn^ % w=55T^

iTFf, ^  ^  ^  3n#-
TT̂  5jrr ?nTT^ m  13ftr’t ^  ̂ ’ TFT^

3̂5T % fTTt »pn sfT I ^
g n w r  rRTft9) ^  ^  afh: ^

^  m  I 4  wuw^ t
^  ^  ^  ^  M t o x

^  3fFJ t
^3^  ̂  (charge) # \

^  3rt ^  3 !^

^  ^  =̂f#3TT ^  3tt̂  ^  1 1  srrsr

t  ^  f  ^  ^  ^RRhF ^
T̂PTT -^ T ^  ^riHiw'HIRt

aTRnr ^ a r ^ f M T ’̂ T ^ t ,  ^nrr 

^  ^  ^  ^  ^
% i T ^ f ^  t  ^  % trrFR

g f  ^  t  I ^  ^
(All-India questionB)̂ f̂ T%̂  

^  M  ^ —  V

28 AUGUST 1951 Part C States Bill 148^

Rajagopalachari: On a point 
of order, I would like to say that the 
hon. Member ought not to go into that. 
He is asking me to stay on but w^ 
cannot be replying to all that.

Pandit Thakur Das Bhargava; Am
I irrelevant? I have not caught what 
the hon. Minister stated.

, ^ h r i  Rajagopalachari: I am not
saying that it is irrelevant. I beg of 
him not to go into that subject.

q f ^  5 T ^  5TH : I
think as a national of India, I have 
got certain rights on all the nationals 
of India and much more on him than 
on anybody else, and this is my hum
ble proposal.

^  ^  art

% ^  ^  ^
I  ĴTT̂  ^  5rt 3TR^
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spt

^^rmr f^rFr aftr ^
• g jl  ^  I

«TT ^

' ̂  % '?TOT ^   ̂ %  3R^rT ^

^  f w  r̂PT t 5*fNi ^

^  «rr ^

3ftr W t  ̂  ^Ml« % Wt
-STfT f%^ ^  m  ^

1 1  #  3RW % ir^ srt =5tt^ 
f  f?r ^  ^

f3TT I W  «ft 5T^ ^  1
4  3 f^  % ^T̂ rrfT  ̂ fsF 3nn: 3t r

^  3nr

IT#?: % ^  t  ztt 3nn:
^  ^  jrjT?: % ^  ^  51^ ^

^  ^  apt r ^ i^ R R t  t  I SRT

T R F T R  ^  JT ^  ^  2TT W  ^
3i^r^  ^  ^ « i  fsRT ^RT I 3nn:

« f^  3f5f%T ^  ^  f^^n” 'a»ai
^  TT 3n=n^

^  3RT 3TT̂  ?T ^  f̂ TiTT 5fTW  ^  3T1T- 
^  ^  tftxgh^ 3 fk  ^  f> fr  I 3T̂

5rrr ( e l e c t i o n )  ^  7:| i
' ^  ^  5 r m  ^  mx

STTT ^  ^  ^r?rff :̂ ||Tr
- ?ft ŝnrar ^  ̂  ?T^ ^>ft j ^

^  ^  ^  ^  ^ 7 ^  ITTW

^ n w  I ¥  3T5^ %  ^TTT 

s r t  ^̂ IfcTT i  %  3TTT Zff ^  ^
f% ^  ^  3fiq7?| fTf m  ?RT 5T^ ^TW

M  3rnn
^  m ^  a r f - %  ^  ^  ^

f  I STPT ^  ^  %F*R q-?H*|yd
(s e l f -g o v e m m e n t )  ^  % t| f  

^  *T  ̂ ^  ^  t  f e :  ^

12 N ook

^  I ^  ^

f  %  vitift ^  T R  ^  ^ % f % 5 T

^ 3 n f e  3 R ^  f ^  i f F T ,  ^

3Tk ^  ^  ^  ^  5jft I

^  3fft JT  ̂ ftrzT̂  W  ?ft f r o  ^
T R  ^  i j f  ^  ? ^

^  ^  3 r R ^
#■ 3TT »T# 3 lk  ^  ^

(e c o n o m y )  ^  a r w  ( u p s e t )  
^  f e r r  ^  ^  f r o  % ^  ^  3TR ^  ? 

^  ^  ’Tt^ ^  3TT^ 3mrr*T % 
3 F ^  3tt ^  ^  f r o  ^  ^

3 T R #  ? w f ^ # ‘ ft|vr ^ 3 T ^ c F 3 ^ %

fV arnr #  f^r irmfy qirt 

t  ^  ^ T R  ^  =5F!T w  I t  

3T? ^  %  3HR 3TTT 'Tf^

^  ^  ?T5f ^

^>rr I 5T  ̂ ?T^ %  ^

^  (v e s t e d  in t e r e s t )  ^  ^
w  ?r ^  w

^  ^dN <«i TO ^  ?y|7T
f̂ lJT i r ^  ^  3p^  I % f  f^

«rt ^  ^  ^ 5f^ fV ^  fw -
^  ^  f?T^ f  ^  ^  |I^

I> rr= ^ T t^ i= ^

T̂FT̂  #  f% fOTT FcTToT TRT |r
’̂ IT, JP R  ^  Tfm 3 R  ^pq- ^  ^  I

i%̂ TT I ^  3RiT 5̂

% ^  5 a m  zi^ ^  <
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^  ^
^  ^  t  

sf^ I ^  3tn  t
^  TC ^  3TT̂  (merger is not 
TUled OUt)̂ ?=̂  ̂  37T ̂   ̂^
^  fT r̂sRTT 1 ^  ^  ^

t  ^  f?T T to  ^  ^  3fVr 

m \  ^  m  ^ 1  wm ^
^  ^  ^  ^iRR ^  ^  #

vd4-4f|t' ^  «ff ^r*P  ̂ 3Tir ^  ^  ^

^  I ^  #  3T^ ^  W T f^  

iV ^  h*iiRi«i jT^ ^ i

f  €  % 3Tt5T^ ^

:f  ̂  % irrt #  3rrr % ^
^  ^  ^  ^̂ 5T55T ^  ^  T5T '
^  5T f w  ^  ^  ^  »TFJIT 5T^

t  I ^  fF3¥ ^  t
^  ^  5?flr I ^  «W-

^  ^  t* 
fsR- a^ ^  ^  fWFRTlr

1 ^ T T ,jn ft^  3fk  ^  f!T =^t^
\ ^jm <\H ^\<\m - 

% T O f e  f  ^  31WI^ 
^  »tI 5sft ^  fe F  ^
3fr̂  ^  ^  ^
^  irf «ft, ^
^  ^  q t  «ft I ^

. 3rra>
tpsprirse (Progressive idealization 
of responsible goverament) 
3f7[T gfPT
t 5ft ^  ^ ^  ^  #

^ ^  I ’ f  3rrr 
t  (border) ^
^  I ?ft 2̂TT afTErnr ailT W R  ^ r i t

^  ?fff f  • ^  ^  t  
^  ^  ^T ftrqr I

^  r̂®F9T  ̂
t 3fk ^  (Self
sufficient ) 5ffJ ^  T̂̂rfV I ^  

3iTy^ (financial as
pect) ^  ^  f  % 3ft?:
=Ftf *t^ ♦jm'H ^ d l  f% *Wi ^  ^

^  ^ 13ftr 3T>R 3ih:
^  3rt f̂  ^  ^

Oi.w'l F̂R I apft’ TRT ^  ^
*T>̂I f% ^  ^  pjjaHl
fii  ̂ >ddn\ ^  ^  3T̂ ^
^3^ eft ^fr t ^
^  33TRT 3P5̂  t  I mK TPT 

t  ^  ^  ^ ^ w 4 f n  %  3?

TO" ^   ̂ ^  ^  3̂  ̂'»HÎ I
^  aftpTf 5̂?rgT*T 

3T̂ t ^ ^  I %‘f^  3rfR ^  
TR ^  ^  ^  €T5rf t  r̂  ^
^  ^  f¥.qr ^  TRt̂ T
3 f k  f^f5?T ^  I ^  ^  f^TJTT ^

rTTF̂  f  ^  ^  STRTR’ % T̂R
^  p r  t  I #* 3T^ t  3P# ^ «T .
f% f^m r ^  ^  ^ f e r * i ^  1

^  ^  ?ft̂  ^  ^  ^  TOT 1 ^  
’TTf ĵ^OT' % ^  farr f  I #  3T#

'  i  f e f t  #  ^  # t ^  %  OT ^
fjfr ^ T  I ^  f^ > T  i^f^TW 3 T ^
^  sfti: srrsrr^ r̂sV f ,
3Ĥ   ̂ ?Ftf 3̂TR ^

WI «R̂   ̂1̂  ^  5T̂  f^
^r I ^ ^  ^
Ti^T ark i^[^ ^  ^  ^  ^ 
f^RT t  f e r  % f ^  ^  f ^ -

^  3TtT fer % f?:
ŵ mr t % ^  fm  ̂^
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rm m ^  f , t  ^ w  % 3̂ T?: ^

TF  ̂ ^  ^  T T ^ ,  TO ^  ^
vFirr̂  ^  ITT  ̂ t  I ^  ŜTRTT t  ^  

 ̂ ^  ^  (cove
nant) ^  I ^  ^
2H ^  To t , t  ^  ^

^  TPT ^  t  » ^
31^ % =5Tf^ f  W  SFti^

 ̂ I 3ftr 3rT5T 3TfT 5̂ 7̂  f%f.
3ftr

5Fl >fr ^ r ^  3 i ^ . ^  ^  ^
3tT^l- ^  ^r fm  t  ■ ^
^  ^  F̂=5̂  ^pfr t  ^

3TŴ , f̂PTT̂  % ^  ^
f  ^  t  ^  ^  ^

t  I TT' 3RW ^ W  t  ^  ^
(mismideistand) 

 ̂ ^  I ^  ^  ^  3TÔ  5̂TT̂
f  i% ^  ^  ^  ^  
^  ŝnm % f ^ ,  ^  ^

^  ^  3Trf^ t  ^
JT ^ ?T^ ^  f^T ^  afh: ^

^  t  ̂  ^  ^  ^

^  ^  ^  I

fer f?Tfm̂  3RW % art r̂?7TT

~ Î̂ TT t  ^  ^
^  ^  =^Tf^ I 5FIT ?m -.

3FT ?̂T55T t  ?T¥T eft
4  eft 3T^ ^  3?# g STTT «pt

^  TC ^  t  ^  ^

^  t» ^  ^  ^
^  I ^ 31̂  »̂T  ̂  ̂ fsF ^
^  ^  ^  f ^  ^  3ftr TO ^ 3 ^ ^

t  r^ '̂ rrr m  ^  m  arrq-
5^^ mTT^ff I ^  ^TOJr f  

qrf̂ yfew (politics) 5? ?r̂ fr 
^  ^  t  I 3Tl%rnTR t^ r  f%

3 fk  511^  ^

RITR f  1
^ T fiR ^  31^ 5rrf*T firK T F ^  ^
^  arfeniK ^  ^
# JTff T̂  I Ẑ  # f̂ mPT
% 3fhc ^  ^  ^  55T  ̂ I
^  ^  ^  3T?5^.fW T̂f̂T I
3FTT Hvni ?Tift ^FTrfT ^  ^  ^  ^

3 ^  ^  ^7^. ^
lg-q|< 'T>̂*1l I 3iY?[ Sf-n't V5TT
g>TT t  eft #  3T?^ ^  T n rrfo r g

WR" ^  ^
% T̂PT aftr % 3FR^

(general interest) % m  #$¥n  ̂1 1 

sfh; ^ ^ ’̂ TTT ^  ^t»T^ <RT^RT^ W  
^  ̂ ft ?TTO ̂  ^ r 3rrar i ^  w  

TO' % ?T^ t  ^  ^  *
^  (justifiable) f  i
T[ 3 T ^  ^  s r t  ^r^rTT = ^ T ^

#  3fh: ^^T5T ^  fiP T

^  t  ^  ^  ^  ^
^  ŜTRft f  sftr ^  ^  W  3rar t  I wm  3rrat ^  3rm^ to : ̂
^  ^  3fh: ^  #  3TT%
?5iTT?yTrT ^  I s n ft ^3RT^
?ftT 'R  STJ ^  w n -  I  ’T w
% ^  f  f^ , % T  f% T ^ w r
4 ^ f t ^  (election maaifesto)

^  t» ^  ^  ^  ^  ^
^  ^  ^ n ft^  5 ift t ,  ^
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1 1 cfr ^  ^  ^
^  3mF (C o u n c i l

o f  M ii i is te r s )  ^  t
^  ̂  t  31 ^  % = ^7^  f

•■ f¥  ^
{ P o l i t i c a l  h y b r id )  ^  ^
^  T|t t  • 3r?T f%

fT  IT«P ^
^  f w ^  (p r e s id e )

I  1 ^  f t  arfer̂ TTT t  
^  ^  3TT^^ rffrfh: ^f^T^-

^  ( L e g is la t u r e ) ^ ^  t  <
^  S f^  % iJSJT g  ^

^  ^  ^  ^  r̂rf̂ T ^  H '
^’ ^ fs r r d T

#%  ( r e s o lv e )  i ^
3T7# 'TO t  f¥ %
^  11 sn'T |r =^T^ i  ^  3pn: 

STPT w  ^  ^  3 T ^  %

^  ^  ^  1 1  3tn  #
^  ^  aTT3H^^
(o u t le t s )  3p ?t  ^  ^  ^  fOT

^  ^  T̂T ^  T|,

^  ^  w  a m r^ Y ^ T ^  t  • ^

t  ^  ^  
4M<»ldMT̂  (c o n c u r r e .i t  p o w e r s )

^  \ 3mr# arf^^nmc ^  t  ' n f ^ -  
^  ^  ^  m  ^  ^5rmt ^  %

3T^5T^ 3TN #  atrfennT %  t  

M fH : ^  ^ q f c ^  (S u p e r in t e n d 
e n c e )  y ^ > y ( C o n t r o l )  3fk  
(d i r e c t i o n )  arfW nx |

^  ^  srfecRTT ^  % ’TM
? T ^ 5 t  I 3TN ^  'K  ^

l^rr I 3TTT ^  ^  ^

254 PSD

^  t  %  3FR SFtf 3rra>

3 f t f t f ^ (  d i f fe r e n c e  o f  o p in io n )
^  ^  arrtt T R  % m  f?*T ^

(r e fe r )  ^  ^  \ 
3T5  ̂ % i  ^

(S a fe g u a r d )  % ^  ^
^  ^  'TT ^

q w T  SFTT S ^ t ,  ^  ^  ^

i  I t - ^
(T r u s t  b e g e t s  t r u s t  ) i ^  
f t  ^̂ RTT I  f^  ^  t' 3fR f e  

^  'Tt^ ^  ^  'TT^ ^
^  (S e lf*  

g o v e r a m e n t  b y  s ta g e s  ) ^  ^ -  

^  ^  ^  t  * f f ^  ^
3 ^  f^TKT t- f% ^

?Tff t  • ^  ^
i  ’M t f b r ^  3FT- 

?3T3̂  (p o l i t i c a l ly

u n s o u n d  p r o p o s i t io n )  t  •

^  4 ‘ 3T^ ^  3ft 7̂#ITT ^

^  #  q i^  ^  ^  ^  ^
5 ^ *3 : ^  3fk 'TTfe^-

^  ’T m  T ^  I , ^  "55T

T O # ^
^  ^  5Tff ^  3 fk f t ^

^  % 5m? 3TTT % *mr 3TRT ^

arrr ^  ^  '^ j .  ^  ^

t ’ g"lT >TT 3rt ^  ^

t  ‘ .
Ch. Ranbir Sinirh: We are discussing 

Clauses 1 to 10 -

ijfta  «W  W iN :
s r # P p n «r T i3 n < T ^ ^ ^ ’Tff*'^*'i^i*'
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['ifiRr snRT

^  n  \ t  ^c?T ^ I % \o

I  sftr ^  ^  ^  ^

^ ^  ^ ^  ’TT ^  TT*^-
(a p p l i c a b l e )   ̂ ^  ^  

5^ 3T# ^ ? t t  1 1  r  #  ^

^  t  f¥ t  ^  ^  ^

fsrfe-qeH (g en erja l 
p r in c ip le s )  T̂ m ^   ̂ \ ^
3RT  ̂ 3TsiW (a p p r o a c h )
^  =^rf^ f% 35qKT %

^ ^  ^  I

rSftr ^  ^  ^  3 ^

f W ^ l r  ^  ?7ff ^  %JTT = ^ f^  I

STTfer #  irft f r o  ^  
^  ^rsrrfer t  ^  w

^  d<^ % 5RT ^  ^  cR^
**il̂  ^  TT ^  I
^  ^  2TKI ift#  q r  ^'<«iK

(A d v i s o r y  C k )m m ittee  o f  t h e  
M in is t iy  o f  H o m e  A f fa ir s )  ^
V̂c*\ «ft I f¥  ^*^KI 3R T^

5̂5T5T ^ »T^ f%
^  ^  «rn^ 'TTf̂ =5̂  TO «ft sftr ^
^  ^  3 f ^  % f  I

sTHfi ?T ^ r  *T 3rnr ?Tî  

^  ^  ^  11  ^  ^  
^  ^  w M l t  ^  3t̂  ^  ^  •
qrf^^o^ (e n c la v e s )  i

tTH'A®'?! ^  ^  3?^-
^  ^  I tT %

1 ^  t  3frr
r̂fl" sT^ cT^^i'^^rt ^  5T ^  I ^%»T 

; .sr^fWtch %' ^TK T^ V[i

f^FT ^  3i(«)l<t ^  ^  I ̂  ^

^  ^  ^TT̂  cT̂ 73T| ^  f f  3TT

^  ^  I 3T  ̂ ^57!^ ^ r p r  f
f% 31  ̂ 3TTT ^

( f r i c t i o n )  ^  i

^  q r ^  ^  W  ^  ^  
>̂TTT 1 1 L e t  t h e m  c o m e  u p  h e r e  . 
a n d  te l l  t h e ir  d e c is io n  a n d  
w e  m a y  p r o c e e d  o n  t h a t  b a s is  
3PR 3TN ^  ZT̂ r =m¥ t  ^
^  n̂rr̂ T % »T̂ r ^

^ fe n  s fk  fT)?: ^  1 ^
f e s ^  ^  ^  ^  ^5T^ ^  S T R m  
ft» ^ ^ m ^ r ^  sftTOTfT I

:* €1^ ^  I

^ f^tf 51VT 4 W
^  3rPT ^  f4)< ^  ^

d < ^  ^ M l M«^li I ^  ^

ti’rH i%» ^
3fV̂  ^  ^

r̂ l  ^  I  I ^  ^  ^
t  ^  w m  ^  t  I
(English translation of the above 

sveech)

Pandit Thaknr Das Bhargaya: Sir^
I was surprised to hear the speech o f 
^ y  hon. friend Babu Ramnarayan
Singh. He was a Member of tha
Constituent Assembly. When he
says such things about the Consti- * 
tution in the making of which he 
himself, had a hand, I am much pain
ed. But I should like to submit to 
him that Parliament possesses mugh 
larger t>owiers than what he credits 
Parliament with. I wouldf therefore, 
dr^w his attention to Article 239 of
the Constitution, especially to the
first sentence which says:

“ Subject to the other provisions 
of this Part, a State specified in 
Part C of the First Schedule shall 
be administered by the Presi
dent acting, to such extent as he 
thinks fit, through a Chief Com- 
missiouer” . ,
And that Part in Article 240

authorises the Parliament, Parliament 
has the power to make laws and to
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determine all the functions of the Legis
latures. It specifies:

“ a -Council of Advisers or
Ministers, or both with such cons
titution, powers and functions, in
each ca5e, as ms.y be specified in
the law” . ^
That means that the provisions un

der Article^ 239 are subject to Article 
240.

Babu Ramnarayan Singh: I do not
agree with you in that.

Pandit Thaknr Das Bfaargava: I
would humbly submit to Babu Ram
narayan Singh that he was a party to 
the framing of the Constitution. It is 
mentioned there thkt it is not out of 
any charitable consideration that 
any rights are being given or receiv
ed. The. Government of India are 
not giving anything to Part C States 
as he has said. He has* called the 
Government of India a "'moorkh-man- 
dlV* and has accused them of acting 
on the assumption that all powers 
vest with them, which they can con
fer on someone or keep back, or that 
the Part C States people come to them 
to beg of them for powers. This is 
incorrect. The Constitution says that 
Parliament can create such Legisla
tures as it deems fit and this is given 
in Article 240, That means that if 
this Parliament wants to give powers 
to a Legislature, howsoever big those 
powers may be— whether similar to 

 ̂those of Part A or those of Part B 
States— it has the power to make 
such a law. Therefore, with due res
pect, I would like to ask Babu Ram
narayan Singh, since he is displeased 

-with the Government of India, whe
ther he thinks that somejbody ‘would 
come to them with a begging bowl 
and ask for alms and they would 
give *alms? If PaVt C States express 
their greatfulness and gratitude to 
the hon. Shri Gopalaswami Ayyangar 
that does not mean that the Govern
ment of India have autocratic powers 
\vhich they can deny or distribute to 
anybody. I sumit that when you 
yourself are a party to the making 
of the law and without understand
ing it throw mud on the Govern
ment imputing that people go to them 
with folded hands, is not a proper 
thing to say. The Preamble of the 
Constitution framed by the Constitu
ent Assembly says, “ We the people of 
India give to ourselves this Constitu
tion” . This is a Government repre
sentative of all the people in the ' 
country. The view - that its actions 
are. similar to those of the former 
Government is imwarranted. This 
Bill has come up because the House 
as well as the Government is bound 
by Articles 239 and 240. I am not

prepared to concede that Tve are not 
autnorised to give any such powers 
which we have assigned to Parts A, B  
and  ̂C States. Parliament is fully au-^ 
thorised to confer power on whomso
ever it deems fit. You may arguir* 
that such and such powers should be 
given to them; but to say that they' 
are entitled to establish whatever 
type of government they like without 
caring for Ihe Government of India- 
is like counselling rebellion which isK 
a bad thing. After all you are a  
citizen of India, you love your coun
try. you have your own Government. 
It is not proper to aak them to form 
any kind of State they like. That is: 
going against the Government of India,. 
I hope my hon. friend will excuse me. 
But I was pained to hear these things 
from him and that is why I had ta  
say all that. '

Now I come to the actual subject. 
Speaking against the Bill some o f  
our friends of Part C States said that 
it is not proper that justice should 
not be done to Part C States. If I am 
asked what would I do with the BiU 
if the matter of merger were finally 
decided to be given up, I would say  
that the Bill should be pass^  as soont 
as possible after removing its short
comings and Parts B and C States 
should be given an equal status witb 
class A States. That is there in our 
manifesto and that is what our Prime 
Minister has said and that is the 
motive beMnd the bringing of this Bill 
by the hon. Shri Gopalaswami. A ll 
our Ministers also favour this,

Shri Desfabandha Gupta (Delhi) r 
Not in all respects?

Pai|dit Thaknr Das Bhargava: I wil£ 
come to Delhi very soon.

Sardar Sochet Singh: He is in N ew  
Delhi,

Pandit Thakur Das Bhargava: So
I was saying that it is incorrect to* 
say that Part A States or the Gov
ernment of India want to give some
thing as a charity to Part C ^tates„. 
The real question before us is as tff’ 
what powers should be given to each 
individual State in the present cir
cumstances. I am sorry to say that, 
we ’have failed ■ to take any definite- 
decision in all these four years. 1 
have been stressing it in this House
time and again and I take this oppor
tunity to repeat that our top leaders 
should be made Ministers without 
portfolio and they should assign-^ 
ed the matters of a l l - in ^  impor
tance. The hon. G c ^ a ia ^ to i  
Ayyangar had been thus appointed 
once and entrusted with the affairs^ 
in Punjab. He also went to Assam 
and solved the problems there. E
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have always held that our top lea
ders should be made Ministers with- 

.out portfolio and be giveii charge of 
^questions of all-India importance. 
IHowever, my suggestion was never 
.'accepted, the result of which is be
fore  us now. The position today is 
that Rajaji and Shri Gopalaswami 

.Ayyangar want to leave the Ministry, 
but we cannot spare them. I sub- 

;rn?t therefore that the big problems, 
^ h e  all-India questions that are pois

ed against us in the country should 
be left to them...........

Shrl Raja?opalachari: On a point 
o f order, I would like to say that the 
hon. Member ought not to go into 
that. He is asking me to stay on 
but we cannot be replying to all that.

Tandit Thakur Das Bhargava: Am
I irrelevant? I have not caught what 
the hon. Minister stated.

Shri Bajagopalachari: I am not 
j  saying that it is irrelevant. I beg of 
‘  him not to go into that subject.

Pandit Thakur Das Bhargava: I
think a national of India, I have 
got certciirw rights on all the nationals 
o f  India and much more on him than 
on anybody else, and this is my hum
ble proposal.

I would still say that the difficult 
problems of the country should be 
left to be solved by th^e persons 
-who have spent all their lives in serv
ing the country and that they should 
b e  made Ministers without portfolio 
and these questions be left to them.

'There was a tiyne when Shri Mukut 
Bihari Lai urged verry strongly that 
Ajmer fhould be merged. Shri 
Poonacha also held the same view. 
Similarly, Thakur Lai Singhfi favour
ed the merger of Bhopal and is still 
o f that opinion. I want to ask why 
did not this merger take place dur
ing these four years. What stood in 
the way of that ornposition being 
carried out? If Shri Mukut Bihari 
Lai or Shri Poonacha express them
selves against this merger now, I 
-would say it is not their fault. When 
the process of merger was going on 
in  Rajasthan, the fate of Ajmer was 
■not decided If it were jnerged at 
that time, Ajmer might have become 
the capital of Rajasthan. But its 
position * would be different if it is 
merged now. Elections are shortlj' 

to be held. Ministries will be formed 
and if you would then try to bring 
about the merger, after two or three 
years, the people would not be with 
you. The matter would become more 
and more complicated as you go on 
delaying it. I want to submit that

if the Government finally declare 
that they are not going to merge them 
in future, we may then consider how 
this question can be sblved. But on 
one sid^  they are giving them self
Government and on the other they 
point out the possibility of their mer
ger in the future. The hon. Shri 
Gopalaswami said that the merger 
was not brought about because some 
persons were against it. Articles 239 
and 3 of the Constitution provide for 

"ascertaining the views of the people 
but do not insist on action being 
taken accordingly. Several occasions 
came v/hen the views of the people 
should have been ascertained but 
they were not and the time was pro
bably such that did not warrant it. 
Were the views of the people ascer
tained at the time of the merger of 
Baroda? When 50 lakhs of .people 
infiltrated into Ep.*;! Punjab from the 
West Punjab and five lakhs crossed 
into Assam upsQtting the entire eco
nomy of these Provinces, had their 
views been obtained beforehand? I 
would stress it again tliat the Gov
ernment are responsible for prolong
ing tho matter so +hat the position 
has gone on deteriorating. It would 
be a hard task if they would endea
vour to effect merger, say, after five 
years. Not only would vested in
terests be created there but also such * 
atmosphere will come tc prevail by 
that time that people in those areas 
Would not accept merger. .As Shri 
Mukut Behari Lai said, in view of 
the concessions they are getting now, 
they would not like to be merged 
with Part B States. Four years back 
they favoured it for they knew that 
merger was the only right remedy, 
but now that opportunity is lost. In 
my opinion too the only remedy is 
merger. If the €}overnment were to 
decide now once fotr all against their 
merger, we could well have consider
ed the Bill on that issue for its pas
sage. But when they are not merg- 

’ ins them now and say that the pos
sibility of merger Is not ruled out but 
that it can take place in two or 
three months or in two or three 
years, with what understanding shall 
we pass the Bill? Shall we answer 

, these people that we. did give them 
hopes but cannot fulfil them now? I 
submit that this is not proper.

Besides, we do not know on what 
grounds the decision not to include 
the remaining three or four States 
has been made. The grounds put 
iorth are not so satisfactory as to 
justify such a treatment towards 
them. I do not think the reasons are 
good'enoug^h to warrant, treatment 
on a different footing to the three 
States of Tripura, Manipur and
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Kutch. I quite see in line with Babu 
Ramnarayan Singh that the battle of 
India’s freedom was not fought 
for Parts A arfd B States only 
but for the freedom of the wliole 
country. We are not prepared 
to toJerate a- treatment to these 
States parallel to the wordings of 
the Act of 1919 that envisaged Vpro- 
gressive realization .of . responsible 
Government” . You cannot put aside 
the matter by the plea that these are 
small areas; for, is not responsible. 
Qovernment being set up in a small 
area like Coorg? It is said that they 
are border States. Are not then 
Punjab aijd‘Assam border States also? 
So they cannot be ignored under 
cover of that argument. It can, how
ever, be said that since these are 
small States, they cannot be sell^sufB  ̂
dent. Except, therefore, for the 
financial aspects, I see no reason why 
these rights should not be given to 
them. "If there are other reasons I 
would request that light be thrown 
on them. Just n»w Rajaji said that 
a larger State is not necessarily better 
off also. On the ether hand, he said 
that smaller S.ates can be better 
governed. If that is a right point of 
view. I would submit that more 
rights should be given to them so 
that they may govern themselves in 
a better way. But if that is not a 
correct point of view, I should like 
to know why Tripura and Manipur 
are not merged. So far as Tripura 
is concerned, it has a common bor
der with Assam. I had once an op
portunity to go to Tripura. Seven 
hundred miles of its border are ad- 
;ioining with that of East Palcistan. 
'Tobody has given thought to this as

pect. The region of Kutch is quite a! 
good region with.sufficient population. 
The Government have given no 
reasons why these rights cannot be 
given to them. I am unable to un
derstand why Manipur and Tripura 
are bsing deprived of their rights for 
which every Indian fought and for 
which every Indian aspires.

Besides these States, 'there are in
ternal States. I do not want to ex
press my opinion about Bhopal for I 
do not have sufficient knowledge 
about it. It is said that the Govern
ment have* made a covenant with 
them. Whether or not a covenant 
has been m ade.'I know one thing: - 
that in accordance with the Constitu
tion it is necessary to ascertain the 
views of the people of Bhopal. • The 
que.<̂ tion that the people there are in 
favour of m??rger is before us from 1*ie 
very beginning; but no efliprts have 
been made during these four “or Rve 
years to that end. And what else 
can« Thakui> Lai Singh say except 
that they should also be given these

rights when he sees that o t h ^  
are getting them? What else*
can anybody siiy? ^Indeed, the
view has gained ground that thos^ 
who are in favour of the mer
ger of Ajmer and Bhopal are their 
enemies while those supporting the 
Bill are their well-wishers. I beg to 
submit that we shoul4 not " 
derstood. In fact we want 
pie at all places, Ajmer and 
where, should be given all rights. 
Government’s decision against mer
ger is final, we have no other choice 
than to nssert that full rights should 
be given to them.

Therefore, Sir,’ the Government
must first finally decide, and soon, 
about the matter of their merger. If 
their decision is that merger would 
not take pla'*e, then. Sir. I would sub
mit that full rights should be g ives 
to all the Part C States for. after all, 
they are not like the A, B and c  
classes of prisoners. I am sure the
Government would not have to re
pent by giving them mere powers. It 

' is not a matter of gaining experience 
in politics. To confer such rights as 

mij^t lead to confl?>t‘: between the
Chief Commissioner and the Prime 

»Minister is not worthwhile. After 
all you cannot put two swords in one 
sheath. That would mean certain 
troXible. Therefore both the questions 
should be separated. If merger is not go
ing to take place, all the merits and de
merits of the Bill should be fully con
sidered. If merger must be done. I 
would submit that any delay in it 
would be doing injustice to the in
terests of these people and the coun
try. I cannot understand wh^t the 
Government have been doing all these 
four years. This delay is not justifi
able in any case. I should like ta  
describe the effect of the Sections re
ferred to in Clauses 1 and 2. But I 
would put forth my views in that con
nection when these Clau.ses would be  
taken up for discussion However, in ' 
a general way, I want to submit that 
no differentiation is proper to be made 
among Parts A. B .'ind C States, our 
election manifesto also promises that, 
exceot for the obligations to be observ 
ed by virtue of these Sections. The 
Council of Ministers going to form 
ed would merely be a political hybrid. 
You find that the Chief Commissioner 
is to preside over every meeting. He 
has also the right to address the Legis
lature if and when he may like to do 
so. 'I would, therefore, like to know 
how the differences that might arise 
between him and the Prime Minister 
or between him and th^ Council o f  
Ministers would be resolved. Govern
ment have got sufficient powers whicb 
are so explicit. I do not understand, 
therefore, what would be the need o f
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locking the doors from outside when 
you  have already locked them froni in
side. When all the outlets have been - 
closed from within, how can any out
side thing nave any effect? The Gov
ernment have assumed many powers, 
namely, that Parliament will have con
current powers, that whatever is decid
ed here in Parliament is the final law, 
tha+ the President has the power of 
superintendence, control and direction 
and many other powers. Even all that 
has net satisfied them. They have, 
therefore, placed at the disposal of the 
Chief Commissioner a procedure by 
which, in case of a difference of opini
on, he can also give a ruling and in 
accordance with his own opinion, 
which m i^ t  then be referred to the 
Parliament. I am of the view that 
the provision entitling him to preside 
t)ver every meeting or address the 
X,egislature whenever he likes is not 
at all a reasonable thing after so many 
safeguards have been provided. That is 
to  make the Ministry a cripple. There is 
a saying; tru.<?t begets trust. It is not ’ 
behoving to deprive them of their 
rights now and let then: entertain
hopes that the^e will be delivered after 
five years. Self-Government is not a , 
thing to bs given by stages. Experi
ence has shown that it is not the right 
way. I consider such provisions to be 
politically unsound propositions.

When we have already made such a 
provision in the Constitution, and re
served the powers of the President and 
Parliament the provisions relating to 
these powers are quite uncalled for. It 
-will not only handicap their work, but 
it would create disputes between them 
and the Government would have an 
extra burden of solving them. There
fore, I want to bring forth in a general 
w ay the defects of this Bill.

Ch. Ranbir Singh (Punjab): We are 
discussing Clauses 1 to 10.

Pandit Thakur Das Bhargaya: That 
is what I did say. He did not hear - 
bably my able friend was not atten
tive at that time. I said that reference
had been made to Sections 1 and 2 in 
Clauses^ 1 to 10 that they would be 
applicable to the rest of the Clauses. 
So it was necessary to refer to that. I 
have already said that I do not wish to 
go into a lengthy discussipn. I am 
only referring to general principles. 
Our approach should be on the basis 
o f giving them all oossible rights and 
net to cvipDle -th-p Legislature and the 
'M’rjisters in J:hat manner.
M  . ̂ Ift:>4he end, therefore, I request the 
Government not to give shape to this 
niatt^  in the way in which they have

been doing things for the last four 
years. I remember 4hat in a meeting 
of the Advisory Committee of the 
Ministry of Home Affairs held at the 
residence of Sardar Patel, he had said 
that fhe only remedy was merger: I
do not know what was the rest of his 
policy, nor I am prepared for a discus
sion of it. But the Government of 
India never gave reasons for this de
lay. While the Government made far- 
reaching changes by integrating many 
areas belonging to ^ r t  A  States with 
other States and wiped out all the en
claves that existed '  before, the 26th 
January, they would simply be forming 
new enclaves by providing this 
machinery. Unfortunately, these four 
States were left out in the process of 
that integration; their populatiop is also 
very small. Either attention was not 
given to them or it might have been 
thought that they could be dealt 
with easily later on. But the thing 
is that as you go on delaying, 
friction wiU als(f increase. So 
the Government should decide it with
out delay. Let them come up here and 
tell us their decision and we may p r o  
ceed on that basis. When they have 
to do \t it is r;o use keeping up this 
kind of show—like giving "the child a 
toy and then taking it back. Those 
who take the toy would grip it fondly 
and would not return it and that would 
give rise to a dispute.

An Hon.
break it.

Member: They would

Pandit Thakur Das Bhamrava: If they 
break it they may have to be classed 
as group ‘D’. But the most painful 
thing is that there is no justification 
for the policy of the Government that 
has been foEowed these four years. 
With delay the position grviws worse.

Pandit Kunzru: The Bill that was 
p la c^  before us in May last provided 
for the establishment of Legislative 
Assemblies and a Council of Ministers 
only in two States—Himachal Pradesh 
and Vindhya Pradesh.. In the remain
ing part C States, excepting Bilaspur. 
there were to be only Councils of 
Advisers. None of these States that 
were to have Councils of Advisers 
could be provided with Legislative 
Assemblies and Councils o f Ministers 
without an amendment of the law. 
The effect Ot the amendments placed 
before us by the hon. Minister of States 
is tha.t most of the States w ill. have 
Legislative Assemblies and Councils of 
Miaisters. Only three States will have 
Councils of Advisers—Kutch, Tripura 
and Manipur. But even these three 
States may be allowed to have I.egis- 
lati\:e Assemblies and Councils» of 
Ministers at a later date..
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Again, that Bill did not provide in 
specific terms that the Ministers will 
be responsible to the legislature.. Now, 
however, the principle of responsibility 
is going to be introduced for the first 
time. .

The Bill was based on the statement 
made by the hon. Minister of States 
during the debate on the Resolution 
moved by my hon. friend Pandit M. B. 
Bhargava in March last. But the 
amendments go far beyond that step. 
Now, why has this been done? 
Formerly, in .the Bill, the Chief 
Commissioner was t5 act with his 
Ministers. That is to say, the adminis
tration was vested ip the Chief 
Commissioner acting with his Ministers. 
But • now there will be a Council xjf 
Ministers to aid and advise the Chief 
Commissioner and there will be a Chief 
Minister at its head. It s^m s the 
Government wanted to assimilate the 
provisions of the Bill, as far as is 
constitutionally permissible, with the 
provisions relating to the other States. 
I tried tor understand why it was that 
the Government made this change.

In Uie debates that took place in the 
Constituent Assembly and in this House 
in regard to the future of the Part C 
States, the report of the Committee 
presided over by Dr. Pattabhi 
Sitaramayya was referred to more than 
once. That. Committee recommended 
that tli,ere should be Lieutenant 
Governors in Ajmer-Merwara, Delhi 
and Coorg, and that each of them 
should have a Council of Ministers 
responsible to the legislature. The 
reporf also recommends that certain 
limitations should be , placed on the 
powers of the Legislature and the 
Ministry. Where there is a dispute 
between the Lt. Governor and the 
Ministry the matter shourd be referred 
to the President for his final decision, 
In addition to this the Parliament 
should have the power to legislate in 
regard to all mattars included in the 
provincial legislative list. It is to 
have concurrent powers also not only 
in regard to matters included in the 
Concurrent list but also in regard to all 
matters included in the State list.

Another restriction was that all laws 
passed by the provincial legislature 
were to require the assent of the 
President. And the third restricfion 
recommended was that the budget of 
the province after being voted by the 
provmcial legislature will require the 
approval of the President of the 
federation before becomine ooeratrvp. 
Probably Government thought that 
they would be able to strengthen theii

position if they could show that they
had acted in accordance with the
recommendations of the Pattabhi
Sitaramayya Committee. But we saw 
yesterday that while several hon. 
Membfers thanked ^he Minister of 
States for having improved the Bill, 
almost every one of them criticised the 
restrictions recommended by the
Pattabhi Committee. It se^ms that 
though only the Members belonging to 
Part C States spoke during the debate 
on this Bill in May last and severely 
belaboured the Government, Govern
ment thinking that their \>oice was the 
voice of Parliament became panicky 
and decided to bring about a radical 
diange in the Bill.

I am not against powers being con
ferred on the people and the legislature 
in Part C States. But what we have 
to consider is whether in spite of the 
changes made by Government the 
arrangement that will come into force 
will be politically stable. As every 
Member has criticised the restrictions, 
which are many and serious though in 
accordance with the recommendations 
of the Pattabhi Committee, it is obvious 
that whatever is given now by Govern
ment may be accepted by the States con
cerned but there will be conflict and 
serious discord between the Central 
Govemment and the popular ministrlas 
and legislatures in Part C?S^ates. This 
is iilevitable and Govemment I suppose 
realise that they \\ill sooner or later 
be faced with intense agitation in these 
States for more powers. What are 
they going to do in that case? Do they 
propose to change the Constitution and 
raise Part C States to the level of Part 

States or Part B States? Or will 
they resist the pressure that will be 
brought to bear upon them. I do not 
see how they can yield to the agitation 
and bring Part C States into line^ with 
Part A States. Almost iaevitably they 
will have to refuse to go further than 
what they have done. What then is 
the idea in changing the provisions of 
the Bill in a radical manner? I think 
that the proposals of the Government 
do not seem to me to have been 
properly thought out and that they will 
bring not peace but further discord.

Let us consider the position of those 
States which according to the Minister 
of Sta^''' and the Home Minister should 
be merged in the neighbouring States. 
Some hon.. Members pointed out yester
day and some did today also that if 
Cojihcils of Ministers and lesrislatures 
are created in Ajmer, Coorg and 
Bhopal, vested interests will be created 
which will resist the amalgamation of 
these_ States with the neighbouring 
States. Some hon. Members have 
regarded this fear as exaggerated. 
But I think that the words which fell ,
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from my hon. friend Pandit M. B. 
Bhargava will illustrate this danger. 
He was for the merger of Ajmer and 
Coorg with the neighbouring areas in 
1947 and said so in a minute that he 
appended to the Pattabhi Report. He 
made his position more explicit during 
his speech on the Bill in May last. He 
said:

“Then it is said that they may 
be merged. How can you keep 
the fate of lakhs of people hanging 
in the balance for years? You 
must take a decision. .

If you are for merger, that must 
be decided here and now. It shoiild 
not be deferred for a long time.

If you do noit want to take such 
a decision, you are responsible for 
keeping them as a separate entity 
and therefore it is your respond- 
bility to provide them with a 
democratic apparatus for carrying 
on the administration by the 
people, for the people and in the 
interest of the people.”
But what he said yesterday showed a 

hesitation. He asked those who were 
for immediate merger whether they 
had considered how far behind the 
Part A States Ajmer-Merwara was in 
respect of social services and other 
matters: would not its deveJopment be 
endangered by its inclusion in the State 
of Rajasthan? He even went further 
and argued that under article 239 
merger was not possible. While the 
President, he said, could-carry on the 
Government of the State of Ajmer- 
Merwara through the Government o f a 
neighbouring State, it could not be 
merged in another State! He thought 
that article 3 of the Constitution did 
not provide for the mergei* of one 
State in another or for the amalgama
tion, that is of two States.

Pandit M. B. Bhargava: I never made 
any reference to article 3.

Pandit Kimzrn: I heard him say that 
yesterday, but if he did not it is not 
germane to my purpose. .But this 
shows the change that has come over 
my friend since the prospect of the 
establishment of a Legislative Assem
bly and a Council of Ministers c^ n ed  
out before him.

Pandit M. B. Bhargava: It was Invho 
moved the Resolution an d ' demanded 
from the open House . . .  How could you 
say that it has come to me nowT 1 
moved the Resolution on the 16th 

-.March on which the entire Bill has 
been sponsored. '

Pandit Kixnzro: I have quoted the 
very words that my hon. friend used

in that debate of the 16th March, 1951 
and I am pointing out the discrepancy 
between his attitude then and his atti
tude yesterday. This shows in as clear 
and vivid manner as possible the 
demoraKsing effect t t  the amendments 
that the hon. Minister o f  States has 
brought forward. And I cannot under
stand how so perspicacious a Minister 
as my hon. friend, the Home Minister 
has agreed to them. (An Hon. 
Member: He has justified them). He 
has tried to justify the amendments for 
obvious reasons: one Minister cannot 
speak against another in the House.

Shri Mnnavalli: They do sometimes.
Pandit Knnzm: But I doubt whether 

they are wholly agreed on the subject 
in private. I am certain that my hon. 
friend, Shri Rajagopalachari could not 
easily have agreed to the moving of the 
amendments of which my hon. friend, 
the Minister of States has given notice. 
Why do you want to create more resis
tance to the amalgamation of Bhopal, 
Ajmer-Merwara and Coorg in the 
neighbouring States? The hon. Minis
ter of States told us the other day that 
his amendments did not imply that 
Government had changed their mind 
with regard to the future of these small 
States. I accept what he says, but 
Government because of the forces that 
he is now setting in motion may find 
itself in, a few years in a position where 
they find it more difficult to resist 
pressure than they are finding now. 
So, from whatever point of view the 
question may be looked at. I cannot 
congratulate either the Ministers imme
diately concerned or the Government 
on their new move.

I should like to say a word now about 
the border States to whose strategic 
position the hon. Minister of States has 
referred in many debates. If you are 
going to invest them also with the 
paraphernalia of self-government that 
is going to be provided in the other 
States except Bilaspur, how will you 
continue to maintain your ultimate 
responsibility for the security of these 
areas as also India’s in view of their 
strategic importance? So far as Kutch 
is concerned, it seems icy me that it 
should after a certain amount of 
development be merged in Saurashtra, 
I doubt if it could remain apart from 
Saurashtra, though some limitation will 
have to be imposed on the power of 
the legislature and the Government 
there in respect of certain matters 
relating to Kutch just as under the 
Government of India Act. 1935, the 
N. W. F. P. was under somewhat 
greater control Of the executive than 
the Other Provinces. But as regards 
the other States, does my hon. friend 
the Minister of States envisage full 
responsibility for them in any foresee-



able futxK-e? II ha cannot, I 
that the provision made in the a^^end- 
ment that we are discussing for the 
extension of the sections “
clause 1 tc these border States is in
opportune. No demand at any rate 
has come from these States for the 
rights demanded insistently by Delhi 
and Ajmer-MerW^ara.

Shri Gopalaswami: They have come 
and very insistently too.

Pandit Knnzru: We have not heji^d 
their voice in this House. That B why 
I say that they have not iipisted 
being placed on a tootmg ol e q u ^ ^  
in the matter of Legislative Assembhea 
and Councils of Ministers with other 
Part C States.

sft f  ^
ipl ^ ^  I ^

[Shri Bhatt (Bombay): No justice 
need be done unto those who do not 
speak.]

Pandit Kunzru: I thought that they 
were wise enough to recognise the diffi
culties of your position and not to press 
the Government to act in a way that 
would ultimately be contrary to their 
own best interest?.

One hon. Member referred very 
briefly to the amalgamation of States 
in a number of Unions— for instance 
l^jasthan and Madhya Bharat— and 
said if the policy of the Government 
was to allow small States become 
autonomous, why were these unions s>t 
States created. Sbme of them had a 
fairly efficient administration. II, 
however, Government thought that 
they, were too small to form efficient 
units of Government, how was it that 
the Government was making arrange
ments in connection with the Part C 
States, except Bilaspur that would 
tend to the permanence of the present 
state of things? The hon. the Home 
Minister made a reply which seemed 
to me to be feeble, if not altogether 
irrelevant. It seems to me that Gov
ernment have acted in haste and in 
fear. It gives me no -pleasure to ̂  say 
this about two such" respected Minis
ters as the Minister pf States and the 
Home Minister. But considering the 
policy carefully, one Is soirowfuUy 
driven to the conclusion that Govern
ment have said to themselves— ŵe have 
enough difficulties to contend against 
now; let us ease the situation for the 
present and we shall consider future 
difficulties when they arise They have 
tried to purchase present peace at the 
cost of the future interests of these 
States and India. ^
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Just one word more, 
down. The hon. the 
«;aid in the debate in Maj  ̂ last that 
all these States were deficit states a ^  
that the Central expenditure on t h ^  
amounted to about Rs. 5 crores, while 
the proceeds of the i^^ome-tax collw^^  ̂
ed in these States would amount ta 
about Rs. 40 lakhs only. Now it is 
clear as many hon. Members have 
pointed out.......

Shri Deshbandhn Gnpta: D o^  the
hon. Member niean that collection of 
Income-tax from aU C States
amounts to Rs* 40 lakhs.

Pandit Knozra: This is what I u n d ^ - 
stood the hon. the Home Minuter to  
have said in his speech on the 26th 
May. .

Shri Deshbandhn ^
inform him that collection from Delhi 
alone is about rupees five crores.

Shri D. D. Pant (Uttar Pradesh): 
That is aU arrears of Income-tax from 
those who have evaded paying the 
Income-tax!

Shri Deshbandhn Gupta: It is a 
question of facts. Let them refer to 
the Deshmukh Award and the aUoca-; 
tion of Income-tax. , From- Delhi 

. during the last three years the Income
' tax has been in the neighbourhood of 

four, three and five crores of rupees.
Shri Sidhva: Does it include the 

arrears?
Shri Deshbandhn Gnpta: Every year 

there is realisation ol some arrears, 
but the total amount has been mcreas- 
ing steadily.

Pandit Rnnzm: I have not looked 
into the figures. But I suppose my 
hon. friend Jh e  Home Minister took: 
into account the income only from 
those items that are regarded as State 
items and not the total Income-tax 
collected in the Delhi State. The total 
Income-tax collected in no State belongs 
entirely to it.

Pandit M. B. Bhargava: That is a 
different issue.

Pandit Kunzru: Of course it is a 
very important issue, Ajmer-Merwara, 
Delhi and Coorg cannot claim a special 
position on account of this in this res
pect.

fcX'Shri Rajagopalachari: The hon. 
Member is referring to some answer 
that I gave, I presume, in answer to 
an interpellation.

Pandit Kunzru: No. no. This is
what my hon. friend said during the 
debate on this Bill on the 26th May, so 
far as I remember. I think I have got 
the reference with me.
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/  Shri Rajagopalachari: The point is I 
must have been referring to the 
revenue of the State and ilot a terri
torial division or notional allotment to 
Delhi of a revenue derived by the 
Union.

Fandit Kunzni: The words actually 
M sed . . .

I do not know whether I have escap
ed the wrath of Ajmer-Merwara, or 
of the Government. But I admit that 
I have been lucky. * ,

An Hon. Mend>er: You have the 
support o f the House.

Shri J. B. Kapoor: I hope that good 
luck  will follow.

Pandit Knnzm: It wiU, if the good 
■wishes of the House are with me.

These were the words spoken by the 
hon. the Home Minister in his speech 
on  the ^eth May:

“Altogether their deficit is
Rs. 500 lakhs but the Income-tax
portion will come to about Rs. 40
lakhs.......I say the adnunistrslion

. of these States will have to be
done with some care.” '

n /
Shri Rajagopalachari: The hon. Mem

ber may take the reference to Income- 
tax in my speech to mean the Income- 
tax share that will be allotted to them 
according to the distribution of Income- 
tax  to the various States after these 
States were treated as ‘A* States. The  ̂
total bill on this account will be 
reduced by the allocation of a share of 
Income-tax to them and that is the 
reference that I must have made.

Pandit Kunzru: I understood his 
words in that sense. I was saying that 
it is well known that the democratic 
lorm  of Government does not lead to 
“economy. It will by itsejf increase 
expenditure and when the demands of 
the people for the development of the 
social services and the administrative 
services increase and become insistent, 
the burden on the Central Government 
-will increase considerably. I think, 
therefore that the j3ovem m ent should 
carry on their policy with regard to 
the merger of certain States as speedily 
as possible. I do not want that Bhopal, 
Ajmer-Merwara and Coorg should be 
left in their present position. {Inter- 
Tuvtion). My hon. friend, Mr. Desh- 
bandhu Gupta says: What will be the 
effect? I thought that he and the

•At this stage one of the blades of 
the pedestal Ian broke and fell down 
near the hon. Member with a heavy 
noise. ,

representatives of the other Part ‘C 
States were fighting for constitutional 
power. The merger will certainly give 
them more constitutional power. 
(InteTTuption). I have said, to Govern
ment that this merger should be 
brought about as early as possible and 
my hon. friend. - Mr. Deshbandhu 
Gupta asked me: What would be the 
effect of this merger? It is because of ’ 
this remark of his that I have io  point 
out that whatever . . .

Shri Des^andhu Gupta: If my hon.
friend will yield awhile all that* I 
meant was that they have been 
clamouring for merger but merger was 
not given. What is the alternative? 
The eflEect will be that the status quo 
will remain; neither will there be a 
merger nor wiU there be responsible 
Government.

Pandit Kunzru: My hon. friend was 
either not present or was absent- 
minded, when I referred to the remarks 
of my hon. friend, Pandit M. B. 
Bhargava yesterday.

An Hon. Member: What was the 
result?

Pandit Kunzru: Pandit M. B. Bhar
gava weiconied the merger yester
day. On the other hand, he said to thq 
advocates of merger that they were 
impatient idealists. That Was what the 
hbn.'Member meant He asked them 
to consider what the effect of the 
merger would be on the future develop
ment of Ajmer-Merwara. Obviously 
the perspective has changed.

Pandit M. B. Bhargava: What I said
was that the implications will have 
to be investigated.

Shri Sidhva: After giving you the 
legislature.

Pandit Kunzru: This was not what 
my hon. friend said in May last.

The Government ought to take early 
steps to merge these States in the 
neighbouring areas and there is 
certainly no excuse for burdening tiny 
Coorg with a population of 229»000 
with the paraphernalia of Self-Govern
ment. As regards Bhopal it is true 
that the covenant requires that the 
State should not be merged in any 
neighbouring State for five years to 
come, but 1 hope that the a? '.n of 
my hon. friend, the Minister of States 
will soon bear good fruit and that his 
Highness the Nawab of Bhopal will 
agree to the amalgamation of Bhopal 
with Madhya Bharat. Government 
should make an earnest effort to bring 
about an amalgamation. On that 
point, I entirely agree-with my hon. 
friend Pandit M. B. Bhargava and the 
representative of Bhopal. They cannot
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Indefinitely postpone the merger. 
Having decided on a policy, they must 
carry it out without avoidable waste of 
time. As regards the three States ot 
Manipur. Tripura and Cutch, I have 
already said that in my opinion, the 
position accorded to them under the 
Bill should be maintained. Vindhya 
Pradesh and Himachal Pradesh which 
are in a special position should be 
provided with Legislative Assemblies 
and Councils of Ministers, although 1 
am not in favour of all the amend
ments proposed by my hon. friend the 
Minister of States.

I have not said anything so far witb 
regard to Delhi. The position of 
Delhi is a very peculiar one on account 
of its being the capital of India and the 
^eat of the Government of India. I 
thought also that I might speak about 
it on another occasion when, doubtless, 
my hon. friend Mr. Deshbandhu Gupta 
will draw the attention of the House to 
the very difficult position of Delhi. 
We all sympathise with him and will 
doubtless try to find some way out of 
the difficulty. I do not want to deal 
with it now at length because that 
would lengthen my speech consider

' ably. I .shall therefore content myself 
with what I have said and refer to the 
case of Delhi on a later occasion.

t  ^  ^
TRT

#  ^  ^  w r  t  ^  ^  ^
^  I ^ , . . .

Shri Sidhva: I am prepared to accept 
Coorg also to be included in the amend
ment. There is already an amendment 
to that effect.

^  ^  3rrr
^  t  ^  ^  sFpr

• A m e n d 
m e n t )  ^
t o  f i i R  ( v a l id

r e a s o n )
(C o n s t it u e n t  A ssem b i}^ ) ^
T O  (A rtic le )

% 1?^ <T

?rr  ̂ ^  3 m  V q #  w m w  

^  3ck
^  I

Shri iifehbandhii Gupta: May I draw 
the a t i^ io n  of the Chair to the fact 
that Delhi is not imder discussion at 
the moment because clauses 2 to 10 do 
not refer to Delhi. That is why I have 
kept quiet so fa r .. It would not be fair 
therefore to refer to that question 
now. When clause 26 is reached, that 
question may be taken up.

: t o

t  ^  ( c la u s e )  -  ̂ t  t  •
f t o  ^  I  ^  ^

TT ^  ^  ^  ^

^ i ^
^  ^  t  ^  ^ ^  ^
5Ff I zif ^  t  ^
5 n ^  ^  (s t a t u s )

I ^
(C e n tr a l  G o v e r n m e n t )  

.5^ ( s e a t )  t  I ^
f t  ^  I  t o  ^

5 : ^ ^  ^  ^  t  ^
a m  ^  Tmr t  ^

^  f e r  f^ T  t w

TO 31^ *T̂  ^  ^
% (M e m b e r }

STT?̂  ^?rr ^
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Ijsp ( X M t )
i  I % 5ft ^

'fn f

^  I t

^  ^  \ ^' i

«f?t % T̂FT f ^  ^  I ^

fCTRRT 2ft* I ^  I W M  ^

f^(!T^ 3T5#t “̂ t 3fk 3 f ^  '
^  «n ^

^  I  3 fk  ^ #  I ^
g fb n w  % f w  w  I ^
^  ^ ^  ^  ?

«ft ^  ^

3T̂  ^  W  t  • ^

f%5 : a m  3TFT ^  

t  ^  I ^  ^  ^
% T̂PT# ^  ^  I
gfK ^  ^  3Rrf^5^ ^  ^
^  ^ ^  ^  ^  ^T^rf % r«^ ^
3ft< ^  ^  w r f  % t  • ^
\̂i fl% fr ^  ^  TTT^ t  ^  ^

^TFfT ^ T #  ^  ^  |q[ t , 3 ^
^r dW ^  F̂PR’ ^

^  ^  ^  t  I ^
I  1^ ^  ^  3TT̂

JX^ ^  ^»T  ̂ If 'M̂ l̂i'sTt
^  ^TR I ^  ^  %

^TT  ̂ ^ ^  tT<̂  ^ I
^  *^Hdl ^ 1% W  ^  ^  ^  ^

, ^  ^ ^  I dl" q̂i<?5

^  ^  ^  t  •
^  ^  3ft

^fp" >?2n?rT W  % ^  ^  %  3T5T%T ^
T R ^ ’T %  ^  f^T^ f W  ^  I

3TR ^  ^  ’Tf|^ %

#  f ®  ^  TT T^ t  •

^ r m  f  I 3T7^ arJIT fli l^ z T ^

(S c h e d u le d  C a s te s ) ^
% ^TR ^  ^  •r îI f̂M*- 
%TTFT (C la s s if ic a t io n )  %

^  f  l i f  % ^  t  I

( P o l i t i c a l  a d v a n t a g e s )  | I 

3TSf  ̂ ^  an^'t t  I
^ T̂FT̂  (P a r l ia 

m e n t )  ^ w ^ srr^ -i

^  t  "3^
^  ^  t  I t f  2TT ^

t '  ^   ̂^  ^  
tT t^  #  3fTW I ^  ^
HVriPd'^^ f  ^  ^  ^

ŝnt̂ TT I 2T t̂ ^

^  aft  ̂ ^  ^

' fPT i^TRft ^  3 T ^  w  ^  I

^  <N^nm î-^m ^r ?r an^ 

^  ^  ^  ^  

^  ^  ^  I ^
^  ^  ^  ^  '^^HRR
^  ^  ^  I aftr t ' ^  i

fpnfr +iVfe^j5PT 

#|TtT?5 t̂l an‘[%Tf^^r'T>dH73ti«nO 
«ft, ^  ^  ^  ^  ^  arr̂ T̂  ^  I
^  % f^ ' % a?r^
^  sFt T̂HT

anfe^  W  W i ^  ^

t  2TT w

11  srnr arrr t  ^fk arrr
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^  I  % TO

VT ^  ^  ^  3TTT ^TTOR

3PR 3TFT f  %  ^  ^  rf v g ^ R

% ^  ̂  ferr WR ^  ^
% f^^RT 3?^^

% 3 F ^  t  ^  ^  OT % 
3fR p̂arr f  I afr̂  ^

^  ^  ^  ^  f%
TO ^  (Part C * States)

3n% ^', ^  % 'Tiĝ i I f% STTT

% f^^RT sftr ^  ^  I ^3^- 
^  <ti«5 cfhr ^  ^  f¥^T %j w  
^  ^  ^  ^  i  \ '  ^

^  ^  % T  4' #
^  ^  «n 5T' g  ^
3 f v ? ^  I

W C ^  W 3 fk  f ^  ^
^fT^nr % ■ ^  ^^rtt

^  5FrfT ^<l *!>̂ <i I "

TO 3TR^r^^ 
^  ^  ^  T̂̂ TR ?

^  ^  C % ^  (D) ^  felT
? I

T V h r Rf^ : 3PTT S T R tf^  
^  ^  ?TT5I^ f  ^
€| f  ^  4' ̂  9WPTT T̂̂ cTT ^
^ » T R T ^ fn ? r f f t  \ ^ ^ f t

IT ^  ^ v s n w , 3 ik  3 rrT ^  
^ o  ^ o  ^  *T^ *̂ <̂11 I »n< 

3TFT f (  arr  ̂ ^ R rr ^  i
TT ^  T̂RT 3 ^  ^

^  ^  «TT f¥  fJT
(Submerge) ^ i ^

^  ĝu r̂tĵ '̂ '< (Chief 
Commissioner)  ̂ (rule) 

^  (Governor)

3TR

3T5^ t  ^  s r m  #‘ 
^  #5 3fk ^  ^?5T^ TTfr ^  

3TS^ ^  ^  2TR-
f  I

(English translation of the above 
speech).

Ch. Ranbir Singh: Sir, I support the 
amendment moved by Shri Sidhva, but 
at the same time I cannot help saying 
that the discrimination which he has 
suggested is not good. I want that.......

Shri Sidhva: I am prepared to accept 
Coorg also to be included in the amend
ment. There is already an amendment 
to that effect.

Ch. Ranbir Singh: Perhaps, you 
already know that I have not got much 
concern with Coorg. I want that you 
should include Delhi in the amendment 
and I have got sufficient valid reasons 
lor that. When Article 239 was being, 
discussed in the Constituent Assembly, 
man^r of our friends, who came from 
different States, were of the opinion 
that barring New Delhi the whole o f 
Delhi and its rural areas should be 
merged in the Punjab.

Shri Deshbaaclha Gupta: May I draw 
the attention of the Chair to the fact 
that Delhi is not under discussion at 
the moment because clauses 2 to 10 do 
not refer to Delhi.' That is why I have 
kept quiet so far. It would not be fair 
therefore to refer to that question 
now. When clause 26 is reached, that 
question may be taken up.

Ch. Ranbir Singh: I think that the 
obj^tion  raised by Shri Deshbandhu 
is out of order because the name of 
Delhi occurs in clause 3. This is 
another thing that in the opinion of 
Shri Deshbandhu it is not the appro
priate moment to speak about Delhi, 
but I think I have the right to express 
my views. It is true that Delhi cannot 
be accorded the status of a State Gov
ernment because it is the seat of the 
Central Government. There might 
arise certain matters where opinions 
may be different and which may prove 
troublf»riOme in the future.
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I have, .therefore, suggested that 
barring New Delhi, which, is the seat of 
the Government of India, the rest of 
the State should be merged in the 
Punjab. There is one other reason for 
it as well. Leave the things as they 
are today, but when members would be 
elected and ministers would be 
appointed they would try that Delhi 
State should remain as it is because if 
it is merged in any other State neither 
could so many members be elected nor 
could so many ministers be appointed.
If, bv chance, ministers are appointed 
from/Delhi city or the rural areas, the 
number might not be more than one 
but if this State retains its separate 
entity, thrae or four ministers could 
easily be appointed. There will be 48 
members and three or four ministers. 
Their interest lies in this that the State 
should remain separate. I believe that 
if the opinion of the people of Delhi is 
ascertained, they would like to have 
their State merged in the Punjab, 
because half of the population of Delhi 
City consists of Punja^s whose mother 
tongue is Punjabi and they love the 
Punjab. Similar is the case ”̂ ith the 
rural population as they seem to be 
more attached to the districts of 
Rohtak. Hissar and Gurgaon than to 
any other part of the coxmtry. They ' 
want to mingle with their brothers for 
their problems are the same as those 
of the villagers of Rohtak and Hissar.

I supported him because his inten
tion was that small parts should not be 
allowed to remain separate entities but • 
should be merged in some big State or 
the other. This is the most ooportune 
time to do it, before the general elec
tions are held. It might not be so 
suitable after the elections are over. 
There are many reasons for this. One 
is that there might npt be such a 
majority in the House as at present.

^ Shri Dwiyedi: On a point of inform 
mation. People have migrated from 
East Bengal to West Bengal and also 
from the West Punjab to Vindhya 
Pradesh and, other places. I would 
like to know whether he would like to 
have all those places merged in the 
Punjab? • '

Ch. Ranbir Singh: I want that there 
should be only one Assembly for the 
whole of India but. after all, my wish 
is not the only thing that counts. We 
have already framed the > Constitution 

" of the country: hence those of our 
brethren, who have gone and settled in 
those parts of the country would 
make their own way; I need have no 
worry about them. I was saying that 
if you want to merge these small parts 
in big States there would not come a 
more appropriate time than this period 
of six months. After all, what is it

that stands in your way in effecting th^ 
merger, except that in the case o f 
Bhopal you have to obtain the consent 
of the Nawab. I fail to understand i f  
there is any other difficulty in your 
way in the case of any other ^ ea . 
There will be no difficulty even if the- 
House wants to merge Vindhya- 
Pradesh. -

Shri Dwivedi: The Punjab could alsa 
be merged.

. Ch. Eanbir Singh: As I have told you 
before I do not want, that the Punjab 
should exist as a separate part of India. 
On the other hand, I should like the 
whole country to become one unit. 
But. then, m y' wia*i alone does- not 
count. Perhaps, my friend Shri 
Dwivedi might be feeling uneasy and 
may be desirous of ascertaining the 
views of the public. I want to ask 
whether anybody was consulted when: . 
such a big State as Baroda was merged 
in Bombay? There was a State Farid- 
kot in our part of the country. We do- 
not find such good roads and proper 
aurrangements for education in the- 
Punjab or Patiala sS existed in that 
State. But it was merged in Patiala^ 
Was the opinion of those people ascer
tained?

Shri Dwivedi: Ask those people how 
they are feeling now.

Ch. Ranbir Singh: If you want to ask: 
them, I have no objection. It is merely 
a question of expressing your views 
before the public but as far as realitjr 
is concerned it is for their good and

- for the good of the country. M y 
friend. Shri Dwivedi knows that while- 
we are engaged here ^  framing laws^ 
others who believe in destruction, are- 
busy in inciting the people. It is: 
possible that they might succeed in 
putting their wrong ideas before the 
people. Therefore, the ascertaining o f 
the people’s opinion is a mere fancy. 
It is beneficial to them as well as to the 
country. It is a question of judging 
the issue. Some time ago our friend 
Shri Mukut feehari Lai was very much 
in favour of Ajmer being merged in 
Rajasthan. But he does not seem to be 
so keen about it at present. There are- 
reasons for it. Today, if you were to  
ask the scheduled castes whether they 
want to do away with the classification 
their reply would be in the negative. 
Why? Because there are political 
advantages involved. Ajmer has a 
population of seven lakhs. I think 
they would elect t\s>̂o members to 
Parliament Similar is the case with 
the other States as well. Coorg has a 
population of IJ or two lakhs. They 
would also elect at least one Member 
Who would like to forego these politi
cal advantages? All my friends who-
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[Ch. Racnbir Singh]
^ ou ld  come here as Members or those 
who would be elected to the State 
Legislatures and would be appointed 
ministers, would be in favour of these 
States being kept separate.

Shri Rajagopalachari has expressed 
his ngble wish before the House. But 
who cares for his noble wish? It is 
bound to remain a mere wish. There 
will be so many to oppose it that we 
would not succeed. And 1 think, we 
^et reasons for this In our Constitu
tion. After all, Coorg had a population 
o f  1̂  or two lakhs and we had to 
provide an article fdr it in our Constitu
tion while nobody even enquired about 
the administration etc. of a State like 
Baroda. In my opinion you are mis
taken if you think that you would be 
able to merge them after the elections. 
If you want to merge them in bigger 
parts of India .there would not arise 
any opportunity more suitable than 
this period of six months from now on.
I would request my friends from Part 
C States to have'patience for a period 
o f  another six months. In view of the 
fact that* they have been patient for 
three and a half years another six 
months should not matter.

As I have said before, it would be a 
mistake to keep Delhi as a separate 
State. That would give rise to a 
I>erpetual conflict between the Govern
ment of India and the future Govern
ment of Delhi State.

Shri Deshbandhu Gupta: Does the 
hon. Member want that from its 
present position of a Part C State Delhi 
should be relegated to the position of a 
Class ‘D’ State by merger in the 
Punjab?

Ch. Ranbir Singh: If my hon. friend, 
Shri Deshbandhu Gupta, thinks that we 
are in D Class, I may tell him that our 
D Class IS not so bad because our D 
Twould take you direct to A while your • 
C would not lake you feven to B. Do 
not hesitate to merge in D. I would 
like to say one thing more, with regard 
to the remark made by bur friend Shri 
Poonacha that they would all be sub
merged. In this connection, I would 
like to say that while Delhi is being 
ruled by a Chief Commissioner, we are 
being ruled by a Governor. Both of us 
have been brought down to the same 
level for the present. There would not 
arise any other opportunity more suit
able than this, when we could come 
together and merge in one.

Shri ShaBkaraiya (Mysore): 1 rise to 
support the amendment of Shri Sidhva. 
This Question involves a question of 
principle. The question is: in bringing 
lorward a legislation before the House

whether the wishes o f the i^ p le  con
cerned should not be given effect to in 
that legislation? If we cast our eyes 
on what happened some time back we' 
will find that from the very beginning 
almost all were urging for merger of all 
these States. Then the question oi 
association of popular opinion with the 
administration was not there. .But 
when this factor was not therein, 
almost all were unanimously of the 
opinion that all these small States 
should be merged with the neighbour
ing Provinces. This my opinion v/as also 
acted upon by the Government on 
several occasions, both during the life 
time of the late revered Sardar Patel 
and subsequently also. Our hon. 
Minister Gopalaswami Ayyangar has 
clearly stated that that was the policy 
of the Government also. Even in his 
opening speech, while moving these 
amendments, hon. Shri Gopalaswami 
Ayyangar made it clear that the object 
of the Government was to ultimately 
see that all these small States are 
merged into the neighbouring provin
ces. Added to all this, let us know and 
consider as to what is the opinion of 
the public in these small States. As was 
admitted by the hon. Minister himself, 
in Bhopal almose all the people are for 
tnerger. So also in Ajmer and in 
Coorg. When that is  the popular 
opinion. I would like the hon. Minister 
to explain what steps have been taken 
by the Government to implement this 
popular will. What steps have Gov
ernment taken to see that merger takes 
place? On the other hand, we are 
surprised to find the present amend
ments being brought forward by the 
Government. These amendments come , 
in the way of the ultimate goal of 
merger. As was pointed out by many 
hon. Members here, this ♦ offer has 
brought about a change in the minds of 
some hon. Members. When this offe4  
was not there, most of them were for 
merger. But...........

Shri Gopalaswami: May I correct one 
impression of the hon. Member? 
Certainly no offer went forth from the 
Government. But the Government 
were tsked to do certain things and 
they agreed. That is all. Does the, 
hon. Member mean to say that the Gov
ernment put forth this idea and then 
persuaded the people to agree to it? 
That I think would really be distorting 
the whole fact.

Shri ShaidLaraiya: Though I should 
like to be corrected by this. Sir, before 
accepting the suggestion made to the 
Government did the Government consi
der the effect of it in the larger interest 
of the country? I would like to know 
from the hon. Minister whether, before 
placing these amendments before the 
House the Government has taken into
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(Diulderation the will of the people and 
the previously accepted policy of the 
Government which were for merger as 
the ultimate goal. Their acceptance of 
these amendments has led to the 
change of opinion in some and this is 
the position created by the Govern
ment. W p  this .not lead to vested 
interests consolidating their position 
and trying to be a stumbling block in 
the way of our reaching the ultimate 
goal of merger? Have the Govern
ment given consideration to this aspect 
of the matter? I would like the hon. 
Minister to clarify.

Shri Gopalaswaml: May I ask my 
hon. friend whether any vested 
interests could be created in demo
cratic institutions?

Shri Shaakaraiya: But may X ask 
whether merger would deprive them of 
the democratic principles and Institu
tions? On the other hand, they would 
be gaining greater advantages and they 
will have all the facilities of the larger 
States. .

If instances are to be given^ I would 
like to explain or put forward some at 
the facts relating to Coorg.

ftfr. Chaliman: Is the hon. Member 
likely to conclude in a minute or two?

Shri Shaakaraiya: No, Sir. 1 would 
take about ten niinutes.

Mr. Chairman; Then, we may ad
journ.

The HoxLse then adjourned till Half 
Pa8t Eight of the Clock on Wednesday, 
the 29th August, 1951.




